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VOLUME 111-1843 

LEGISLATIVE ASSEMBLY 
.\londay, 30th Jv.ly, 1943 

The Asi.embly we� in the. Assembly Chamber of the Couo�il House in N_ew
D�lhi, at Eleven Clf the Clock, being the First D11y. o{ tbe Eighteenth Seaa1on
oi thP Fifth Legi,Jative A1&embly, puri:uant to Sect1on 68-D(2) of the Govern· 
ment of India Act, as set out in the Ninth Schedule to the O�>Vemment o{ 
India Act, 1935. Mr. President (The Honourable Bir Abdur Rab1m, K.C.8.1.), 
was in the Chair. 

MEMBERS SWORN: 
Tl1e Honournble Dr. Sir Muhauimad ..A.zizul Huque, C.I.E. (Member for 

Commerce, Food nnd Indu11tries and Civil Supplies); 
'fbe Honourable Dr. N11ruvun Bhaskar Kbnre (Member for Indians 

Over�eas) ; 
Tbe Honourable Sir ·"aoka Kumur Roy (Law :Member); 
Sree G. Rangillh Naidu, )1.L.A. (Madras City: Non-Muhammadan 

Urban); 
Khnn Bohodur Sheikh Hobibur-Rubn1un, )1.L.A. (Nominuted Non. 

Official) ; 
)Ir. I:>. V. l!batterji, M.L.A. (Nominated Non-Official); 
Mr. Noel Victor Housman t:iymonB, C.I.E., �I.e., M.L.A. (Government 

of India : Nominated Offici11l); and 
1'Ir. S�iyid Rasbid-\lz-ZaDl'!lu, :\1.L.A. (Government of Indjo: Nominated 

Official). 

STAR.RED QUESTIONS .AND ANSWERS.

(a) ORAL ANSWERS.
S!:C&ET.4.Rtu, ETC., AND 8T£TF IS TRI: 00V.ER!OdENT 01' llfDIA D&P,UlTUNTS A.ND ' THE AXOUNT OF Tll!:IB S.u.ABIZS. 

fl. •». Jl. Jl. Gup&a: Will the Honourable the Home Member be pleased 
to state:--

( n) the number of S1!cretorics, J oi11t Secretaries and Assistant Secret.ariea
in the vurious Depnrtnieut..s of the Government of India in March of t,he vears 
1918, 1000, 1984, H.188 11nd 1948, st:purately; 

(b) the total Rmouot poid in euch of these years towards salaries and allow•
ances. if any, to the" .. l'lfficers; and 

(c_) the uu111l,er of staff, und the amouut of salaries paid to the ataff 
working i11 the C<:ntrul Secretnriat iu 1�18-1930. 1931 and 194;-J •�parotely? 

Tbe Honourable llr Jlt,tn.ald llluweil: (a) to (c). The compilation of •
�tntement of this kinJ for ell.Ch Dep11rtment of the Government of India would 
!11 \·olve 11!1 nmount. of time, troublc ond expen11e which "·ould not be juetifiobll·
11· w11r hml". Tbe Oovernn,ent of Indio therefore regret their inubility t11 undutnkc to m11ke the necessary inquiries in the mntter.

t Anav.·er to thi• qa .. tloo laid on th.e table, tht qatttiooer bein, abuot. • 
( l ) 
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2 LEGISLATIVE ASSEMBLY 
• [2_tiTH JULY, 1943

i
STARRED QrES 

MR. GA�DHI'S LETTER TO MR. JIN�AH. � 

2. *Mr. Nabi Baksh Illahi Baksh Bhutto: ( a) Will the -Honourable the:
Home :\!ember be pleased to place on the table a copy of the letter of 
�\Ir. Gandhi, ·which he addressed to Mr. Jinnah? 

• • 

Mr. :t.alchand Navalrai: I want
rPnted in such a 1,1anner as if he 

rallo,rnd to be seen b,; anv one. 

(b) vYhy was it not delivered to _Mr. Jinnah? .. (c) Did the Government of India consult the British
stopping thi� letter? 

j, The Honourable Sir Reginald M
fder to the C0lllllllll1iqne which I ha

Government before plreacly been made public he will fir

The Honourable Sir Reginald Maxwell: (a) No. 
(b) and (c). I would invite the Honourable Member·s attention to the 

Prf:ss Communique issued by Government on May 27th, 1943, a copy of which
I place on the table. I have nothing to  add to this Communique. • 

Press Communique. 

The Government of India have received a request from Mr. Gandhi to forward a short 
letter from himself to Mr. Jinnah expressing a wish to meet him. • 

In accordance with their known policy in regard to correspondence or interviews with 
l\lr. Gandhi the Government of India have decided that this letter cannot be forwarded and 
have so informed Mr. Gandhi and Mr. Jinnah. They are not prepared to give facilities for· 
political correspondence or contact to a person detained for pron�oting !11; illegal mass 
movement which he has not disavowed and thus gravely embarrassmg India s war effort at; 
a critical time. It rests wit.h Mr. Gandhi to satisfy th,• Go\'ernment of InJia that he can 
safely be ailowed once more to pal'LicipatA in the pul,lic_ affairs of_ the country, and until 
he does so the disabilities from which he suffe!'S are of Ins own choice. 

HOME DEPARTMENT; 
New Delhi, lllay 26, 1943. 

Mr. Lalchand Navalrai: May I know from the Honourable Member if this.
leite.: is a sealed letter up to this time and not shown to any one? 

The Honourable Sir Reginald Maxwell: I haYe already answered t.hat qu<'J\o
ti01: by referring the Honourable Member to the Communique issued on .the·
6ubject. 

Mr Lalchand Navalrai: I onlv want to know whether that letter has been
a seal�d letter or whether it has b·een shown to anybody up to this time. 

The Honourable Sir Reginald Maxwell: The question was whether Govern­
ment would please place on the table a copy of the letter and it seems to me
that any other question relating to the letter is not relevant to the question. 

Mr. Lalchand Navalrai: Has the letter been placed on the table? 
The Honourable Sir Reginald Maxwell: I have replied to that question.
Mr. Lalchand Navalrai: My question is whether a letter which could not

reach the addressee and was withheld ,vas shown by Government to aqy orie. 

4. *Mr. Nabi
Defence Member
in J.ipan? 

l:-;-DIA� PRISO'.',J 

Baksh Illahi Bak,
be pleased to stat

(b) What is the numb_er of Japa
(c) \\'hat are the facilities giYen 
( cl) Is it a fact that the Iridian 1

to the International Law'! If so, ,,
pf India made to the Japane,,e Gover

The Honourable Malik Sir Feroz 
personnel so, far notified as being pri

GS,499 Indian personnel are still 
majority are prisoners of war in Jar

(b) It is not in the public inte1
prisoners of war in India. 

(c) Very little information has I
] 11dian prisoners of war in Japanese 
tecting Power and Delegates of the
�ot been allo,ved b,v the Japanese a
r,risoners of �rnr are detained. His 
protest through the Protecting Powe1
without anti!. 

(rl) Such information as is availal
c:iptnred by �he Japanese have bee
ha,·e been referred to His Majesty's
btrong protest through the Protectin
1 Mr. Lalchll'.nd Navalrai: Has th
the prisoners or only the total numl
1 The Honourable Malik Sir Feroz 
pave no names of prisoners and as
were not able to get for a very long
cult in this matter. The Honourable Sir Reginald Maxwell: If has not been shown to any

rnt,rnher of the public, if that is what the Honourable Men1ber means. Mr. Lalchand Navalrai: May I
has- J apnnesir prisoners in India? Mr. Lalchand Navalrai: May I know if the Governor of the Punjab

shown it to some people? 
The Honourable Sir Reginald Maxwell: I am not aware of any such thing.
Mr. Lalcha.nd Navalrai: Apart from the public, has it been shown to anv

GoV(·rnment official? 
The Honourable Sir Reginald Maxwell: 

... tafrn in the ordinary course.
1t ha;:: been handled in the Secre-

CORRESPONDENCE WITH MR. WILLIAM PHILLIPS re PERMISSION TO SEE MR. GANDHI" 

3. *Mr. Nabi Baksh Illahi Baksh Bhutto: \Yill the Honourable the Home
Member be pleased to plaJe on the table a copy of the· letter of :'.\fr. William
Phillips in which he sought permission Jo see l\Ir. Gandhi. and also a copy
')f th� reply which the Government of India ·gave to :'.\Ir. \Villiam Phillips? 

The Honourable Sir Reginald Maxwell: Govemment regret that- thf'y are
not -prApared to accede to the Honourable Member's request. 

Mr. Lalchand Navalrai: vYhy is Mr. Gandhi treated· as an untouchable and
is �1ot allowed to be seen by aity tin-e? 
• Mr. President (The honourable Sir Abdur Rahim): I do not think there-,
i,.s any·question of untouchability hPre. 

I. 

The Honourable Malik Sir Feroz 
I uternational Co1wentions which we
t.liat if another nation breaks thesE
ktYe entered we should also follow 

Mr. Lalchand Navalrai: Cannot
to the iuternntionnl Governments (
tome other channel seek to see tha
t,vay. failing which retaliatory steps 

The Honourable Malik Sir Feroz 
[ said. the .Japanese are most difficu
, Sardar Sant Singh: Did the J a
Rl,n11t their prisoners of ,rnr in Incli: 

The Honourable Malik Sir Feroz 
!ht11ire notice of that question.

Mr. Govind V. Deshmukh: Do
l,etter not to treat the Japanese priincl thus invite a representation 

.
by 

The Honourable Malik Sir Feroz 
or this Goyernment to break any oJ
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t.hrough the international organisations and if we stnrt breaking them we do not 
know how far the others will go in lllaltreating our prisoners of war. And 
when their ideas are already so low I.think it is to the interest of our prisoners 
still in their hands that we must not make the situation any worse thall it iR 
n.:>w. 
111'. Govlnd V. Desbmukh: The Honourable Member said that the Indian 

prisoners in Japanese hands lire most bru'tally treated. In that case is i~ in-
cumbent on us to follow the International Conventions and would it not be 
better to invite representations from the Japanese Government with regllrd to 
the treatment of their prisoners? . 
The Honourable JIaUk Sir Faroz lDI&n Noon: I will explain the position hy 

. giving a liliUe example. If our prisoners in their hands are a hundred tnol1!';ann 
Rnd their prisollers with us are a thousand and we say we are going to cut off 
the heads of t.heir one thousand prisoners with us, the3{ will also cut off the 
ueads of our hundred thousand prisoners with them. Does the HOJlourahl-a 
'Member want. lIle fo no that·? .  . 

RUPEE NOTES AND PAPER CuRRENOY IN CI~UiA IO . 
o. ·Kr. Nabi Baksh mahi Baksh Bhutto: (a) Will the Honourable the 

]'inance Member be pl~a ed to state-
(i) the "alue of Hupee notes; 
(ii) the value of Five Hupee notes; and 
(iii) the total 'Value of paper currency; .,. 

in circulation up to June' 80th, 1943? 
(b) What measures have heen adopted by Government to check the infla-

tion? 

The Honourable Sil Jeremy Baia:man:. (8) (i) No distinction is maintained 
in the accounts of thE; Heserve Bank between rupee coin and one rupee notes.· 
(ii) and (iii). Information as to the value of five rupee notes in circulation 

is not readily available. The total value of currency notes ill circulation will-, 
be found in the weekly accounts of the Reserve Bank which are published in 
the Gazette of India. . 
(b) I would invitE.' the attention of the Honourable l4:ember to the Tl'piy 

iv~  to part (b) of Dr. Ba ~ ea'  question No. 117 in this House on the 
21st of September .w.st. More recent measures in the Central sphere, apart. 
from taxation and borrowing, taken with this end in view ore; 
(i) Summary provisional assessment of Excess Profits ~r8  

(ii) Compulsory deposits of. Excess profits; 
(iii) Restriction of the extent to which purchase of :faw materials aud 

bonuses to employees will be allowed to count for Excess Profits 'fax pur·poses; 
(iv) Control over new capital issues; .~ 

(v) Prohibition of forward contracts and options of certain commodities in-' 
eluding bullion; and 
(vi) Cloth lmd ~-Ilr  control. . 
Mr. Lalchand Navalra1: May I know if the Reserve Bunk or t ~ (hvem. 

ment of India keeps !tny silver or gold in place of the' notes i1>mJed? 
The Honourable Sir Jeremy :B.aiaman: A statement is published l-y the 

Reserve Bank t-o indicate the assets which !:Ire held against the' note (~irculatio . 
Mr. Lalchand Nava1ral: Then may I take it that they are so held? 
The Honourable Sir Jeremy Balsman: The Honourable Member is surely 

aware that 8 considerable quantity of gold is held in the reserve. 
Sir Oowasjee Jehangir: WiU the Honourable Member state what he has 

done with regard tc. bonuses, to limit them 01' to lay down any rules and ~ 

regulations? ' 
. The Honourable Sir Jeremy Batsmau: The matter is at present nnder 
(~o ider tio  and the Chambers of Commerce have been consulted. 
Sir Cow .. jee Jehangir: How long will it tRke before the 01'(1e1'S are issued? 
The B:.ODourable Sir Jeremy Kalaman: I cannot sRy; we have lIOt rec.eived 

replies from all these bodies.. 
Sir Oowaajee Jehanllr: Will these orders. include deamass a.lIowaDc"I? 



STARRED Q ~'I'lo  ANJ) A W ~8 I> 
The Honourable Sir .Teremy Bai_man: I do not think the rule as drafted 

covers dearness allowance'. . _ 
Jf1'. GoviDd V. Deshmukh: Do Government consider forfeiture of press 

deposits as one ~ of the best means of checking inflation? 
'!'he BonourableSir Jeremy Baisman: No, Elir, that (I(.,tioll is .10t tllken 

in pursuance of anti-infllttionary schemes. . 
IIr. Abdur' Basheed Ohoudhury: May I know if paper c;url'ency is now 

in excess of the statutory limit of gold and silver ref lervc~ 
Tha lloDourable Sir Jeremy Baisman: No, Sir, it is llotin t:'xcess of whAt 

-is laid down by st&tut.e. . 
llT. ,Sir Zia Uddin Ahmad: Will the Honourable Member give me the 

definition of the word. 'inflation'? What I want to know is the limit: If the 
number exceeds that. limit it is inflation und if it does not inerense it is 
deflation. What is that number at the present moment:1 
The Honourable Sir leremy Baiaman: I urn afraid that que<li.ioll will require 

a treat·ise to answer it, . 
Dr. Sir Zia Uddin Ahmad: Then how will yon find whather it exists or 

doe;;; not exist? 
(No answer W!liI given.) 

IIr. JamD&daa. M. Mehta: With reference to the six IHeUtllll·es which the 
Honourable Member described, have they· resulted ill ,·hed,iug the inflation 
at nW? 
'!'he Honourable Sir Jeremy Baiam&D_: Yes, Elir. There hilS he€!11 Ii most 

nota hie improvement in the general situution, Bnd the generlll indexJ has not 
onl." (·eased to move upwm;ds but has actually begun to mo\'e clowllwnrdl'l . 
.Mr. J&lDDadas M. Mehta: By how many points? 
The Bonoura.ble Sir leremy Raiaman: I think it hilS JlIO\'ed dG\\'I1 h.v six 

points, but I would emphasise thnt in dealing with i flatmmu ~" temlencit!!'o 
the illlJlortant t ill~ is to arrest the upward movement. 'rhtlt in itself is t.I 
tremendous result to achieve, and u ~' downward. Inoyelll-:'nt i" proportiolJ ltd~" 

more' welcome. 

Mr. Jamnadas K. lIehta: Are Go\'ernment justified in tleilcribing it us 
remarkable? 
The Honourable Sir .Jeremy Ralsman: If IlI.V Honourable frieTHl has 11l8de-

any study of the history of t.his kind of thing, he will t'ome' to the (~o rIUl,ioll 

that the word 'remarkable· is not unjustified. 
Mr. JamDadaa K. Mehta: \Vhv does the Honourable Memhar (l,('Cl1se nthe.·s 

of notstlld.ving. Does he stud.v ~myt i  
1Ir. President (The Honourable Sir Abdur Hahim):. That .qUl~~tioll does 1I0t; 

arise. The Honourable Memher can urguC' thnt lnter. 
Mr. .Jamnadas II. Mehta: Where:1 
Ill'. Preaident (The Honourable Sir Abdur Ruhim): Xot in tlleCjUestion 

tilue·. • . 

JAPANESE AIR RAIDS ON FENI, Cox BAZAR, CHITTAnONG, ETC. 
6. "'Mr. Amarencira Ifath Ohattopadhyaya: Will the Honourttbla ~lell\ber £01" 

Civil Defence please state if it is u fact that beiweeu April 211d nlld JUlle 
26th, t·here have been severnl air raids by Jllpllill Ull F'eni, Cox Buz>lr, Chittu-
gong, Dibrugnrh, Truphu) /lnd near about Sylhet? If so, will t ~ lIon"lurablc 
Meomber be pleased to state-
(i) the number of casualtit's in all the places, separatel,,; 
(~~) the numbet· of people wounded not flitall.v; . 
(~1i) the damage to private and Government properties; 
(1\') the number of I:'nelilY pIRIlt'semplo.ved in l'Iueh raid~  . 
(v) t,he number of ellemy pllme!! destroyp.u und brought down ulld t ~) number 

:If ell~ 1." planes damaged; alld . 
(n) the number of plnnes of the Allit'd Nations f~mJlI( yed to fight, and 

the number of such plnnes destro'y€'d Rnd damaged in Bu<:h fights:' 
JIr. If. V. B. Symona: Dqring the period between tire 21111 (If April III1(l 

!6th June, 1943, there were Sewn mida 011 British' India 111111 t1lrl·e 011 In.di:1II 
~t te . All thl' J·Aitls 011 British India wert' directt:'tl ngaill!!t militfll"\' t r et~ in 
~o t  Ellst Bengal. •  . 
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of ' It" th 8 r"lds on British, India was (i) The nUlllber eivilian cASUS, les In e ,e ... 

110. d  d 
(ii) Of this number 72 were WOUI~ ~ , 
(iii) Damage to -pl'Operty was negligIble, . 
(iv) to (vi). The D1,!ltters rai ~ in these. questIons are the CO;lcern ~f t.he 

War Department to whom questlons regardmg them should be uaclresse(l. -
Mr. Abdur Rasheed. Ohoudhury: May I know what was the nuwlwl' of 

casualties in Singerbil Raid? 
. JIr N V. B. Symons: I 'mnde it clear in my answer to starred question 
No. mi od the 12th of February that we were lWt prepured to give individual 
figureR for individual raids and gavs the reasons. ._ 
Mr. Lalch&ZLd Navauat: May 1 know from the Honourllhle ~ember whether 

t.hese raids which ('Rused some dliinage to property or casualtles, were really 
directed tq~lll'd  military targetR but only hit t,he civil populatioll b.v ::hnllce. 
or were' they also directed towards the civilpopulntion:' 
.r. N. V. B. Symons: I think the HonourAble \ l\ Iembe~ wtll find that 

that question will be answered when .I answer the nem questum. 

CIVIL DE;FENOE MEASURES IN PLACES RAIDED BY JA A~  PLANES. 

'1. *.r.AmareDdra Bath Obattopaclhy-.ya: (a) Will the' Honoul'nble Mem-
ber for Civil Defence be pleased to state when the last meeting of the -Stand-
ing Committee of Civil Defe c~e was convened, and how it was that he did 
not think it necessary to call the Standing Committee of Civil 'Defence up to 
date? 
(b) What arrangements had been made for the protection of the non-fight-

ing Civil population in the places raided since April 2nd? 
(0) What ~ the total number of Civic _ Guards and A. R. P. workers and 

officers in Bengal, Assam  and Orissa before and after the rHids hy Japanese 
planes? '. ' 
(d) \Vha.t 1l1'lUlIgemellts hu \'(~ been Illude fOl' the protection of the Civil 

l)opulatiol1 in Arnkan where fighting and rai,els are occurril1g now-a-days? 
, (e) When did the Honourable Member pay visits to the raided places last, 
and will he be pleased to lay on the table a detailed statement of tilt: incidents 
~  connection with the raids? 
(f) What special prec8utio ar~ measures -have been taken for !.he protection 

~)f the Civil 'population jn induRtrinl areas of Bengal lifter the ~ periell(Je of 
raids in, Bengal? 
Mr. N. V. 1I. Symona: (a) lOth' November, 1942. The-next meeting has 

been called for 31st July. Meeting!> of the Standing Committee nre ('lllled 
whenever the Honourable Member in charge Of the J)epart,ment d(,sires its 
ndvice on major questions of general poliey. 
(b) A statement is Jaid on the table. 
(c) The figures ore not avai,lable in'the Government of lndh out I !llIty suv 

that neither casUBlties nor desertions have been reported from the 'roviD ~~8' 
of Bengal, Assam and Orissa in connection with their A.H.P. Services AS "a 
l'ellult of recent raids. 
Civic Guards' are the concern of the Home Department to whom a ~ 

-quelltionR concerning them should be addreRsed. 
(d) Al'akan not being in British India, no arrangelllellts huve been lIIude 

hy the Civil Defence Department of this Government. 
(e) The HonourAble :Member for Civil Defenl'e haR not visited 1 he raided 

])laceK all of which, in British India,. were prhllRril.v militnry turgeiF;. 
I would refer the Honourable Mell1ber to' tlw 1'1e1,h- i-:ivt:lTl to purtll (i), 

(ii) and (iij) of his starred question No. 6 and would add thllt eivilinll cflf-HIalties 
which occun'cd -in five of the seven raids rlireC'te(l IIgnint lIlilitur~v tllrgetR in S.E. 
Bengal were collected and treated under the KpeC'illl A.U. P. 8.l'nmgements-, 
made for labqur working on military proje'ds Ilud for villagers in t,he vicinit:v . 
of military targets which have been described in the, IItatement just laid on 
tbe .table. In one of t e ~ rai~  a village in ~ e vicinity of 8 .~i~itary target 
recelvec1 lIome-bombs Bnd m thls case a,lone slight damage to clvlhan l'ropt'rty ; 
was sustained. ' -



STARRED QU ~ IO  AN"D ANSWERS .. 
(f) }'ul1' .A.KIl. measures Ilfe in force us described in answer to starred 

-<Juestion No.· 59 on·' the 16th Sept-ember, 1942 find 110 speciul measureH urp 
necessary. In the industrial areas of Bengal, as elsewhere 'in Inaia, where 
:the Civil Defence' .rvi~e  have been IlUt to the test in reoout lUQnths theI 
have given complete  satisfaction and no changes in the system have' been 
required. ' 

~tate1J "t. 

The raidB on British ludia betw8,'n April, 2, and July, 22, have all been direct~d 
.against militaty targets in South East Bengal. The arrangements  made by the Govern-
ment of Bellsal for villages in th.e immediau· vicinity of military targets al'e :-
(i) At each military target tbel'e will be a collecting post with a doctor, two fint-aidel's 

with neCHI81lSY medical .equiPment aDd two Firet Aid Parti.ee with cars and st&ff con-
.cl'ntratt·t\ in a depot. These collecting posts are in a position to operate in the vicinity and 
·can. be. suppl"m.ented, when neCl'snry, from ·a amalI reserve conBlsting of a number of 
.ambull&lweM. fint aid party cars with personnel, a trailer pump. and a epare vehicle for' 
.the caniage of equipment kept centrally in the area for the pUI:pose. 
(ii) WUI'DingR are passed down to ,magel's ill the vicinity fol' dl.semination by means of 

,hand,opl'lHted Sil'eDs,. the l'eat, .of gongs and other .imilar methodil. 
(iii) Instl'uctions 111'1' given to "'ilIagel's to dig b'en('ht'K and to take shelter .in them 

whf'n they gl't R wal'ning OJ' heal' bomLs falling.. They are taJlght simple fil'lIt aid 
,and the best method otdealinS with fires; they are· made acquainted with arrangements for 
reporting cHsualties .lInd the pre~ ce of sUllpected unexploded bombs. 
(iv) '1'., Rupplement ,medical resources ill any particular area a mobile surgical team of 

.3 doctol:; has been established at a central point. . 
(v) In addition to .the .ar~eme t  madB by the Government of Bengaf, special arran,e-

.mentll exist for. labour employed on military targets in area8 of Bengal . lying East of 
Calcutt.l. They include .slit trenches fol' 100 per cent., cF the' labour, adequate first-aid 
.arranlJem"nts, al'l'angl'meJ.ltil fOl' the tl'all8fer of ca811alties to civil hospitals, a syeteriJ of 
raid Rf,otte1'8 and, visual und Audible waming signals. -

lIIr. Lalchand Navalrai: 'May I know why does the Govtll'llment allow the 
,civil populution to live nenr t he military arens which ~re ,·ulnernble? 
1Ir. N. v.. H •. Symons: The Government does not prevent the-m from 

leaving if they wish to leave. 
lIr. Lalchand lfav&lrai": But when there is danger, the c}ovemment should, 

on tllt! cOl1trllry, usk· those pt'ople t.o leuve, Rnd they should ulso mu ~ t,he 
ne(,essury IIrrangements for them. Have the Government taken tlny steps in 
iihat. direction? 
lIIr. N. V. 11. Symona: No, Sir. 
Mr. I..lchand If&v&lra1: Will the Government do it now? 
JIr. N. V. ·K. Symou: No, Sir. 
Kr. Laachand Navalrai: Will the matter be placed before the Stunding 

'Committee? 
Mr. N. V.l!; Symona: )fatters ean only be placed before the Standing 

Committee on which tine Honourable Member in uhnrge of t,he Depnrtment 
·desires its advice. I will bring 'this matter to the notice of t.he Honou1'able 
Member in charge. . 

])lI:MOLITIOX OF MUSLIM OUVIIS ON BAIRD ROAD, NBw DELHI. 

8. "'Maulvi Muhammad Abdul Ghani: .(11.) Will' the Honolll'nble the Home 
e1l1b~r please state whether the attention' of the Government of India haB 
been drawn to all article published on page 4 of the Daily Payam of Delhi 
d te~ the 24th· May, 1~ . regarding demotition or digging out of u lJ'lInber of 
Muslim graves by a HlDdu Contractor on the Baird Road N,'w Delhi "nenr 
-the templc. of 'KnIi'? If so, whut action has he en tfJk('1l b~ t ~ r()vil1~i81 Ot' 
the Celitral Government, .and ~it  what result? . 
(b) What is the number of graves so dug out? 
~ o our&bl~ Sir lteatnalcI KazweU: The question Rhould be rddre!'1se.d 

to t e representative of the Education, Health and LandR Department. 

DEFENCE OF INDIA. RULES DECLABED ultra viru BY HIGH COURTS AND TIlE FimEUL 
CoURT. 

'b 9i *Jlrd• L&1chand .a~lra1  (a) Will the Honourable the Defence Member 
e  p ease to tat~ how many tiine'll the High Court snd the Federal Court 
laave held some of the ru.1es framed under the Defence of India Act to be 
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Courts bav,e held the rules ul,tra ViT68' and which "ltra vire8? Which High 
are those rules? 
• (b) Is it a fact that. recently the ~de~al Court ill India held Hule 26 of 
the Defence of India Hules to he ult /'a VI/'UI!? 
(c) Has any exp.el't j.udiciul officer reviserl these rules in order to I.tle if 

they were valid or lllvahd? .., 
(d) Do Government pr6pose to lippomt ROllle of t,he .Tud.ges of the. e~eral 

Court and the High Courts to eXlHlllne these rules wIth a VIe\\' to seemg If all 
the l'uieo; lire consistently and properly framed within the rule-making power 
given to the Government under the Defence of India Aet? If so, when:) If 
~,~y~  . ' 
The Honourable lIalik Sir J'eroz Khan Noon: (a) onel (b). Hule 26 wa& 

held to be ultra vire8 of the Defence of India Act, 118 it thEm stood, in a 
judgment pronounced by the Federa.l Court on the 22nd April, 1943. The 
GoYel'llment of Indin are aware of no other occasion on which "uy rule under 
tlIt' Defenee of India Act hUF; been held to be u7ltra itir61l either by -tlu~ 
l<;ederal Court or by a High' Court. '  ,  . 
(r) No. Government depend OIl their normal legal-fldvisers for satisfying 

themselves regarding the validit.v of rules. " 
(d) No. The rule!! arc examined from this point of view b.,v Uovernmenti 

legal advisers before they are framed; 
,'Mr. Lalchand Bavalrai: May I know from the Honourable Member who are 

those legal advisers who have framed these rules in which one rule is found 
to he ultra vir6s? , 
The Honourable lIalik Sir J'eroz JCha.n Noon: The legal adviser;:: of this 

Government ure ~,be LRw Department headed by the Law Member. 
Kr. LalohaDd Navalr&l.: Is the Law Member doing this alone? 
The HOI1ourable IIalik SirJ'eroz Khan Noon: The 1.n\\" Member is res-

pOllsible and he is quite competent to deal with this matter. 
Mr. Lalchand NavaIral: I know he is; ,I do not want to be told abou!; 

that. What I am ulSking is whether .the Law Department do this work by 
t el ~lve , or do thp.y co-opt any people, or is it left to the t-:weet 'will of 
the Law Department:' 
The Honourable llaUk Sir J'eroz Khan Boon: When ~'ou 'say that "he Law 

Meillber is eompeumt to deal with t,his matter, ~'I' y do" you ask for others? 
IIr. Lalchand Navalrai: Competent judges make mistakes; don't they? 

Therefore I RIll asking as to whether it is only one officer who is doing 'this 
business, or is it dope in consultation with any e per~ , or in a ~ mr ittee. 

If not, say so. 
The Honourable ][a.1lk Sir J'erol Khan BOOD,: Governmellt lire satisfied 

that their Law Dep&rtment are quite couipetent to deal with it and they do 
not l1,eed Rny other assistance. • 
Dr. P. B. Banerjea: Is it not a fact that the Law Member had' no hand 

in the framing of the 'Ordinances? 
The Honourabie JlaUk Sir J'eroz Khan Boon: I requir~ notice of that 

question. . 
Pandit Lakahmi ltaDta llaitra: Is the HOlloul'uble Membor aware that the 

Horne Department has quite a lot to do with the fl'8minLT of these Hulas under-
t,he Defence of India Rules? .,. 
Mr. GoviDd V. DHhmukh: noes not the (JoVt'l'Ilmellt. know who framed: 

the Rules? 
The ~able XaUk Sir J'erol Khan Noon: Or<linarily cver.y Department 

concerlled WIth any Unle is consulted, before the ui~'8 are l\I'tually published. 
Sard. San.t Singh: Who frome·s the text of the Rules to give them the, 

legal touch. ' ' 
The Honourable Malik Sir J'eroz Khan Noon: 'rlat· t.ext of tht' Hull'H is 

fmIllc-d by the .LAW ;\(t>mhl'I' in eOIl!mltation with the Depal'tinent- concerned . 

• JAPANESE RAIDS OVER EASTERN INDIA AND THE PRESENT WAR SITr.ATION. 

10. ·Kr. ~~d lJavalrai: (a)W~  the WEIr Secretar.,·· be pleased to stati8' 
how mOllY tUlles, slnee the lost sessIon of the Legislntive A embl~, Japan 
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has raided the Eastt!rn borders of lnqia including parts !)£ Assam, Chittagong 
aerodromes, and Calcutta and its suburbs? . 
(b) How many ae~opla e~. of . the enemy were brought .d!,wn or rle8tr~yed. 

during the raids mentIOned m part (a), and . how many Bntlsh Imd AmerIcan, 
aeroplanes were destroyed by theene-nIY? W~at is t ~ um~er of such (·asual-
ties, anJ what damage was done by' these raids on either side? .... 
(c) Does the Olloura~le Member propose' to make a ~ull tateme ~ 011 the 

pre!lent condition of war m the East and the West and 1D North Afrl{'a; and 
for that purpose do Government propose to call a secret meeting iIi order t() 
take the' Honourable Members of the Legislature into their confidence? If 
not, why not? ' 
Mr. C. K. 'l'rivedt: (a) Ten times. 
(b) Eighteell ellemy aircraft destroyed; eight probably dpstroyed. 
Six allied airnraft missing (two of the pilots ' are safe). Military dBmo e~ 

caused bv these raidl!' was negligible. , 
(c) On the understanding that you, Sir, .would be prepared to issue direc-

tions in. the sense of those issued in connection with the Secret Session helld, 
on the 27th Februllr.v 1942, Gcivernment will be glad to urrange for the dis-
cussion of the war sit.uation on a formal motion to be moved at a. (l~cret meet-
ing to be held in the course of the current b'ession. If this afillngement is 
made, a full ststemt.-llt. on the war i.lituatiou will .be made by His Excellency 
the' Commander-in-Chief in the course of the debate and in the circumstances 
I do not pl'Op08e t~mu e a statement on this occasion. . 
Mr. President (1 he. Honourable Sir Abdur Rahim): If Il motion like that. 

is going to be made I 'shall take steps to see that the public, gallcry i" 
cleared, except the gallery which will be reserved for the Members of tha 
('ouncil of State. 1 shall also direct that the -proceedings will not he taken 
down as ordinarily. 

FAMILY BUDGET OF A PEON'. 

11. *Dr. Sir Zia Uddin Ahmad: (U) Has the Honourable the Finance 
Member ('ollsidercrl the budget of 11 peon getting Hs. 20 per mel/8elll liS pay and 
having n ~ al family of a wife and four children? 
(b) Does he propose to examine the condition of such a familv which has. 

got no other income?. . 
The Honourable Sir .Teremy Raiaman: (n) ano (h). A peon ill Delhi \vh\) 

dl'aws pay of He. 17 alld lodging ullowune'e of Us. 3 is entitled ill I,ddition to: 
(i) dearness allowance of Re. 8-8-0 per mensem; . 
(ii) the uppl~' of whent 01' riee at 'eoneessioIlBI rntes. 'fhe vHllle of this. 

concession for a peon with a fn mily of the size referred to by the Honourable 
Member would, at the rutes prevailing when the seheme was in1.I'Gchu'ec1, be 
R!O. 13 p. m, 

(~over me t. considt.·f th(\t b.v granting, the ubo\"e concessions they hnve given 
co l idel'ab~ l  rehef to the staff l'ollcel'lwd, who cannot he completely protected' 
from ('\lmhtlOlJR ereuterl by the wnr. 
Dr. Sir Zla Uddin AluDad: He has mentioned these rates. Is he aware that 

the!;!l: ra.tes are not given I1t on,v pluce exe'ept Delhi? 
. The Honourable Sir .Teremy Raisman: There are different cOllec.ssioJls ill 
dJuel'p.nt places for Central persollnel. I am not aware whether OilV consider-
able number of peons l:elollging to the C'i·ntral Government are emploved in the 
U. P. • 

~r. Sir Zla Uddin Ahmad: Yes, the Post Office. 
'l'he Honourable Sir .Teremy RaJaman: The concessions to the POfJta) und' 

Telegraph personnel 11Il\'e been given in accordllllce with 8 different rule. 
Dr. Sir Zla 'Uddin Ahmad: The ('ollct'ssiol1al rates are di~erel1t from the dear-

nhess flllowanec, Ilnd I Rhould like to know whether these rates lire i,"(~  to Illl 
t e servants of the Go\'('rmnent of Iudin, , 
. The Hon01.Uable Sir leremy Ratsman: They are given in localities in which 
t~e e COJlCeSRlons ~Bl' to be coiled for llIld in whi<!h it if! pORl'lihl" for the Cen-
tral GovernlUent to make the necesRary arrangements. 
Krh • lamnadas K. Kehta: Will th" HonourBblt' M't'lIJher stnte how 1)(' arrhes 

at t e fi u~e of Re. 13? ' 
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The Ilcmoura.ble Sir Jeremy :B.aiaman: I am abaid I shall o.v~ to take the 
HOhClurable l\1embel' through certain details which I cou1d hardly give just now • 
.  ' IIr . .Jam.nad18 M. Mehta: Does he want to assure us that thefile Rs. 13 is 
-s. real figure and not only u· paper figure? 
The Honourable Sir Jeremy Raisman: As faT asl am aware the supplies 

are being made. 
Xr. Jamnadaa II. lIehta: Of all the articles mentioned therein:; 
The Honourable Sir Jeremy Raiaman: I mentioned wheat IlDd riee: Both 

-of these are being supplied. 
Dr. Sir Zia Uddin Ahmad: In drawing up the Budget, we also considered t.he 

re ~. of the house and the cost of <'lothing but the Honourable .Member hay 
said rlOt-hing about them. 
The Honourable Sir .Jeremy RaiamaD: Certain peons ha.e· quarter" supplied 

.for them and most of t.hem haye clothing supplied. So that, I do not think 
the Honourable Member's question arises.. ' 
Dr. SirZia Uddin Ahmad: May I Ray that t e l~ pe~le include persons who 

are drawing only Rs. 20 p. m. and thllt in the circumstances it might pay them 
better if they committed a dacoity, provided their children with s ft>w t.housandFl 
.and WE,nt to jail themselves! 
Sir Oowaajee .Jehangir: Are these cOIU;essions ihe sallie for all the principal 

.purt;j of India or does the Honourable Member vary these concessiom? 
The Honourable Sir .Jeremy Ral8man: The concessions are dHJerent in 

·different localities. For instance, conditions are different in Caleuttn from those 
soy, in Nagpur, and again from those in Delhi. 
Mr. Lalchand 5av&lr&i: Is it a fnct that the Honourable Member a.nd also 

the Member for Railways have seen representations from those 1.1) whom the 
(!oncessional rates have been given detailing finrl showing that theSE rates are 
'not f:uflleient und thllt tlte\' should he inCl'eatlerl? 
The H()DOurable Sir .Jeremy Ra1sm.an: The question seems to me to concern 

mostly t.he Honourable l\1ellJber for HHihnlVs. 
MI. President (The Honourable Sil' Abd~r Rahim): Next questioll, Snrd8.l.' 

'Sunt Singh. 

lm ~ .~ lO~ ... 'UOM HARDAll J)IWAX SJlIWII ::\iAFTOOX. ])ROI'RIETOR, The Riya81/.t, 
DELHI. 

12. ·SRdar But Singh: Will the Honourable the Horne· Member plefise 
state if he received any written representation from Sardl1r Diwan Singh 
:\lnftoon, Proprietor, 7'he lliyasat, Dt!lhi, who is in d(~telltio  in Ferozep,)re 
-Ja.il, under Hule 2fJ of the Defence of India ule~, conte,;t.ing the . answer 
given to my question apout him? If so, have GO\-ernmcnt considered the 
representation? If so, did they make any independent t'nquirie-,;;? 
The Honourable Sir Reginald lIaxwell: A l'cprescntntion _hus berm recdved 

"frolll the prisoner and eXHmined. J hll"e nothing to add to flie reply which. I 
·ga\·e to the Honourable Member'!; question Xo. 269 on the 9th Mar 'h, 1943. 
Sardar Sant Singh: Muy I know from the HOllOUl'able Member, ;i, in "iew 

·of thlJ serious ullegations brought against the police officers, hOe hl\s employed 
'any independent agency to go into the question whether Hardur Dewan Singh 
Editor of the Riyasllt was purticipnting in nny sllbversiye movement? 
The HOIlourable Sir Reginald Maxwell: In lIly previous reply referred to, I 
I~ quoted the following sentence from the judgment of the COlll'i: 

"'fhroughout the wholE' course of the cas!', the police have \.ren the subject of attack. t  \ 
feel cOIDpt'lIecl ~ describe this attack all, in all l'especte, absolutely bas .. lesH, and in Blmo~t 
··al1 re pect~ foohah." . 

'rIlil; WUII the judgnwnt of the High Court. 
Sardar Sant ~i  Mav I Hsk the Honourable ,Member, apflrt from the 

judgment of the High l'oU:rt. whether in the representation ~ertai  seriouol 
1I11egntions hfl\'e been. mnde about the mala· fidel! of t.he persons who reported 
-against him? "rill he employ any 'independellt agency to malte un enquiry 
Whether he participated in uny subversive nctivity? 
The Honourable Sir lteginald Karwell: N"o, Sir. The High Court is good 

-enough for me." . 
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Sardar S&Dt Singh: A£If the cases cannot go to the High Court, will the Hon-
( ul'abl~ Member be jUiitified in delding with those cases on the report of those 
'Very pt:.rsons against whonl 'open allegations were made in the High CO\lrt., 
thoug}. the High Court might have ('ome to a different finding? 
Mr. PrellideDt (The Honourable Hir Abdul' Hahim): Next questIOn, 

DETENTION OF ABDUL AZIZ OF RAWALPINDI, 

18. *Sa.rdar Sant Singh: (a) Will the Honourable the "Rolllp. l\trmber p!ellse 
state if it is a fact that Abdul Aziz, a Socialist Leader of llawalpindi, has 
been under detention under Rule 26 of the Defence of Indio. Hules since 1940? 
(b) Is ,it It fnct that he was one of the deterius in the Deoli CIIJY;p? 

. (c) Is it a fact that after the dif ico ti ~atio  of the Deoli Camp Jail he 
was transferred to the Gujrat Jail in the Punjab? If RO, in what Jail is he 
<1etained, lind whflt is the condition of his health? W'lS his case reviewen.? 
If so, when? 

The HODourable Sir Reginald Maxwell: (~,) Abdul Aziz was detained under 
the orders of the Punjllb Goyernment. The ( ove~ 11lellt of India are not aware 
of thf; date of his detention, 
(h) Yes, 
(c) Thtl allswer to the first part is in the affinnative, The Gcvo:!rnmellt of 

India h"ve 110 inforlllatioll with regard to the sec'ond part, 
Sardar Santo Singh: Mlly I know from thll Honourable l\len1'ber if, before 

, passing the order undero Rule 26, which th,e GovellJlment of Inclilt .dolle can pass, 
tbe Government of Indlll were consulted III the mutter or not? 
The Honourable Sir :Reginald Maxwell: The Honourable Mell.bet is wron{, 

in Ru].'po!:lillg t,hllt m11'y the Government of lwlia clln pilss orders u1\(lor l{ule ~ , 

o DETENUS AND FACILITIES ALLO\\'ED TO THEM, 

14. ·Mr. Govind V. Deshmukh: Will the Honourable the Home Member 
please state:-
(s) the ll.umber of the present detenus; . 
(b) the' number of interviews allowed, the monthly allowance given to these 

(ldenHS, Hud the amenities aHowed to them' about a Y6nr ago ''L'ld now; 
(c) if a provinep. 'Where the detenuB hu ppen to be, is at libcl't,v to' UJodify 

the., illstl'Uct.ions of thf' Goyernment as regllrds allowance, illterviows; lind 
(cl) uncIer what c(lnditions  detenuB llre relenlicd; if u llrovillciu.l Govern-

ment ean use. theil' discretion in the matter? 

The Honourable ~ir Reginald Maxwell: (ul TIlt' totul nuwbel: of per!lolls ill 
detention IJlld('I' 1'111(' 2fi of the Defl'l1('e of Illdia Hules 011 the lsI' .June, 1043, 
was 11,717 excluding ~ort -' e8t Frontisr Pro\'inee for which figlll'h' moe not 
available, 
(h) 1'he Govel"lllllent of Jlldia lire coneel'l1ed onl\' with 8eenrit\' }'risorwl's 

detained in t he Chief Comlllissioners' Pl'odnces, wholSe treatment is governed 
b." the Centrnl Government Sel'urity Prisoners Order. 1942, a copy of whil'h 
hns been pluced in the-Iibrur\, of the House. XO recentllmendmellt hili; heen 
mlide in this Order but unde,: (,Iu\lse 21 thereof its pI'ovi8ions Rre to ,or ~ extent 
modified in their <lpplication to Security Prisoners detained in C(;lIIwxion with 
the Congress movement, A copy of "the rele\'snt Order duted the :;th Hel'telll-
ber, Hl12, was Iliiil on the table on the 17th March, 1948, 
(c\ Elleh Pro\'inciul (jo\'ernrnent is empowered under suh-rule (5) of I'lIle 

26 of the Defenee of Inclia Uules to determine the conditiolls under which seeu-
l'ity pI'isoners shall be detained in that Province, 

,  . (ll~ 'l'ht; power tn (~irect ~ e relellse of 1\ e(~urit,v prisoner lies .vith the autho-
t'lt ~ dlrectll1g thut 1'1'1<;Oller s arrest: rmd detelltion, In the case of a security 
prBlJlle': detniued ullder the nrcJers of the, l>rovincial Government full discretion 
rests WIth that Provillcial Government. '. 

, Sardar Sant Singh ~ ~Ia v  I know if the Government of India are 
mformed ~e , OI'der~ are p'lIsRed under Hule 26 of the Defence of India ulc~ 
b.v the ProvlllclIll Governm£'llts? 
.Th6 BODourable Sir Reginald Jl[axweU: ~o, 
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.r. LalchaDd lfavalrai:' May I know from the Honourable :Mt!mber if the 
ProvinchJ Governmentf> keep the Central Government Informed Jf the persons 
thut are detained and 'those that Ilrc released?, . .. 
, The Honourable Sit Reginald Maxwell: ~o. "" ~ only re?elve Ct'l'tUlIl mforma-

• tbns ubout the numbers detninl:'d. 'We clo not get mforl1latlOu II bOllt tlu persoll€. 
or the reasons. . ., J 1 'd 
Kr. GoviDd V. DeBlunukh: May I take it that general lilstruc·tiOIis are 8.1 

dOWll t,,, 'the Central Government for Provincial Governments re ~rdi  the 
releu!'e ~f the security prisoners or their treatment? If ~o, have tin." Goverll-
tll{;llt It.:d down that security prisoners or detenus. even 1£ they lire Ill, should 
nit hI:' relt'ut\ed till they are almost confined to their death bed ~ 
, The Honourable Sir Reginald. Maxwell: The Government of India have issued 
no iluch instruction. . . 
m; Abdur Rasheed Choudhury: With reference to the lll1swer to purt (b) 

or t .~ question, may I know if any monthly allowance or amenitiea art:. allowed 
in the c:ase of sec:urity prisoner, Maulana Husain Ahmad M!ld?i? 
Thfl Honourable Sir ltegjnald Jluwell: No. Sueh people do not get allow-

Ilflt::t>S. They are allowild to receive remittances of funds sept w them from 
outfoidl'. but all their requirements Ill'e plOvided for in the place wllert; they are 
de~lli ed. " 
Mr. Abdur Raaheed Ohoudhury: With reference to the answer to PUtt (d) of 

t,he question, mlly I know whether the case of this security prisoner falls under 
the ,~atl' ory of that in which t,he Provincial Government. ean order· release ? 
The Honourable 'Sir lteginald Muwell: Yes, I have already !mid that the 

Ptovincial Government have full diseretion to release prisoners. 
Pandlt Laksbm4 Kanta Maitta: Will the Honourable Member kindlv inforlll 

the House if there have been fresh cases of detention under Rule 26 of the 
Defence of India Hules nfter it was declared ultra vireB by the :Federal COUlt? 
The Honourable Sir Reginald Maxwell: I have no exact informulimJ, ~ut pro· 

bably there ha\'e been other cases of detention under Rule 26 subiolequent to the 
amendment of the relevant clause of the Defence of India Act. 

FOREIGN EVACUEES IN INDIA • 

. 15. *Mr. Govind V. DeBhmukh: Will the Honourable the Home Member 
please state:-
(a) the total number of evacuees in India, and the countries they cu~ 

from; - . • 
(b) the expenditure at prec;cnt i curr~d by Government on maintaining 

them; and , . 
(c) if there is any agreement between this Government and the Government 

of the Country the evacuees came from, in respect of expenditure incurred in 
maintaining or looking after them; if so, what the nature of the agr(;eml''lt iii? 
The Holiourable Sir Reginald .uwell: (a) The Home Department are 

coneerned with evacuees who ure European British subjeets or subjects of 
allied or neutral Foreign States. '1 lay on the table u stntement giving the 
information in respect of these evacuees. 
It is estimated that the totul llumbel' of Indian und Asiati{' evacuees in 

India is about five lakhs. It is not possible to give accurllte figures accordipg to. 
the countries they came from, but nearly all of them came from Burma. 
(b) The Honourable Member-is referred to the answers given on the 16* 

September, 1942, to Pundit I .. akshmi Kantll Maitra'R questions Nos: 64 ond 65. 
The scale of ndvances showll in the stntement laid on the table on that date-
still l'ontinues to be in force in reilpetlt of those who are residing outNide Evacuee 
Camps. I lay another statem!!nt on the table which gives the scales of 
fil1lmciul assistance given to eval'uees who have been accommodated in Evacuee 
Camps. 
(0) Yes. The Governments C'ol1cerned have ngreed to reimburse to the 

Government of Indin the expenditure incurred from Indian revenues. Accord-
ingl:\', the expenditure on European British subjects from all rountries except 
Burll1Yt iR debit·ed to His Majesty's Government. In the case of Europtlnll 
Burman and Anglo·Burman eVRl'UeeS from Burma, the eXl'enditure is debited 
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to the Government of Bur~a. The expenditure on Poles 'iu~d on subjects of 
the Netherlands East Indies is already being recovered from time to time from 
the Polish Government and the !loyal Netherlands Government. The expendi-. 
ture 011 eV81:UeeS of other allied or lIeutral foreign states is recovered through 
the Consuls of the c:ountl'iis conc:erned. ~ 

'The approximate nl'mber oj European Briti8h Bubject.B or Bubjt.cu oj aUted and nclt.tral/oreirin Seste. 
who kaile been evacuated w InaJa i8 given below :-

u~ber of evacuees from (a) Balkans . ],079 
Nt/mber of evacuee a frOm (ll) Malaya . ],797 
Number of evacuees from (e) Burma f,63! 
Number of evacuees via (d) Turkey 602 
Number of evacuees from (e) Port Blair 22 
Number of evacuees from (J) B. Russia 8 
Number of evacuees from (g) China 29 
Number of evacuees from (h) Iraq 122 
Number of evacuees from (i) Japan 27 
Number of evacuees via (j) Ceylon . ]6 
Number of evacuees via (k) Afghanistan 1 
Number of evacuees from (l) Australia. . 3 
Number of evacuees from (m) Poln.nd. •  • 2,636 
Nl1mber of evacuees from (~  Netherlands East Indies 15 
Number ofcvacuees from (0) Countries not known li71 

Total 9,660 

,statement 8howing tile monthly rate8 ~  adva.nou paid to evaeueea reaiding in eM BrilYh. Evacue& 
Oamp' at Ooimbatore and Ootacamund. 

Single adnlt ... Rs. 65 
Married couple .  .  .  .  . Rs. 120 per couple. 
Dependants over ] 2 up to 8 total of 3 Rs. 4-6 each,' 
Dependants over 12 years over a total of S Rs. Sli each. 
Children 6.11 years up to a total of 3  . Rs. 28 each. 
Children 6·11 years over a total of 3  . RII. 2li each. 
Children under li years Re. 2li each. 

O .~ vac\Jl'l 8 do their own marketing and cooking within theae advances which are 
given: for maintenance only. These are not intended to cover other chargee, e.g., accominodlttion 
in the cainp, light, water, BuperviMion, medical treatment, education of children and transport. 
Taking 11.11 theae oharges into account, the monthly average COllt of an evacuee in the camp, oomes 
to Re. 135 approximately. 

Seale Bhowing ratea oj maintenance allowa.nce prflllCribed Jor PoliBh. reJugeea reaiding in the POM" 
ReJugee Oamp at Kolhapv.r. 

(i) Adlllte .  .  .  . • Re. li3-12-0 eaCh. 
(ii) Children of 12 years o.nd over . RR. 45 each. 
(iii) Children from 6-11 y~r8 .. .Rs. 28 each. 
(iv) Children un,qer 6 years .  . .. .  .  . Rs. 25 each. 
The average monthly expenditure per child in the Polish Children's Camp at Balachedi in 

the NawBnagar State is approximately RB. 60. _ 

Pandit LakShml Kanta .attra: With regllrd to Anglo-Burmallll lind Anglo-
Indian evacuees from Burma, their e pe e~ ure debited to the Burma GOvern-
ment. Have the Burma Government got allY source of revenue Ilt the present 
moment? 
. The Honourable Sir Reginald Maxwell: I understand that they ~re being 
"finallced b." His Majesty·s Government. 
JIr. Lalchand :R'avalt:a1: If I unde.l'stoodthe Honourable Member aright, the 

-Central Government tnkes ('are of the European evacuees, Ilnd I presume the 
Provincial Governments cIa it in the case of the Indians. If so, wh.v? 
.Dr. P. :R'. Banerjea: Uncial discrimination I 
The Honourable Sir ReginaId Ihnell: Indians are looked nfter b.v the 

Honoumble Memher for the Indians Overseas Depm:tment.; 
Dr. P. H. BaDeljea: Hilt whv1 . 
Sir Oowujee lehanglr: Will. the Honollrnble l\{ember molfe enquiries whether 

some of thes') evacuees are mltkin'" a livinIY in this country and still continuing 
to ~et this assistance? ,.., '" .. 
'I'll. Honourable Sir KeglDald KaxweD: Well, I have not enquired into the 

circumstances of each individual evacuee. Those who are not in the evacuee 
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camp may possibly have got other employment, but I have no information, If 
the Honourable Member will give me instnnres, I will go into tht>m, 
• Sir Cowasjee Jehangw: Will the Honournble Member make enquiries with 
regard to u certain eommunit,v thut has eOll1e from other parts of the world to 
India who are ma ir~ Q. very handsome I iving at the ('ost of tltiH cou tr~' Bnd 
still drawing the allowllllces that tilt' Honourable Meruhel' is good enough to 
give them? , 
The Honourable -Sir Regin&1d Maxwell: 'J'hut is ruther /I vague tield fol" 

investigation, If the HUllOUI'able Member will be good enongh to give specific-
instances, I will gladl.\' go into them, 
Sir cowasjee Jehang1r: 'fhe Honourable Member has only to refer to the 

Press umi the compillints in t.he Press ubouta certain class of people who are' 
in this country making nn excellent living, und I am told, also drawing aUow-
a c~e  from the Honourable Member's Department?, ' 
The Honour&ble Sli Reginald J4axWeU: I am afraid that, my stud,\' of the' 

Press is not sufficientlv detailed to enable lIIe to understiuld to whom the' 
Honourable Member i~ referring, ' 
Dr. P. N., Baner!u: Double advantage! 

RENT CoNTROL DIRECTIONS ISSUED BY DISTRICT MAGISTRATES IN THE Pu'NJAB. 

16. *Sardar Sant Stngh: (a) Has the attention of the: Honourable th& 
Defence Member been drawn to the directions issued hy the District Magili-
trates in the Punja.b presumably under Rule 81(2)(b) of the Defence of Indi. 
Rules controlling the rents and regulating the letting and subletting of Q(:c'om-
modation residential or non·residential? 
(b) Were the Government of India consulted in the lUatter? 
The Bonour&ble Malik Sir I'eroz Khan Roon: (a) The Honom'able Member' 

probably refe,rs to orders whioh hllve been issuerl b,v certain District Magistrates 
, in the Punjub under rille 8] (2) (b) of the Defence of India Rules, If so, the, 
answer is ves, ' 
(b) o~ 
Sardar Sant Singh: Ma: ... I know if under the Defen,ee of India Hules, the 

powers delegated by the Central Government to the Provincilll Governments ean 
be delegated by the Provincial Hovernment to the District l\Iagistrates? ' 
Tho Honour&ble MaUk Sir I'aroz Khan Roon: I presume that the !lction 

taken bv the Provincilll Government or their officers is in nccordanee with the 
law .. ' " 
Sardar ,Sant Singh: It. if,; not a question of presumption, Either it if; ill 

nCllordftnt'e with the law or it is not, Mav I know if the Honourable Member-
has oonsulted the Law Department, of '~' il'  he has been so proud recently 
as to whether the power can be delegated to a l>istrict Magistrate? . 
The HOD.OUIrabie Kalik Sir I'ero. Xhan Roon: Ma ... I lI"k if the HOllourabie-

Membel' himself has tnken the troublt' to studv tile rulel-l and is he. in R' 
position to say that, the action token ill illegal '01' 'ag-ninat the law? 
Mr. Govlnd V. DelhmuJdl.: OJ1o a poinf of order? Cnll Il member i-o whom' a 

question is addressed ask n question of Jhe member who is putti ~ the question?' 
Is that in order? 
Kr. Prel1dent (1'he Honournble Sir Abdul' Rahim): Thnt i~ not the ordinar,v 

WB,V of answering questions, . 
Sa.rdar Sant Singh: Mnv I Bsk the Honourable :\Ipmiwr, in view of -the text 

of the oreler forwarded to him, wll£>thE'1' he hilS consult!,!j the Law Department if 
under rille 81 (2) (h), where the power is given to til{' Provincial Government 
nlone, the Provin!'illl Government ('llTl neh'gnte.slI('h po\\'£>r to th(, Distriet 
MBl!istrntes, TP. not' that, order il1e~ l  ' 
The Honourable Kalik Sir I'eral Khan Noon: T presume thnt the (')l'Il!'r iR in 

ncC'ol'dnnre with thC:' Inw lind the Illls,,"ers thut 1 hove givE'1l Ill'e in n('eornanee 
with t.he opini('lll given to the Defenee Depnrtr!lent, I cnnnot add Il ~ t ill  

more, 
CONSTITUTION AND THE WORKIN(,; OF THE ~DI'\  OJ.DI ~ ' BOARD, 

1'7. ·Kr. Govind V. Deahmukh: Will thf' HOl1ournhle the Defenre Member 
IlteaStl stnte the constitntiol1 !llld working of the Indian Soldiers' Hoard with 
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special reference to the inquiry and disposal of appUcations for leave by Incl,ian. 
soldiers overseas? . 
TIle .HOIlODNble·J(a.Uk Sir l"e1'OB J[ban !fOOD: The Indian Soldiers' Board aa· 

such is not concerned with the applications for .eave. Applications for leave on 
compassioIlate groWlds ma.,v be forwa.rded by the Conmumding Officer of the 
Unit concerned to the Deputy Commissioner or Collector for verification when 
he considers it desirable. The Deput,v Commissioner or Collector who is illso 
the lll'esident of the local District Soldiers' Board where there is one may' mnke 
enquiries through the Distrirt Soldiers' Boord or employ his own revenue· 
subordinates or pass on the case to the CivjJ Liaison Organisation whichever. he 
considers most sliitable. 
The District. Officer on receipt of the report makes a recommendation to the 

Commanding Officer concerned. _ 
Kr. Govlnd V. Deshmukh: I am thankful to the Honourable Member for 

the infonnation re ardi ~ the procedure about "inquiry but I should like to have 
some information about the constitution of the-Indian Soldiers' Board? 
The Honourable M&Uk Sir l'eJOZ Khan ,Noon: You have got a separate ques" 

tion on that. I believe. 
Kr. GovInd V. Delhmukh: I have no recollection whether I have sent 8 

separate question. . 
The Honourable Malik Sir I'eroz Kha.D NQOIl: If you will put 'down n ques·· 

tiOll, I will answer it. 
N. A. A. F. I. ORG.'NISATION8. 

18. *Mr. Govind V. Delhmukh: Will the Honourable the Defence Member 
please state:-
(a) jf he is aware of the N. A. A. F. I. organizntions; and 
(b) whet.her it is possible to run canteen orgnnisntions on t·he same lines; ~f 

not, why not? 
'!'he Honourable Malik Sir l'erozKh&n· Noon: A stntement is laid 011 the 

table of the House." . 

(a) ·Ves. 
8taf.tm~ t. 

(h) Being. attraetrrl hy the N.A.A.F.I. idea like the Hon'hle queetloDt'r, in Septeinher;. 
1942, r requeRted th.· Director of Cantsena to make a review of the existing Canteen system.; 
and organizations with a view to their improvemt·nt where vel' pOllsible. Whereas thl' CanteBn 
cont1'iwt01' Ry8tem has or ~d and does work excellentlv in ~ce.timc within Indill it 
hali provt'd unsuitable for service with the armed forces in the field. ·Consequently. so' fal' 
as troop~ ill war al'eaa are coricenled, we hav,s already adopted th,. K.A.A.F.I, idell. So. 
fHr as troops within India are concerned the Canteen' contractors provide the most con-
"eni,ontand efficient mE'thod of Berving the troops. This agell('Y has he!'n (,"tat,lillhed rlJl' 
II long tim .. and has tided us over a period of enormously incrl'ased activity r,'markably 
\V,·II. The ~ pa 8io  in the 8E'l'vicl' provirled lry the contractors to meet tpe increaRI'! in 
the lIumbl')' of troops within India cRlIlI for our appreCiation. 
2. In I'peent years the whole Canteell contractor system has been overhauled. The 

name of t',-ery Canteen contracklr hall to be rellillterpd with the Quartennaster' Gem'ral in 
Indill before a contract it! given to him. All goods for Canteentl are pUI'cballeCi through a. 
central OI'ganization presided bver by lin officer, Sir John Ahercl'ombie, who i8 appointed 
lind paid by Governm<'nt· and who is a Government servant. The contract01'8 have to pay 
to thi.. orgimi:7.ation, the prict'R fixed hy Govel'Ument. At the other end, thl' contractore 
Ilave to charge from the troops fixed prices for all good8 and und"r ordera of .oovprnment 
thry hay!' to keep printed lists of all goods with their priceR marked againllt each item in" 
f',"")"V canteen, 110 that every lIoldier who walk. into a canteen. can read in thiR list th,· 
price. fixl'd for all the goods 80ld in the Canteen. Const'qul'ntIy, the profits of the cante .. n 
conlrl1dora have been cut to th.. very minimum. 
3; O ~ ~cOu t of the naturp of the needM and t.he sinall financial reaOUl'CPR of thl' Indian 

soldIer. It 18 IIP1dom that he will find hia way into II canteen. The COU t..~I part of th,. 
cH.ntepn In far &11 he iR concerned is the regimental hania's ahop. Unit. who wish to deal 
~ t  tl~,. Cllnteen ~tore8 D.epartlnent register their Baniaa with thll. Quartermaster HeMrRI 
III Inti 1.'\ , after which th .. y 0.1'1'1 entitled to purchase their requirements fTOm the fantE'en 
StOI;8 Department. A very large proportion of Indian Unils' have 110 registerer! their 
B~ rlla, thu8 enahling tne Canteen StoreR Department to purchallf' requirements in hulk 
With l'E'sultant cheapness to tI ... Indian troopA through the Regimental_ Bania. III opera· 
tional areas, howevpr, miJitarisl'd canteens cater for and are patronised hy Indian and 
Hritiah troops equally.' 

4. In my recent toUI'8 in various parts of the country I havl' heard nothing but pl'ai.I' 
for thl' Canteen ~o tractor. wh ... hnve proved to 1w !!xcl'lIent servant. of the ~oldier an<l 
"""'0 have on many occllsio:- . ~ ' 'i utcd libernlly at the requ ... t of the' r"lfi. 
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ml~ tal officers tovl"luds the improvement of  amenities for troops. Whether an organisatioo 

• rUII by Government lerva.nts would 8e1'\'e the needs of the soldier as well as the present 
cantuen contractors ,a.nd their .taff, must be doubtful. It mUlt be remembel'ed that it 
'Would take a Ion!; time to recruit the trailU!d and ol'glillised staff necessary to' repl~ Ute 
.('ontrllctors .. We alllO have certain obligatiolls undel' the Memorandum of Association of 
.canteen Contractol's t!.y., we have to distu .. b thei.. hUilineS8 aR li£tle as possible and to 
give them II year's notice before winding ~p their business completely. I see  .no. pro pe~t 
,of Govl'rnmel!t taking any such course durmg tbe present war 80 far 89 work IDSlde India 
itself is concerned. . 

lIIr. GoviDd V. Delhmukh:' Does that stuteinent disclose how.this orgunisati,pn 
;is finm1ced? .. 
The Honoura.ble JlaUk str I'erol Khan Noon: So fttr ns I 11m 11.\\'ure, it pays 

·lor itself? 
Jlr. Govind V. Deahmukh: That ma" be. How was this institute started? 

Where did the (:.apital come from ~ . -
The llODOura.ble IlalJk Sir I'eros Khan NOOD!\The cllpital must. have been 

.prOvided by His MajestY'9 Government. 
1Ir. GOVIDd V. Delhmukh: Wh.\' does llot the Government of India provide 

~capital on similur linss fol' the Indian Soldiel's' Bomd? 

The HOIlOUl'&bl& JIallk Sir I'eros KhaD Boon: In this statement, I have given 
;)'00 the system under which our canteens work. Oni' canteens are working 
1lIlder u system of cllnteen contrllctors who ure membel's of U RYlldicate and all 
the mnterial 80M ill these (~Imtee  is purchased on a co-operA,tive basis .through 
;this syndicate. 'The syndicate is presided over by Sir John Abercrombie who is 
11 Government servant and it is he and his committee who make the purchases. 
These things are sold to these contractors nt fixed prires and these contractors 
ar~ allowed to sell these goods in t ~ regimental' eunteens also, at fixeil prices. 
Another thing to remember is tha.t IheHe cunteens exist only in British regiments 
:Ilnd not in Indian r~ ime l . In the Indian regiments, the canteen is represented 
>by the bani,va's shop, because the Indian soldier's pay is low Rnd he oonnot 
'afford to go to these canteens. The bani.vus are also ullthorised to buy from 
these ('anteens sueh materinl liS t e~' wish to sell to the soldier!l at exuctly the 
. snme prices as toose charged in the British regiments. 
Xr. Govlnd V. Delllbmukh: I nm again thankful for the informntion, gjven. 

-·Why cannot this Government supply the funds und purchase the material and 
. work , on n co-operative basis, these ('nnteens. Where is the difficulty? 

The Honourable JIal1k Sir I'eroz KhaD Boon: The Government are in a 
'position to do these things but the onl.V thing is when a thing like this can be 
,done lind whether it will he. beneficial from lihe point of view of the Government 
or the soldier. I hove given you the full facts in the stAtement. ,80 fllr as 
"this wnr is (~o ee led, it is-impoRsible to chnnge over froUi the canteen contrRl'tor 
system to the Government system. I have seen many of these canteenRo worki,ng 
flnel my own 'impression is that these ennteen ('ont,ractors nre rendering excellent 
·st>r\,ieE'. They nre practically the servants of the regiments. Whether the Gov-
(~r me t agency system worked by Government servants will he equllll.v efficient 
ns the present system is to be seen. ill the future but so fur 88 the present war 
'is ('oneerned, it is imp0Ftsible to change over from the cant-een contrnctor system 
·'to a Governnlent system or the N. A. A. t~. I. R,vstern for tne British troop'S. 

Sir Oowasjee Jelianglr: May I know whether the Honourable :Member is 
awnre of the A'reat demand for these free cnnteens for Indian troops in the main 
eentres of Imliu? Mav I ask further whether' the Honourable Member iF; nware 
that in one plttce wheresuc·h· a canteen works it 118s been 'proved t.hnt they nre 
very necessury Rnd fully RVlliled of and grenny nppre('iated? If the allBwer 
to my question is in the nffirnlative" will' tht> Honolll'llhle Member ;;ee to it, tlwt 
funds nre provided all over India to estRbli!;h Imch canteens for Indiull soldiers? 
I am not tnlking of the European soldiers. I am only referring to Indian 
~~  '  • 

The Honourable lIallk Str Peroz JiPlan NooD: I 'should like to taKe this 
opportunit.v of paying my tribute to these organisations and t,he persons who 
are rendering .  .  . 
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Mr. President (The Honourable Sir Abdur Hahim): The Honourable Member 

will only answer the question. 
The lIcmourable Xalik Sir J'1l'OS Khan Hoon: I say that a great d~al is being· 

done for the Indian soldier. Sir Cow8sjee Jehangir knows, that, in Bombay 
voluntary organisations for Indian soldiers have provided free canteens in many 
places. 

Sir OOW&8jee leha.nglr: Only in one place. 
The Bcmoarab1e J[&Uk Sir J'eroz Khan Hoon: No, no. You are thinking of 

Bombay. I am talking of the whole of In;ia, not of Bombay alone. 
Sir Oow&8jee .Jeha.ngir: Are'there any other places? 
The HoD.oarable ][aUk Sir 1'8101 Kh&D .oem: Yes. Come to Lahore and I 

will show you one working at the Railway station. I agree tha.t more canteens 
are needed for the Indian soldier. Whether we can introduce a system under 
which we can persuade the Government to pay for aU these canteens is a 
question mainly of finance and nobody will be  more pleased, than myself to do 
it if we had the money. , 
Mr. 00v1D.d V. De8hmukh: Is the Honourable Member aware that the 

N. A.  A. F. I. make a profit of more than 10 per cent. ? 
Mr. President (The Honollmble Sir Abdur Rahim).: Next question. 

Llwna·LBND Am TO lImIA.. 
19. *1Ir. T.  T. r~ amacbart (on behalf of Mr. K. o. HIOI)'): Will the 

Honourable the Finance Member be pleased to state: - , 
(a) et e~ his attention has been drawn to various reports emanating from 

the United States of America in regard to the value of Lease-Lend aid given 
to India, particularly to a report of the United States Office for War Informa-
tion wherein it is stated that Lease-Lend aid to Indio. is valued over 295 million 
dollars; 
(b) 'whether his attention has been drawn to a message dated Washington, 

March 12, 1948, wherein it is reported that the Lease-Lend Administrator, 
Mr. Edward Stettinus, mentioned that 595 million dollars of Lease-Lend aid 
had been 'extended to India upto Ist March, 1948; -
(c) the nature Ilnd amount of LeBREl-Lenc1 goods so far received in India; 
(d) how much out of the above total has been for the benefit of China; and 
(e) how much out of the above total has been debited to His Majesty'& 

Government on account of such goods or aid as is being utilised on behalf of 
His Majesty's Governmerit? . 
The ~b~e Sir .Jeremy Jta18man: As I said in thec(lul'!'Ie of my reply 

to the Fmance BIll debate' on the 17th MJl.rch; 1943. WP. !\l'P p.'llla~f'cl in the 
task of completing our records of leaqe-Iend aid and r~co cili  them with 
thoRe which the Indian Supply Mission in America have heen a~. ed to main-
tain. We are activel~' pursuing ~ i  and have made good progreijR. It wiU 
however be some' time before the task is completed; and until this stage is 
reached it is not possible to quote any figure or to attempt to determine the 
respective' share of India and His Majesty's Government. As ~oo  os I am in 
a position to do so, I hope to give the' necessn.rv ·information to the House 
at a suitable opport.unity. . .' 
IIr. Kuhammad Nauman: May I know if under the arrangement nny Ilmit 

has been reached anel that only up to that limit India will ~et these commo-
dities under this lemle-Iend bill from United R'tBtAS of America? 
The BoDourable Sir .Jeremy Batsmu: AA fn" R'I I 11m nWnrA. no AlI!lh 

limit hlll'\ been fixed, but it is the !lase thnt appropriatil)n!'l ere "nade. from 
time to time by the United Stntes Iluthoriticil and pre",umnhl.', in building 
up theRe appropriations they make allocations or work out lI11ooations to 
different countries. 
Dr. Sir Zla Uddln .Ahmad: Is the Honourable Member ill n p()!Iition to 

mention the Ilid which Tndia bas given under lease-lend arrangement? 
'l'lle BOIlOUI'&ble Sir lerutJ.y "1'D&1l: I think there is Bnoth<lr question in 

regard to reciproc':\l aid. 
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(b) WRITTEN ANSWERS • 
• PaoCEDURE FOB ALLOCATION OF LEASE.LEND WBlLITIES BJIlTWEJIIN THJ: BBlTISll 

AND INDIAN GOVEBNIrlBNTB. 

10 ..... K. O •• 1011: (a) Will the Honourable the Finance Member ~ 
pleased to refer to the statement made by him on the 17th March, 1948, in 
t.he Legislative Assembly while explaining the methods of aJlocation of Leose-
Lend expenditure to His Majesty's Government and the Government of India, 
respectively and the difficult.y in making an accurate appraisement thereof, 88 
.also to his statement that well-known per capita rates for the issues made to 
the American Forces could be adopted for giving the infOrma.tion concerning 
reciprocal Lease-Lend, and state (i) the exact procedure adopted in allocating 
the respective liabilities of His Majesty's Government and the Government of 
India. in regard to Lease-Lend aid received in this country; and (ii) the exact 
amount of per capita rates adopted by .the Government of... India in assessing 
the cost of such services as rations, cJothing and trfl:velling expenditure of the 
Forces of the United Sta.tes of America and the cost of repair jobs done for 
Ame11can transport in India? 
(b) As reaards the·afoi'esaid peT capita basis, is a similar procedure adopted 

in other countries. such. as Eniland, Australia, New Zealand, etc., giving 
reciprocal aid to the United States of America.? If so, what· is the peT capita 
basis adopted in those countries for the . purpose of calculating these items of 
expenditure? ' 
(c) Is it a fact that in regard to the reverse Lease-Lend aid given by 

Australia t,o American Forces stationed in that country, the actual values of 
-the services and the quantities of items of food, etc., consumed by the Forces 
of the United States of Americil are taken into account in assessing the recipro-
eal Lease-Lend aid given b.v Australia to the United States of America? ' 
'!'he JrcD.ourabll SIr lenmy Jtaiaman: (a) (i) The fIroblam in India i ~ 

·'lllocate between His Majesty's 'Government and the Government of India the 
Leuse-Lend stores. arriving in India for their joint UBe. Hild Lease·-Lend not 
. been in existence thc one Government or the other would have had to pay 
for these stores, :md the allocation of I.ease-Lend stores arriving in India will 
follow the financial liability which would otherwitle have 'lrisen for providing the 
lltoreR. The liability attaching to t,he rec~ipt of Lease-Lend !;tores whatever 
it may be is of coursp assllmed by the Government to which they ure allocat-
tld in this way. Accordingly lease-lend aid to railways; posts nnd telegraphs, 
nnd other civil eonc!lrns-public and, private-in India, is allocated to India. 
In th!l case of I ... e.1se-Lend supplies sent to India for rlefenee' IJurposes the 
allocution between thfl Government of India and His Maje'.lty's Government 
)s determined in Ilccordnllce· with the principles of the i a (~i ll Settlement 
·and therefore depends lIpon the nature of the stores o.nd the manner in 
Which they are ultimately utilised., India is thus allocated Lease-Lend stores 
the cost of which if they had not been lease-lent, she would eventually under 
i.he Settlem'ent have had to bear herself. Such defence ;.tores consist' nlsinly 
of tanks and M.T. vehicles of all kinas since IDs Majesty's Gnvernment l'.ave 
Mcepted complete liability for providing other non-indigenous stores. £lnd equip. 
ment required for India's expanded arri;ly and a.ir forces. The problem of the 
best pz'Sctic.al method of Rllocsting Lease-Lend aid between India a.lld His 
Majesty's Government is now being tackled, and I sMU be happy to Five 
. the Honourable Membe'l' details of the procedure e-tentual1y "dopted in tbis 
matter 88 soon 8S it has been worked out. 

(ii) From an examination of the actual transactions involved it became 
apparent that the issues of rations, clot,hing, etc., to f!te U.S.A. forces in 
Inilia under Reciprocal Aid arrangements were not sufticientJv regular or' 
lIni.form to E\nable their value to b~ Rssellsed even 8Ppl'Oximnte!y' by t.he capi-
tat,l?n rBte method. It bas accordmgly been decided for the' present to adopt 
~ dJnict methOd of assessing the 'Value of thepe BupplipA and services. 

(~~ a~d (el .. ~ Government of I ~ a have no information 'en tbe subjeet 
but m view of tbe reply to part (a) (n) the points do not arjse. 
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,INSTRUCTION TO SUGAR }'ACTOB.IES IN GORAKBPUR DISTB.IOT FOR CQNTBIBUTION TO 

WAB LoAN. 
21. *Mr. It. O ••• ocy: (8) Will the :aonourable the FiIitl.nce Member be ' 

pleased to state whether the attention of the Government of India has been 
drawn tQ a. complaint that Sugar Factories in the di1ltrict of Gorakhpur (United 
Provinces) have been i truc~ed by the l.oeal officialll, to contribute a sum .~f 
,rupees one lakl'l each towards the War Loan or Bond al:i a part of the Special 
Defence Savings Drive in the United, Provinces launched by His Excellency 
',the Governor? 
(b) 'Is it a fact that the said instruction is practically operating as a compul-

'sion? 
(c) If any such instance has been brought to the notice of the Government 

of India. what action has been or is proposed to be taken in the matter? 
The Honourabl. Sir .Teremy Batman: (a), (b) and (c). A rE>presentation 

on the subject was received and has been passed ,on to the Government of the 
United Provinces. The matter is 6ne entirely within the competence of the 
Provincial Government. . 

DEABNESS ALLOWANCE TO CENTRAL GoVIlBNMENT SERVANTS ON THE PuNJAB SOALE 

22. *Sa.rdar SaDt Singh: Will the Honourable the Finance Meplber be 
pleased to state if his attention has been drawn to the decision of ,the Punjab. 
'Government sanctioning Dearness Allowance of 20 per oent. to Government 
·employees drawing' salaries between Rs. 75 and Rs.' 250 per menliem? If so, 
lio Government of India propose to sanction a simil'lr sum to the employees 
,of the Central Government? 

Tae Honourable Sir .Teremy Ballman: I have seen a f'tatement in the rress 
-to t,he effect mentioned by ~ e Honourable Member but I believe +nis matter 
:is still under the consideration of the Punjab Government. In regard to the 
·second part of the question, the Central, Government has I\dopted an AU-
India, Scheme of dearness allowance and does not automatically adbere' tl) tbe 
(~ eme prescribed by any particular province. 

DESIltAm:z.ri.y OF cREATING AN INDIAN BRANCH IN THE WELFARE AND AMENITIES 
DIRECTORATE. 

_ 23. *Qut KubammJld .Ahmad ltazmi: (a) Will the HOllourable the Defence 
Mem?er please state if it is or it is not a fact that ,the AriDy Department has 
eonstltuted the Directorate of Welfare anc.l Amenities solely for the purpose of 
looking after the amenities of the trooiB and the, provision 'of entertainment for 
their amusements? 
(b) Is it or is it not a fact that the said Directorate is composed entirely of 

European Military Officers? . 
(c) Is it a fact that some of these officers ao not understand and can not 

'speak any vernacular language? ' 
(d) Is it or is it not a fact that these officers of the Welfare and Amenities 

'Directorate ha.ve naturally little or no taste and knowledge of Indian music, 
,singing Or dancing? ' 
(e) Is it or is it not a fact that while half a dozen Co c~rt Parties have 

been provided for British troops, the number of parties' actually oh tour for 
Indians is not more than two in existence? If not, what is the correct number 
of Indian parties with their names. and the places where they were constituted, 
and. under what conditions, i.e., their ,composition And tpe qualicfiations of 
.thelr 8Ctol'8? 
(f) Is it or is it not a fact that the Concert Partins fo'r Briti~  troOps are 

comJ?osed or. hiJlhly pnid personnel of professionals in the Ilrt of music and 
da m ~, while those for the Indian ·troops consist mainly of ordinarv hazar 
nautf'h pirls Bnd male i ~er ' with no tlllent rhol;en in n' hlipha1:llrd 'monner 
"bv the ur~pea  ste.ff? If not, who chooses the personnel of the Ine1ion 
Concert Part,lea now in contract with the Militarv and on what standard of 
lluBJification? . " , 
. (g) Is, anv Indian Concert Partv at present actIng, and touring with troop,. 
'<lVerse8B? ' If so, what is the name of t.hat Party, and ita personnel? 
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. (h) What 1'8 the number or proportion of Indian soldiers serving in India. 

and overseas to the number of British troops serving Wider the Indian. 
Command? 
(i) What amount of money, separately, WBS spent by the General Head-

quarters on entertaining British and Indian troops during the year 1942 and the· 
first four months of 1948? . 
(j) Have Government considered the advisability of creating and constitu-

ting a branch in the Directorate of WeHare and Amenities of an Indian 'Section, 
composed purely of Indians both from among the Indian military Offi<"olrs andl 
civilians . from outside? . 

The Honourable KaUk SIr !'elOl Khan :Noon: A statement is \aid on the-
1Iable. 

. . ~tatem8 t_ 

(a! ~o. The Direotorate of Welfa.re and Amenities in add~io  to looking after the 
·.menllleR of the troops and the provw.on of enterta.ilUlMmte is iI,180. reepoll8ible for their 
Welfare Education and for. Family Welfare. It alIa holds a watching, brief OD all other 
mattera affecting the Welfare of ,British and Indian troops in India. 
(b) No. At Headquarters two officers deal with entertainments, one is British and the-

other Insiian, and &8 both British and Indian troops have to be catered for, this &eems ... 
falr CiVilian. . 
(c) Does Got arise, particularly &8 lome of the staff are concerned with 'British troops. 

only. The officers who deal with British trooPI may not know the vf!matlutar langue, 
but officerl who come direatJy in touch with the Indian troops all do. For example, the· 
.action which deals with the Weffare Education of Indian troop. contain. 4 Britiah officer •. 
of the Indian Army and 13 Indian officers of the Indian Army.· . 
(d) All officers working under the Welfare and Amenitiu Directorate do not deal wjth-

da ci ~ and Binging only. As mentioned above, • great deal of the work conaerne Welfare· 
Eduratlori and Family Welfare of the troops, but thosl' who deal with the entertainment 
'Iide of the activities· of thia DirectOrate do poues8 a knowledge of Indian music, emging 
·and dancing. 
. (el No.· There are three, Concert Parties at present for British troops aIld four run by· 
Q~ eral Headqua'rt.el'& for Indian troops in India and an additional Party-is being organieect 
a~ from September. In addition to this, Southern Army run an Indian Concert Party, 
Eastern Army are arranging for two from 22ud AUgUst, and Central Command is organieing 
2-3. General Headquarters Concert Parties are engagnd through imprelarios-2 by Mr. 
l.ziubinski and 2 by Mr. Haren Ghosh. NOlle of. the narties consiRtR of 1es8 than -15 per-
Bons. In add\tion to the parties organised by General Headquarter., Ind by Annies a larp 
nnrnbl'r of lower formations and unita have organised their own entertainment parties and 
General Hs.dquarterll is encouraging these activities in every way. 
(f) Ko. BI·itish General Headquarters Concert Part.ies are ("Almposed of 'mixture of 

afllat~ur8 and professionals; IndIan Concert Parties are all profellionall, selected by ~e  
abo\'e mentioned impreBario., and are of a high standard. . 
(g) l'~. Two Indian Concert Parties a!e touring w!th tro~p8 overBB8.&-one ~ai8ed by 

Mr. Dziubinaki and the Becond I1y the Punjab Co-operatIve SocIety. The latter 18 shortly 
returning to India and is being replaced by anothhr Party raillBd by Mr. Dziubinaki. 
(h) It iB regretted th&t this question C&~~ot be answer,;d for lIBCurity reasons. 
'(i) Money spent for entertainment of British troops durm~ the year 1942, and the firat. 

fOIlt' month!! of 1943, W&8 approx!rn&tely RH. 92,500 e ~lud1D  travellil1Jt expenses. J!:x-
p('lIcliture on entertainment of Indian troops was al'proxlmately Rs. 1,~,OOO excluding· 
tr&velling expeDll8ll; 
(j) Does not arlBe. 

SClKBME FOR CREATING AN INDIAN B;RANCHIN THE WBLFARB Al{D AMENITIBS 
DIBBCTORATE. 

H •• Qui Kuhammad Ahmacl ltumi: (a) Will the Honourable the !?efence. 
eU1b~r please state if it is or it is not a fact that a concrete scheme WIth full 
detail!! to work out the same for creating the Indian branch of the Welfare I\nd 
Amenities Directorate was submitted to the Director General, Weifare Rnd 
Amenities. in February this year and it was highly appreciated and accept~d by 
that Officer after careful consideration? Has that scheme yet been put intO'-
forcA?· If not, why not? 
(b) What military rank does the officer-in-charge of the Concert Parties for· 

Indians occupy? Does this officer travel with the Entertainment Parties. ann 
is this -officer also in-charge of the Entertainment Parties for British troops?· 
-:Y'hflt aTe the qualificatioDs of this officer in the technique of Indian music,_ 
~i ltiJ.  and dancing? 
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lO) Is it or is it not a fact that the offioer-in-oharge of ConoertParties for ,the 
.Indio'll seotion of the troops invariably occupies a rank senior to officers com-
. .mundin{:: the various units in a station, or the offioer ~i -o ar e of units hud • 
.battabons? 
(d) Is it or is it not a fact that this offioer-in-charge of Entertainment Parties 

,gues rouild aiter the singers have finished their songs to solicit credentials trom 
the efficers-in-oharge of units and battalions to ,show good work of the Concert 
Party;' , 
(e) Has or h4s not this praotice been mainly adopted by way of crenting evi-

de o~ of the good work done by the present Directorate for the benefit of Indian 
~epo~~Q  . 

(f) Are Government. aware tha.t the India!J. section ,of the military is not at 
.~11 satisfied with the existing arra.ngements for their entertainment? 
(g) lol it proposed to lay the draft of the concrete scheme referred ~ in 

l!:l) &bon: on the table together with all the papers of acceptance of the same and 
.11.11 t ~ correspondence conaerning the same?, . 
The HOIlourable JIalik Sir Feroz Khan Noon: A statement is laid on the 

table. 

Statement. 
(a) Government DepartmentB are constantly receiving 'suggestions from members of tba 

public with regard to many matters. The Director General ,of W'8lfare and _blenitiea is 
.110 ~ ceptio . As the Honourable questioner has not given tba name of the person who 
made the particwar suggest.ion which he has in view, I am afraid, I am unable to answer 
this qut:stion. But he may rest assured that a:ny Bcheme submitted by any person will 
.always receive the very best consideration of the Director General, if any such schemea 
'are not accepted, the only reason for suchnon-acceptalice can be that '011 close eJ;amination, 
,t.i:Jey were found to Le unworkable or defective or U eCelB&r~"' because of the existing 
pl'adiee being in consonance with the suggestions made. -
(b) The Manager of Indian Concert Parties iB a.ppointed boY the impre88rio engage.d to 

raise the Party and has no military rank. He travels with hia own Party and is not ill 
tharge oI any Entertainment Party for Briti.h t.roop.. 'His q~i ficat.io B are judged by 
the lmpresario who raise. the party. .' . 
(c) This is not understood. The Manager of an Indian Concert Party, as explained in (b) 

above, dON not hold a commission and, tbarefore, is not lenior to oftioers colIIJDBDdiDg 
iunits, etc, 
(d) Governm.ent have flO information but even if a man tried to find out what opinion 

.athoOr. have of his work, such • courle cannot. be exceptionable. 
(e} Does not arise in view of reply to (d). 
(f) No. No report to this ellect has been received. , 
(g) In view of tba answer to queatioo (a) above, doe. DOt ariM., 

"DBSIB • .um .. ITY OF OONSTRUCTING ·A MOSQUE IN TllB INDIAN Mu..ITABY ACADEKY. 
DmmADuN. 

26. *Qasl Muhammad .Ahmad Kalml: (a) WUI the War Secretary please 
,state if it is or it is not a faot that when the construction of the Indian Military 
ACbdemy a~ Dehra Dun was at first undertaken, a sum of about Ri. 10,000 was 
"kept for"6 mosque' and a similar amount for a worshipping :place of other com-
munities? If not, what are the facts? 
(b) Is 'it or is it not a faot that no mosque exists at present in the Military 

ACbdemy at Dehra Dun and the Muslims employed there feel considerable 
difficulty in offering prayers? 
«') In view. of the considerable number of Muslims working in the said Aca-

demy, do Government propose to consider the advisability of meeting their reti-
gious needS by constructing a mosque there? If not, why not? 
~. O •• " '!'rivedl: (a), (b) and (c). The information required is being 

,obtamed and will be laid on the ta.ble in due course. 

H:iuI..Tx'0l1' MR. RAn AmuD KmWAI, A DETENU IN BAB.EILLY JAJL. 
~. -QUi Jluhammad .Ahmad Ealm1: (a) Will the Honourable the Home 

Member please state if it is or it is not a fact that Mr. Raft Ahmad KidwRi. an 
Ex-Minister of the United Provinces, who is a de-tenu in the Bareilly Jailia 
bavin;:: 'a slight temperature for the last e'ightor nine months and has lost mQre 
.thsn 00 pounds in weight? If not, what is the mct? ' 
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(b) In view' of the delicate health of Mr. Kidwai, do Government propoHe' 
to consider the advisability of I;'eleasing him unconditionally Or at least on parole· 
• for ~ proper treatment? ' 

The Bonoarable Sir :aeliD&ld KuweU· (a) I have no information. 
(b) This is a matter for the Provincial Government. 

CoMPLAIN1S OF DETENUS IN BAREILLY JAIL. 

~. "QUi Kuhammad Ahmad ltalmt: (8) Will the Honourable the Home 
MemhFll· please state if it is or it is not a fact that one Sher Jang was arrested 
under the orders of the Government of India and is a detenu in the Bareilly Jail?" 
(b) 11; it or is it not a :fact that eight prisoners were repatriated from the 

Deoli J ooil to the BareiUy Central Jail as detenus? 
(c) If; it or is it not' a fact that Sher Jang and these detenus are lceeping very 

bnd health and have lost from 10 to 20 pounds in weight? 
(d) Is it or is it not a fact that these prisoners are not ~llo ed to sleep iot,he' 

open even in the hot Bummer days? '. , 
(e) It' it or is it not a fact that these detenus were allowe'd to rit~ post, cards, 

to t,ht'ir homes in November, 1942 for winter clothing, but were not allowed to' 
:I!ol,e r. request for anything else, even for shoE'S find cotton clothing? 
(f) II" it or is it not a fact that the detenus wrote the post cards that Vf,ry' 

day but the cards .,·ere posted 011 the 8rd J.anuarv; 1948, and the clothing receiv-
ed was 8ctually given to the detenus at the end" of January, 1948? , 
(g) In view of the continuous complaints of the detenus, do Government pro-

pose tc consider the advisability of making an enquiry into the complaints, aud 
to give the neceBSary relief? 

fte Honourable Sir "liDtAd KalneU: (a) Yes. 
(b) No. 60 security prisonerl!l wm-e transferred from the Deoli Jail to the-

Hareill), Central Jail of whom six were Central Government prisoners and the 
remainuer prisoners of the United Provinces Government'. I 

(c) to (g). I have no information to the effect state'd, but I have called for 
a l,"eport a.nd a furthel' statement will be laid on the t.able of the House in 
due ·course. 
bDlAN OFnCERS FOR TRAINING IN ORDNANCE DEPO'l: AT KASU BEGU, FEBOZEPOBJI; 

'0ANTONMENT, 

28, ·Sardar SlDt Slnp.: (a) Will the War Secre.ary please state if he is. 
aware-(i) that quite recently  sixteen officers of the Indian. Army Wel·e selected' 
for training in the Ordnance Depot at Kasu Begu (Ferozpore Cantonment) under 
ordprs from higher authorities and half of these were to be Indians; (ii) that 
this order was whittled down by including a Jew and an Anglo-Indian; (iii) that 
all t ~ officers were given theoretical tra!i.ning ani, put to '" written test in which· 
the Indians did better than the Europeans; (iv) fbat the officer commandillg has 
report('d that all the Indians are unfit for appointment in the Ordnance Branch. 
and that the'Anglo-Indian only should be selected; and (v) that lnmans fLre 110t 
given any opportunity for any independent practical, work in the Advance, 
Department? 
(h) Does he propose to call for the result of the written test, and to see h<>w 

the· officers who acquit themselves better than Europeans are being declarud 
unfit for this work.? , , 
(c) What does he propose to do to improve the conditions of service of Indians. 

in the Advance Department of the Indian Army? 

'J[r. O. M. 'l'rivedl; (a) (i) and (ii). Sixteen Indian AmlY Officers l'e'Cently 
underwent, B course of training at Ka8u Begu Ordnance Depot. 'Ihey formed 
part of a batch of 408 Infantry officers pORted by the Military Secretary, 
Genera;l Headquarters, to the Indian Army Ordnance Corps. These officers 
were . distributed for training amongst Ordnance establishments throughout; 
India. Of the sixteen sent to Kssu Begu eight were British, £lix were India.n, 
one W81!1 8 Jew snd one an Anglo-Indian. No orders were issued that half 
of this party were to be Indian and half British, and no question as to. 
differentistion between nationalities ever arose. 
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(iii) The training wa8 both theoretical and practica1 and in the written teB" 
on theoretical training the first six were placed in the following order-
(1) British offic'3r. (2) Indian officer. (3) Anglo-Indian officer. (4) Indian. 

officer. (5) Indian officer. (6) British oHker, . 
. In the practical training tests however the British officers did better than' 
the Indian candida.tes. . 
(h') No, Sir. Of the 16 officers under· training, . .-even British, two Indian 

and one Anglo-Indian were reported on ail fit for retention. The remainder 
were recommended for return to their infantry units .. 
(v) Indian Officers are given the same opportunities as, British Officers for-

• ,Practical work in the Ordnance Departm~ t. . , 
(b) No, Sir. The written tests compnse only one method. by whICh an 

officer's capabilities can be assessed. An officer's personuhty, powers of 
leadership and command and 8d~i ~ trative, ability can ~ ly ~e. assessed hy 
observations over :, period by e pe ~. ~ed m,structors. ~ e Chief Ord a ~e. 
Officer, who is responsible for the' trnmmg, IS the best Judge of an l,fficer ~ 
, suitability for posting ill the Indian .\nny Ord a~ce Corps. 

(c) Indinn Commissioned Officers of the Indlan Army Ord ~e Corps. 
receive the same rates of pay as those in other branches of the Rel'Vlces .. In 
nddition they draw Indian rates of Corps pay. For the purpOSCl of p~o~otlo . 
they are treated in exactly the' snme way as other officers of the IadlBn Army 
Ordnan(le Corps. 
MAXIMUM PERIOD OF STAY OF EUROPEAN AND INDIAN 'MILITARY OFFIOERS AT 

, GENERAL HEADQUARTERS. 

29. ·Sardar Sat IlDP: (a) Will the War Secretary please state the maxi-
mum period of stay of a European Military officer ~t th? ~ eral J:!eadquarteN 
8S against an Indian, and what the reasons are for dlspa1"lty, If any? 
(h) What does he propose to do in the matter? 

Xl. O. II. 'J'r1ved1: (a) and (b). Although in, peace time the nonuaI 
maximum period was four years, in war time t er~ is· no pres(lribed Ifl/iximum 
period of sta,Y for '1n officer at General Headquarters. Officers, whether British. 
or Indiull, are tra.nsferred to a.nd from General Headquarters 6S the e'ltigpncies 
of tile service demand. 
I· have examined the' figures of officers who left General Headquarters. 

within the last six months, and I find that the maximum stay (If a Britisb 
officer W/lS one year, 11 months and 25 days, while the maximum stftJ of an 
Indian officer was Olre 'year, six months !lnd six da.ys. I can :18SUre the 
Honourable Member that there' is no disparity in treatment between British 
Ilnd Indian officers in this matter. 

RETIRED EUROPEAN AND INDlAN I. C. S. OFFIOERS BE·EMPLOYED BY GOVEBNlKBNT' 
,.01' INDIA. 

SO. *Sarda.1' Sat S1Dgh: Will the Honourable the Home Member please 
state the numbe,r of European and Indian 1. C. S., retired officers re-employed 
by the Government of India, and the salary as well as the pension drawn hy 
each of them '1 . 

The BDaourabie Sir lteglDald Ilu:waU: The information asked for is being 
colJeeted ·and will be laid on the table of the House'. 

GIVING OF EUBOPEAN SECRETARIES TO INDIAN ME.BERS OF TRB EXECUTIVE COUNOIL. 

31. ·Sa.rciar Sat Singh: Will the Honourable the Home Member please 
state the reasons und circumstances under which each of the fudian Member of 
the Executive Council of His Excellency the Vioeroy has been given d Eurol>ean 
Secretary, and how long this policy is likely to be continued? 
" The Jlonourabie Sir B.egIDald Jluwell: The facts are not as litated In the' 
first part of the que!;t.ion. The seeond part does not 1rise'. 

LEASE-LEND Am AND LoANS FROM THE UNITED STATES OF AMERICA.. 

82. *:Hr. Abdur B.lab.eed Ohoudhury: Will the Honourable the FinalJce 
Member please state: (8) the total amount of money borrowed up-to'date from 
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the United Statt:& of America (i) with security (ti) without security; and i~ the 
r,noney so borrowed was with security, the nature of the security offered or gIven; 
~d ' 
, (b) the total value of goods procured up-to-date from ~e United States of 
An.eriea. under the Lease and Lend System, and the seounty offered for repay-
ment, if any? ' -
The Bonoarab •• Sir "enmy BaJIJDA1l: (a) Nil. 
(b) I have al~dy dealt with this question in my reply to Mr. N'eogy'. 

starred question No. 19. • 
i3S.* 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to parts (a) and (11) of s'taTted question No. 34, 
a8ked by Khan Bahadur Shaikh F'aflll-i-Haq Piraoha on the 11th Jo'ebruaTy, 
1943. '. 

EXPENDITURE BY PORT H.u COMMIT'l'EE8 ON FACILITIES toit PILGRIMS. 
(a) The following amounts, were spent by the Port HajCommittees 'for the provision of 

facilities and amenities during the years 1934·35 to 1939·40 :-
Year. Port Uaj Port Uaj 

Committee, Committee, 
Bombay. Karachi. 

Port Uaj 
Committee, 
Calcutta. 

RB. A. P. Re. A. p. RI. A. 1'. 
1934-35 Il,221 6  3 1,499 0  0 ~ 32 0  0 
1936.36 6,727 3 0 2,027 0 '0 715 2 0 
1936·37 6,211 2 3 4,304 0 0 742 6  3 
1937·38 6.671 4  9 2,618 0  0 536}0 0 
19314·39 7,209 5 0 2,766 0 0 519 9  9 
1939·40 6,154 4  0  . 10,165 0  0 1.2311 3  9 
, NOTE I.-The cost of establishment of the Port Haj Committees which 8IIIIil!lt Raj pilgrim_, ia 
not includNl in the above figures. 
NOT. 2.-The expenditure incurred from Central Revenues on the vaccination and inoculation 

of pilgrims and the Police en;.ployed at the ports of Bombay, Karachi and Calcutta il!l not included 
in these figures. ,  . 

NOTE a.-The figures shown in Table (vii) on page 127 of the Special Hajj Inquiry Report 
do not represent the net income of the Port Raj Committees as lf3rd of the pilgrim.p8BII fee re-
ceived from Indian pilgrims was paid to the Provincial Haj Committeea concerned. 

(b) The facilities other than those detailed in Part n of the • Manual of Instruotions for Pil. 
grim" to the ~8 ' (1938 Edition), are all follows:- • 

Bombay.-.Kep8triation of poor and destitute pilgrima from Bombay to their respective laODl& 
K_hi.-Hire of kfl.nats, tents, etc .• for pitching them in the compound of Pilgrini Camp. 

Construction of compound wall of the Pilgrim Camp. 
OaZculla.-Repatriatioll of poor and deetitute pilgrims from Calcutta to their respeotiw hom-. 

tThia qU8IItion haa been poltponed tc be auwered on the 29t.h July, 1943 
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StfJltnt-' Bhowing 'M wholelJak market pri~" oj Rice (Baltam No.1) prsmiling a' OalooUo during 
the end oj each oj the JoUowing montM. 

(Prices per Maund of 82 2/7 Ibs.)· 

RII. A.. P. Re. A.. P. 

January 1942 6  "  0 July 1942 . 8  0  0 
February 1942 6 2 0 Augl1Bt.1942 9 4, 0 
Hr.roh 1942 . - 6  0  0 September 19'2 9 l' 0 
April 1942 6 2 0 Ootober 19'2 9 I' 0 
May 1942 . 6  8  0 November 1942 9  , 0-
June 1942 . 8  0  0 December 1942 . 12 8  0 

InfoTfttation promilled in reply to parts (a) and (r) of BtaTTed question No.' 8 ~ 
aI/ked by Mr. A'nanga Mohan Dam. on ti,e l.5th Febrllary. 1943. 

PREFERENCE TO ANGLO INDIANS, EUHOPEANR AND FOREIGN REYl'GEE8 IN 

. O D~.' C  FACTORIES. 

(a) 3191 out of which 988 are Europeans and Anglo.lndians. 
(c) One CZIlckOllavakian And one Yugoslaviau were recruited' for work in Railway. 

Workshop •. 

Information promi8ed in reply to lIwltllned que8tion No.. f!5, a8/t'ed by Mr. 
N. M. J08hi, on the 18th PefmwTY, 1943. 

GRIEVANCES OF .TRAINED C"'NDlJ)ATES OF GREAT INDIAN PENINSUJ.A AILWA ~ 

(a) Trained C3ndid&t1l8 were ~tarted in l!ervice all untrained candidates on R8. 25 p. m. 
and after about 9 nronths training were promoted as trained candidates on a fixed pay of 
R&. 30 p. m. provided they had passed the prescribed examination. When vacancies" 
occurred in the station staff cadre they wel'l' promoted and can.e on. to the ~me seale of 
pay of Re. 30--4-:-00. 
(b) No. Between 1930 and 1938 the trained candidaies were, on an average, hilid up OD 

Ra. :30 p. m. for from 3 to 5 years but subsequently this pel'iod hIS become Iss consequent. 
on the creation of more posta on the time scale ~o cope with increased traffic. 
(e) and (e) Yea. 
(d) Government are informed that one representation from the Union was considered in 

1935. 
(f) No, it is not normal policy to give retr08pective effect to such ~ ctio . 

(g) Yeti. 
(h) The Hon'ble Member ia referred to the reply to part (f) above. 

Information promilled in reply to paTt (b) of the BtaTTed quelltion No. 187, 
asked by Sir Abdul Halim u. a.v~ , on the 24th Februa.ry, .1943. 

UNITED KJNGDOM COMMEHCIAJ. CoRPORATION. 

Telephone : 7623. Tl'legram: "UnicomiYld". 

FEDERATION OF 

Ref. No. F.2218/589. 

INDIAN CHAMRERS OF COMMERCE AND INDUSTRY. 

To 

Sm. 

28, Ferozshah Road, 
Nt1/! J)t'''i. S/lt", September, 1941: 

The Secretary to the Government of India, 

Department of Commerce, N (Ow Delhi., 

SIJBJECT -Arf.i~ f. ~8 of file 71. K. ('ommerriul Corporafion. 

The Commit/.e" of th .. Federation of Indian Chambers of Commerce and Industry have 
carefully considered the Press Note, dated 30th July 1942, issued by the Government of 
of India, on the activitilll of the United Kingdom Commercial Corporation in India. They 
welcome this explanation ahout the various aspects of the U.K:C.C. but, while giving' 
due weight to the various considerations mentioned therein, they regret 
thoy do not feel that the Press Note is ret88uring in regard to the important issues in 
connection with this Corporation which hAve b.een raised by this Federation and other 
Indian Comn.ercial bodies. They would, therefore, like to examine the Press Note and 
submit their views to the Government. 
2. The Corporation, UA the over m~ t \c o l~d (', is an or~a i atio  financed and 

controlled by His Majesty's Government. ThiR fnct alOntl makes it mOTe influential a.nd 
powerful and places it in a position of greater advantage in the matter of ita purchases a.nd 
sales. The Committee cannot still see the propriety of permitting an orga.nisation of this 
character to introduce' in the foreign tradE" of India, exerciMe ordinary trade functions in this 
country and operate iT) competition with Indian commercial i ~re8t  under conditions which 
definitely give it a specially favoured position. The Committe£' cannot 'help feclinp; that 
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this cdlnmercial organisation has been imposed upon India by the Britiah Governrr.ent and it 
is apparent from the Press Note that thE' various Department. of the Government concerned, 
Buch as Commerce, Supply and Transport, consider it their duty to provide whatever faciLi-
ties the Corporation demands. The Committee are not aware whether any lu.ch similar 
organisation is functioning in any of the Dominions like South Africa, Australia ·or Canada, 
and fail. to understand why such an expert organilllltion to assist and encourage trade and 
exporta 18 reserved for the particular benefit of thiA country. It might he added inpaSl!ing 
that t ~ Chairman of the U.K.C.C., T,ord Swinton, ill the Governor of Welt Africa, which 
indicates the political and economic ilT.portance and the widespread ramifications of this 
organisation. There is no doubt that the U$.C.C. doe, enjoy in several respects a mono-
polistic position in the matter of India's exports. This is all the more lurpri i ~ in view 
of the fact that owing to occupation of several countries by the enemy Rnd the difficulties of-
8~a transport, India iA in a particularly advantageous poftition for supplying various mate. 
rIals, !aw and manufacfured, e8p~ialJy to the countries in the Middle East. It is theRe 
countTleR, therefore, which should be a iou~ to ohtain supplies from India and India nneQ 
hardly. h.e anxious to invokp the aid of the U.K.C.C. to provide supplies of thesE' articles, 
even a9 ~  the case of food grams, at th" cost of depletion of her own stocks. . 
3. The Comrr.ittee are not impressed by the contention of th" Government that thp 

privilege enjoyed by thr U.K.C.C. is in respect of trading in commodities _of essential war-
importance. At, the present ti~e,. mOIl~ of the trade is .fo; !lne realon ?r ~ ot er in materials 
connected with the war; reBtrlctJo ~ m respect of priOritIes and  shlppmg have reduced 
civilian trade strictly 80 called, to a comparative insignificance. Moreover, if the funda-
mental object for setting up such an organisation is to handle commodities of military 
importance which cannot be done by private trading interests, it should strictly concern 
it.elf with articles li\i:e arm., munitions, railway matpriaia, machinery, etc., which cannot 
be carried through normal commercial-channels; the Corporation should not deal with articles ~ 
in whi"h Indian commercial interest. -have traded for years and even after the outbreak of 
this war such as piecE'goods, yarn, jnt.', jute manufactures, sugar, wheat, shellac, tea, oil 
and • oil-seeds, rice and other raw materials and manufactured Q:oods. _ If an outRide body, 
which was originally and avowl'dly e ta~li l'd for advancing British exportli and aale of 
British manufactures in -the Balkans is permitted to intervene in the trading of these 
commodities and purchase and sel\ them, then it is a clear infl'ingelT.ent of freedom [of 
trade and interference with its normal channels. The p'i'sition becomes still more obJec-
tionable frorr. the Indian view-point when it is remembered that this Corporation utilises 
aU Government, semi-Government and transport ag/mcies for its own transactions a d~ 

carriage while thill priTilege is denied to Indian shippers and trllders in their own country. 
4. The Pres8 Note stateR that the Corporation handles operations which cannot be· 

ptrformed a.dequdtely by normal CO'!lmercial enterprise or which lie. beyond the scope of. 
private tradt ~ concerns, The fact IS thnt so far as ~e  to ~ 8Ia, for e ~mple. are 
roncerned, certain transactions were actually effected dlrectly wlth the Sovlet Govern· 
mE'nt by Indian merchants. without the intervention of the U. K. C. C., and payments 
were made at the tim!' of shipment by the Reserve Bank of India on behalf of the Russian 
Government. AR regards Iran also, shipments of sup;ar were made to that country from 
India -by Indian _shippers and irrpvocablf' IAltterR of Credit were opened by the Iran 
novermnent in favour of certain Indian firma. But Indian exporterll were Bubsequently 
Tl'luctnnt to enter into fr-esh husiness because of the Government grant of monopoly of 
l'Xports of sugar to Iran to the U. K. C. C., through their Notification of 18th April 1942. 
Similarly. merchants abo llRE'd to send hideR to Iran to its tanlleries though they arl' not 
permitted to do so now. Some tyres and tubes also went through India to Il'IIn after the 
outbreak of the war, and gunnies, which were largely houliCht, were also atopped. Although 
till now, tea is being exported by private tradel'8 to Iran, there are persistent reports in 
Calcutta market that the trade in this commodity will also be handed over by the Govern-
ment to the U. K. C. C. The Committe!! cannot accept the contention that hecaut'le war 
communications with Russia, Iran and other countries in thp Mid East have become 
difficult. it is necPsRary to hand over the transactions, in connection with supplies to 
these countries. to an outsid.. body like the U. K. C. C. There are also established 
traders who did business with Saudi Arabia in'rice and other food-stuffs .from Calcutta. 
Bt!rma and Bo.mbay, alt ~ . o..s the Press ~te itself admits, the Corporation effected 
Ihlpments of rIce to SaudI Ambla on two occasIons at th .. requeBt of tbe Saudi Arabian 
~"er me t as also of Burma rice to c..ylon on behalf of a London owner. Tne Com. 
Dlittee would point out that the verv fact that the Saudi Arabian Government made this 
t~'1ue~t, to the Corporation or that thf! London owner delegated thia work to the Corpora-
Sion.) IS, due to tht' influence wielded by this body and is an illustration of itA privilege. 
~1 ally, th .. Government themselves a('knowledge the error that wal made in regard to 

5. Irments of oil and oil·8eeds. whi('h shows not on Iv how t i~ Corporation fu ciio ~ in a 
manner so a, to iO'n n th ~ t  f  T d" d .' f H' M' .. ore eve e j()vernmen 0 n la an acts dlrecth· under the orders 
~  as a t~ '8 Government but "IRO provides another inRtance of the monner in which 
f e t o~rra Ion OBI! introd1!ced in normal channels of trade. In the face of all thf'.lIe 
.. ~tl s, ;h re.::es the CommIttees' comprehension as to how it can be reasonahly ariDed 
_I ler t' b e i~ c a t8 themselves ore not prepared to take thE' risks of trading in the 
pret sbeln. adDo r~a Imes or. that the Corporation haR not, in fact, tended to 8upplant, 
1'8 a 18 e RIppers and dIVert normal ('hannels of trade. 
5; The Pres8. ~ote had. cO!ltradicted t ~ example given about the 8ale of 8ugar in 

PprSI:l at an exorbItant prle!' In order to rll~prove the contention that the (',orporation i. 
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lliaking undue profits and bas stated that. it retain. 'no more tban a reasona.ble'margin 
to.cover eXpI!nles ,iuld payment for services'. The Committee woald like to know wbetbllr 
:.he Government of India themselves loI'e aware of the !,rice. at which the U. K. C. C. 
make. its purchases in India or sella tn the markets .upplied by it, and whether they have 
taken any measare to see that ".the margin pocketed by the Corp,oration out of this differ-
-t'Jlce doe8 not amount to undue profits. The Committee would like to lmow, for e:a:a1l\p!e, 
in the specific case of Bugar, as to whether the Corporation purchases Bugar in India at 
thE! controlled rate of RB. 12-3-6 per maund, and what iR t.he exact pricr at which Buch 
;Iagar is actually sold by the Corporation itself in Iran. It ill of little avail to argue tbat 
'the high prices at whlch sugar is reported to be sold in Persia are the resultant of a 
number of local factors', unle88 the Government of India give definite information as to 
·thE' price charged by the Corporation, and are prepared to auure the rublic that they 
la.v~ control over the pricell at which the Corporation sell. these articles purcha.qed in 
Judla in markets abroad. I cid ' tall~', it might be observed that the benefits of the 
Corporation's earnings are not derived by the Indian Exchequer, so that, India is not 
a gainer in that reapect, The f'T()vernment are at pains to make out in the Press Note 
that. the Corporation makes its purchases from exporters in -the line, but it should not be 
uverlookec; that tbe percentage reserved by the Corporation for if,¥lf could very well have 
hen appropriated by the buying countries if it had not intervlll1ed. The attention of 
t ~e aommit.teehaa also belm drawn t.o the fact that in mll i ~ its purchases, the 
U. K. C. C, dema d~ un priced invoict'.I! from the seller and it il presumed from this that 
th... Corporation woutd fill the prices at it,s discretion, thereby not diilclosinj!' thi1 rat·£' at, 
which it, has l'eal\y obtained the goods, The Corporation u a ClOmmereial organisation and 
the public in India. where it, functions. is surelv entitled to know in what manner it 
operates HO far as its prices and profits are concerned. If the Government of India Ilre 
1111a:hle to t.hrow any light. pn t,he suhject, it is incumbent on them to address Hia 
Majesty's Gove.rnment on the subject and make a public statement in <:onBllltation with 
t'lem. 

6. The Oomloittee would now briefly refE'r t o'~me of the specifiC' commodities rrfe~ed 
to in the Press Note. As regards wheat, for example, the Fress. Note states t,hat rel-
ponsihilit\". for arrangemen.ta for requisition and _ supply was, centralis.ed, at the request of 
l.he Ministry of Food, in .the U_ K. 0.' C., which was speCially eqUipped to, .pt,rform that 
task', a.nd that, -'there had bet'n no rrevious exports of. wheat from t~I  country to 
.Persia and consequently no organised machinery to deal ,J~  luch exports -Apart from 
the question of effect of puch wheat export! to other countries on t ~ stocks. of foodstuffs 
in the country which would naturally not be the concern of a body hke the ~- K, c. 9·, 
it is pertinent' to enquire whether if India's be~t tra~e had no luch experlen!·e deBplt6 
·the Jargt' exports handled· in the past. by Indl.an sh!ppers and. merchants: what were 
the special expert knowledge and expenence whIch thIs CorporatIon, e t_ab ~ ed only a 
.!uple of yeara ago, had tQ handle this trade. In re~ard to Bugar. again, It Reems al 
ti.oul[h the Government have gone out of their wav 10 order to dlvert, the mode of 
. transport and interfere with normal channels of trade in order to hand over this tra'ae 
to the U. K. C.  C. When the Indian sugar ,indllBtry was already exporting Bugar to 
Il'an by land, through normal trade channels, it is difficult to understand the necessity 
of permitting expOrtll to Iran by sea through a foreign ageney particularly when there il 
a 8eriouR dearth of ahippinll tonnage Rlld when the overland route could have beeD 
E'ncoul'aged inatead of being CI.08ed down. A position ~a  t er~by created ere~  exports by sea 
:hy the U. K. C_ C. Wl're conSidered to be normal whtl., the hitherto normal exports by land by 
indilln eXpOrters were found 'to interierewith t.he arrangements for the distribution of 
8ullar' and. were conll8quently Bought to be limited on the plea of growing .hortage of 
'~l1 ar in India. The ne"-rellult hal been the lubstitution of Indian exporters by the 
·tT. K. C. C. and the Indian Sugar Mills Aalociation were informed by the Government 
-that 'no fresh licences will be issued for export to Persia except to the U. K. C_ C,' It 
'!R only a technical question .1 to whether the stoob are direct.ly made available to the 
{T K. C. C, Or through the Miniatry of Food. Besides, this Federation has urged in the 
paRt that the Miniatrf of Food should make its purchases in India through the Govern-
ment of India and. that could ealily have .been arranged in respect of sugar exports 
instead of delegating this work to the U. K: C.  C, The Committee have already deal' 
Qhove ·with certain other commodities. They cannot, therefore, help observing that the 
nopition attained <bv tbi" or~l, i.lltio  ;s not different from that of a monopoly when 
'buline.s houses intereated in the trade from this ClOuntry to Near Eastern countries cannot 
l1at. licences for export of commodities and when the privilegel and facilities enjoyed loy 
-the Corporation are luch as no 'individual trader or business house cap expect from the 
'(.ovemme!1t of India, ~ e attention of t,he Federation has, for example, been drawn by 
lIome of Its Member-BodIes to the effect t.hllt the Cornoration is obtaining priorities and 
apecial facilities. in .. reB~ect of railway bo ~i ,. ",,:hile it need hardly be pointed out 
that 110 far as shlPp10g 18 concerned. the Br.t,llh MUllStry' of War Transport would Tlrovide 
all requiRite faeilit,iell in this Corporation functioni1)jl on loehalf of thl' British Govern, 
'fJlent, The Committee millht furt.her roint out in t,hi. connection that arrangements have 
II.)~O been arrived at a couple of month. a~ by the U. K. C. C. with tbe Turkisb GoverD-
me ~- wherebv Turkev's trade with the British Empire woald be mainttined t, rou~  the 
,medmm of the U. '!t,. C.  C, The ~ re~me t8 betweeD. thill Corporation and thl" Turkish 
Government were slgnlficant for IndIa slDce all trade between this country and Turkey 
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would in COline of time be handled b~ thia Corporation and it seemli doubtful whether 
in that caSe the elCiating exporters to Turkey o~ld be allowed to carry on theil' ulual 
.t.r~de with t~at co.untt·y i~b has be,en. steadily ro~i  in re~e t yea1"8. It ahould .be 
POilited Ollt in thiS connection that It 18 not merel~' a question, important though it 
18,of earnings and pI·olita. Becauae the U. K. C.  C. operates on ita own, it appoints ita .• 
own agents and representatives abroad and thereby deprives Indian merchants, exporters 
J\DO shippers of the opportunity of establishing direct contact. with commercial interests 
.nu D1a!·.\I.etB o.utaide India which WOUld .be of no 8Dlall benefit to Indian commerce in the 
TN.rll . after the war. 

7. As regards the use which t ~ Cor~ratio  hal made o~ ~ e Supply Department. 
for making ita purchasea, as explamed In the .Preis Note, It IS well-known that the· 
Mupply DepartmlUlt mak611 ita purchases a't cC!rt&in controlled rates. If thia Corporation 
ia, therefore, allowed thi" price advantage, it i. hardly fair. to the indian commeroial 
and industrial interesta. It ia true that the .Preu Note states that where IUch purchuea, 
are for the purposea of ordinary civil trade, however valuable that trade may indirectly 
be in the military lense, the Corporation is not granted any price advantage not available-
to commercial houses ill India, but' it is not clear as to why the Supply Department 
undertakea these purchases on behalf of the Corporation and .. to what. ill the procedure 
whioh IS being followed in regard to ot.her purc a ~ which do not come within this 
category. it has been stated in the Press Note that these special advantages are giV8Q. 
by the Supply Department because it secures the avoidalice of competitive buying which 
would react adversely on t.he prospectl of the Supply Department obta.ining their own re-
quirements i~  ,t~e requisite quantities or l!'t latisfacto" priceB .. If, however, this implies. 
that .the a:ctlvltles of the U.K.C.C. cOll t~tute competitive bUylllg and may have advene· 
reactions, It does tend te· support the contention that the Government. of India shollid not. 
permit., such activities. 

8 The Committee feel that if the Government are anxious that operations which caDDot 
be a'dequately performed by ordinary commerc~l intereata o~ which lie beyond ,~e  
scope of private trading concerns should be car ~d out by an mdepeudellt body, there, l& 
nothing to prevent them from setting up an Indian agency for the purpole of hsndlmg. 
such export t.rade, ,.No national government responsible. to the PB?ple o~ld have sgreed, 
at the dictation of Hill Majesty's Government to p~ovlde all :18I1lstauce I!, ~ e' shape of 
pl'iorities facilities and price advantage to aD outSide agency Qnd pennlt It to operate 
in its ~r etl and capture its e po~ trade to the ,de~rim~ t o~ itl own, mercbanta and.. 
exporterB: The ~ommittee have ~rtl~ularl) ' to emphas18e Ill, thlll connection ihe .adverse 
repercu8610UI winch .1Ich an Ol'gaD1Satlo.11 18 hkely to have .1Il t ~ post:war period on 
India's trade. They regret that Government are completely,lrilent In their Preis Note &8 
regards the Buggest.ion put forward to them by Indian commercial bodies regarding the 
estabhllhment of an Indian agency or organilation to carryon the work performed by' 
thl! U.K.C.U. all also regarding the post-war effects of such an ortaniaa.tion. l'he Com-
mitt.e,· cannot accept the vipw which is sometimes urged that this Corporation is a measure 
of war exigency. In the first plsce, they would like to enquire et ~l' the Government 
of India have got any aasurance or guarantee from His Majesty's Government that this 
organisatiou will not be permitted to continue its operations and be iHNlf)lved lit the end 
of the war. It should be stressed in this connect!ion ,that the United States of America 
have also got a similar mganiaation called the 'Defence Supply Corporation', which handles 
export trade wit.h America and is already exercising control in respect of several comma-
ditie~ elliported from India, such as shellac, 'gunnies, etc. M;oreover, before this war. 
foreign trade waR "I ready . becoming a branch of foreign' diplomacy in Europe and America. 
The !teen aud intense rh'alry between England and Germhny, f01" 'Ixamllle, in the Balkan 
States and the whole of Eastern Europe, as well a8 between these countries and the 
United States in Routh America and other countriea for capturing the' markets .howed' 
tbat the question of foreign trade wos becoming a political iillue. The Board of Trad&' 
had devised various methods of pushing Britilh export traQe and the British Treasury 
was,8ubsidising thetle exporta and different organisationll like the Export Credit Corpora-
tion were set up to further this ohject. The importanee of mainiaining exporta for a 
country like Britain in the years after the war will be vital partioularly 'because of tbe' 
hea:vy financial indebtedneM of the United Kingdom to the tT. R. A, lind tl>e need to 
mal ~  adequate imports and prevent the Iterling from unduly- depreciating. It ill, 
t ~re~o~e. evident that th.. British Government will adopt all possible meaRureR to develop, 
~rltal  8 export trade and will make luch agenciea as the tT.K.C.C. a permanent and 
,lDte~ral feature of their national economy. In fact. Buch orqanilllltions }lRve heen d88Crihed 
a8 pIllars of Britiah llrosperity and would be consolidated ann IIxpnncl',!n in the yeAI'll 
aft~ thA ,!nr. ~e Committee would. therefore, 1ik .. t.o ilTmrellA on fhl! Oovernnu'llt of 
In(( a. t"ne l.mntl';lltlV8 neceSRity of their representinJr this important Ol'pect of the m:aUer' 
t.O I~ ~ Jeaty II ~ver me t.a d. to ohtain complet.e allllllrancell to the .. ffp.cf: that. tilill 
orgR1l1aahon will nelth!!I" he pt!rmitter1 to interfere in Tndia's tradA nor ahf)uld it he allow4>,1 
,to t.a~e. advantal!e of It.R OrMent position to ltabm~p itself in order t(J IIII'Ve t,h .. int.e,,('.t. 
of Brltllh export.P,1"II ,nd mA ufar.t. rer~. The Committ.ee c ~idel" that thi .. i~ thp fnnnamen· 
tal reason whv thA OOVl!rnment should condllct. their operationll in r .. ~rd t.o Tnrlin'lI nports' 
through an Indian apllcy. 
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9. The Commit.tee trUlt that the Government of India. will give their careful coneidera-

tion to flle poiDta of view IUbmitteci. b, t. ~. 
I have the honour to be, 

Sir, , 
:YOill' most.. obedienr. aervant, 

(Sd.) Illegible, 
8ec1etarll' 

Bel. No. F. 11191611. 
LJopy forwarded, wit.l. eomplimenta, to t.he Kember Bodies and Member! of the Com-

mittee, for information •. 

.N II:W Dm:.1c; 
'i'he t6th 8e1"e_.,· 1 ~. 

No. 64-C.W.(24)/41. 
GOVdNKEM1" 01' INDU. 

DEPARTMENT OF COMMERCE.. 
New Delhi, the 180tA May 19,fS. 

H • .N. RAY, Esquire, I.C.B., 
Joint 8ecretary to the Government of India, 

'J.'O 

The 88creta.ry, 

\; 
\. 

1<'edel'ation of Indian Chamber of Commerce and Indu&!try, 
lltl, It'erozshah Rolod, New Delhi . 

(Sd. ) Illegible, 
Secretl1.r"J/ • 

. tslll, . • 
1 am directed to invite a reference to your leiter No. F. 2218/589, dated the 25t.h 

Septembel' 1942, op. the subject of the act.ivitiee of the pnited .Kingdom Commercial Cor-
~rat.io  in india, and to exprfllls regret for the. delay 1D sendmg a reply. 
l! 'l'he Uovenunant of India al'tl aware that the Indian commercial community view with 

cons;derable miBlivingl the entry of an organisation having the finanda.l backing of His 
.Maje'ty·s overm e ~. The Government of ~ dia l'ea~ile that t ~re exist. an. impression 
In Indian buaiueu cwcie. that the Corporabon's ultimate goal IS the eltabh&hment of 
.ascendaney over India.'1 export trade with neighbouring couutriel and that  that the Cor· 
poration enjoys certain privilegel and concessions in regards to civil trade which aI'll denied 
to prIvate exporters. This basic misconception regarding the Corporation's functions and 
activities would not ha.ve arisen if it had been more· genera.lly known that the Corpora. 
tlonl' preaent. activities in India COlllist, as to some 90 per cent., of inter·Governmental 
supplies fort Ruslia which are not dealt with on a profit making basis at all and ClOuld 
otherwise be effected only through the Supply Department of the Government. of .India.. . Tbe 
LJol'poratiou's share in India's e~port tl'llode with other countries has heen insignificant and 
has consisted, for the most part, of minor shipments for which lIis Majesty's Government 
have had to assume re~po ibi1ity for special reasonR and to some extent. of such it.ms 
.&1 jute goods needed to pack their own pur(',hases in Turkey lind other ~Iiddle East 
coantriel. How NIlalJ these exporta have been may be judged from the following figurel': 

Country to which exported. 

--------------~------------~ A .... bia 
Egypt.. . 
palestine and Syria 
Iraq . 
Peraia. 
Aden. 
Fludan. 
Turky. -. .  •  . 
Other Middle Ea.at countries. 

Pl'>roentaJ(l of the total exports from 
India durinp: the period April 1942 to 
February 1943. reprelenting proportion 
of export made by the Corporation al 
. principal during the fIImle period. 

S·IJ 
2'1 
1'3 
0'03 
5'9 
0'1 
0'. 
3'3 

Negligible (total value about Roo. 2'6 
lakhs). 

'l'he figures given ahovl'! show that the Oorporation ha.ve not hitherto JI'.ade any aJlpreci-
able incursionl into the ordinary civil trade, while al regards the' future, it may be 
ulumed thltt no extension of the Corpora.tion's activitiel will take place without . the 
Government of India. being fully coululted in the ma.tter. . 
3. In t.he light of the information given in th" preceding "~I il r . it will be realised 

that much of your apPl'ehen!ionB are without foundlltion. The CQl'porationhal mostly 
confined itlelf to arranging and handling 81lppliee against oertain inter.Governmental 
transactiona and there are no reallona to suppose tha.t its activities are likely to relult 
in permanent control by UnitA!d KinJtdom interest. of India'. "~Ade with the Middle 
J!:ast countriell. The Oo:vernmcnt of Indin's attention hal in this ("omiection heen drawn 
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:to 1\ statement mlfde by the Minister of Economic Warfare inlhe o~ ~~ COIXUpOJlS 
oW the ellect that he was not prepared' to give any IIllur&Doe. t, ~t the activIties of t~e 
,l,)orpol'atloll wiH be tel'DIinlited after the end of t~e war. It III understood that Btl 
.M&Jeaty's Uovernment feel that. any· 8uch ,u derlAl ~m  ~uld preclude, the ,.ule o~ ,t.be 
,Corporation', machinery fllr any purpose In tbe onpredlctable Im~ udficult ,condlt!OII.I 
which may exi8t. in the period following the war. 'fhe agency Clf the Corporation might. 
be found useful, for example, to. meet the axigenci.. of recovery and l'tIOOII.Itruction in 
,the territoriel, now under enemy occupation But in 10 ~ar ~ Indian inuril. are DOJI.-
-cerned, it may be usumed that the Government of Ind1& will always be ready to take 
up. wit.h !iis .M.ajeat.Y'8 Government the question of any interference wit.h private trade by 
the l,)orporation. , . 
4, In ~ie  of the 'foregoing 8tatement of the Jl98ition it is perhap8 unnece8sary to 

at.resa t.he point that no special significance need be attached to the Corporation's L ldl~, 
of 'certain specific conBignmeuts of rice, yarn and wheat in 1941-42, although tb18 III 
refel'red to in the letter under reply as illustratioII.I of the Corporatiool'8 interference 
with indian trade. ~ exact circumltances in which the handling of tbese Pl'rticular 
oCODlllgnments W&8 entrust.ed to the Corporation were fully explained in the Prea Note 
i.sued in J,nly 1942, . 

5, The functions undertaken by -the COI'pol'ation in eel'tain Middle EaBt countries a~d 
t.he .stabhahment of Bub8idiarie. in those al'8&8 have J &t.ur~y attracted 80me attention 
m indIa but n. is not correct to say that the Corporation enJoys any monopoly cf trade 
lD those' area.. The Corporation'. activit.ies are sublidiary to the functions and policy 
-of the Middle Eut Supply Cent.re which concerns itself, in consultation with the Govern-
ments of the respect.ive territories, with the fra~i  of import pl'O,ra~me. f~ the ,e~ e tial 
.cIvil reqUirements of those are&8, The Cedtre I, ,compell'ed by shlppmg I:OII.Ilderatlons and 
!by the economic necessities of t.he countries in queltion, to limi~ i~po ta to bare elllen-
tials, to programme ahead, to take stepa to ,ecUl" eqUitable dlBtrlbutlon and to makA 
:the area aelf-supporting to the greatest possible degree, That. these arrangements hardly 
I(hsplace commlll'cial channels in 110 far a8 exports from India are conuernt!d will be evident 
from the figurel given in paragraph 2 but it is neceaaary to explain Borne points in 
further detail. }!'or example, the Middle East countries are r.llOlt.ly self -sufficient, ill 
regard to oilseeds, but. to the exlent to whicl1 Aden has been tompelled to draw 80me 
supplies from India, it. has been .arranged that orders should be plac~d thl'Ough normal 
commercial channels, Again, with refel' .. nce to the alleged agl·eement. between the United 
.K.ingdom Commercial Corporation and the Turkish Government whereby Turkey's trade 
with t ~, Hrit!sh Empire would, be maintained thl'Ough t.he, medium, of the Oorporation, 
.the POSltlOlI 18 tbat the Turkish Government have found It converuant, for reallomi of 
their own, to urange IIOme supplie, through the Corpol'ation from BOurces other than 
india, but i~ 80 far as Commercial shipD!enu fmm India are collcerned, the Corporat.ion 
do not. exercise any ~ ,t~l and have openly expreaed themllelvell, as not intel'eated in 
usululng any re8po albl t~ for the sponsoring of such shipments, SimillLl'iy iii regard 
to expoI'ts of tea from I~la u~der the blo,ck purchase scheme, the report, in the Cal"utta 
market t. ~ the trade III t~18 commodity would be handed over to the United 
Kmgdonl , om~ercllli COl'porutton have proved to be groundless, 'fhe urt'lIugeQlents ure 
t.hat ~ e Ie!l Co ,troll~r for India purchaaes the exportable 8urplul· of Indian teo. . on 
behalf _ of HIS ~J~8ty.. over~me t, and al'l'anges dlMtribution to the val'iou&' cOllluufing 
.cou t~le , .H e utllulI:s the servlcea of a panel of established exportel's in this country in 
_Iectmg a~d aJloc!!'tmg the t~  required for the dil[ereu, markets, and the United 
.K.ing?om Gommercllll, Corporati,on do not enter into tbe picture, On t.he importing side, 
.the Uo~er~me t  of .he countl'les themselves act &8 sole buyers in moat caBell, while  in 
.others It IS understood that step. have been taken to utilise the services of normal 
,UlIpol'tllrs, 

. '6, ~rticular 1 .. f8I'en(·8 has been made to the part played hy the COl'Poration in handling 
..exports of certain good. fl'om India to Persia, The fact. have already been explained in 
I,~be Press Note issued ill July 1942, Since then, the lupply of hides to the Persion 
1actorle:s engaged ,on wa,r work has haj:! to be suspended o~i  to t.he llI;ceuity for 
co .~vlll  stocks l~ India, I~ol'l'  tyres and tubes, are, suppbed thraugh the COI'Poration 
IIpeCifically foJ' use III the speCial wal' transport, servIces III Perlia while in I'egard to sugar 
It~e pro~lIIIl to send IIOme sma!! ,suppliel ~or di tribu~io  in Ea.t ,Per8!a througb the 
' orporatl~  has, not yet ,m~te a aed, It 18 neceaaary , to repeat, 1D view of the mi .. 
',apprehension which preyalla,  m t.he. matter, that no, lIales of Indian sugar have yet beeD 
.made, by the CorpotatiolJ III ~erBIII, Exports of Jute gooda t,o l'erlia have never been 
~ al18ed through the Corporation, but the volu~e of exports through ordinary commar-
. clal channels has had to be restricted to easential requirements. 

7. With regard to the allep;ation of profitem'ing made agailiAt the Corporation it hal 
-already been ltated that supplies to Russia are not made on a profit making basis. The 
'Uovernment of India have heen informed that, taking its acMvities aa a whoJe, the 
(Jorporation operates at. a loss and even in particulal" CAles where profits may eeem to 
arise, there is generally lOme off-sett.ing factor, It has been illoated that thf\ Corporation 
demand. unpriced invoiceA from lellerl and that thil is dgne tleliberately with .. viI'''' 
'to concealing t.he rate· lit which' it bal obtained the goods, Thil, bowBn.r, i. not at. all 
'correct, The real poJition is that in respect of lupplies to Rus8ia, full priced invoi('f18 
-are firn obtained from Bupplier. and despatched to I..ondon where t.he 'floancial uUlemen!. 
',with HUMia is linaliAl'd, Goods are then despatched by varioul routes, Dnd the ftC)-

.. 
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called "lU1jIrioed invoiou" are really .pecificat.ioDa of. the SOOclll !"hic1l are required .. 
enciosurllll t.o the Bills of Ladin,IJ or tile ~au ay, receIpt.. . 
• 8. Moat of the critioilJDl' agalDllt the polio)' of the Supply Department lD respect of 
.,purcb .... mac1e by tli4lll1 for the trnited Kinaciom Commercia.l Corporation have already 
been &IIIIwered in the Preu Note iuueci in July 1942. The Supply Departm8llt make 
purchases on behalf of the Corporation only in 80 far &II it i. neoenary to meet the 
881J81lt.ial requirements 01 Empire and allied countries in regard LO commoditiea which 
are controlled and are in .bo,t .apply. About 90 per ceut of .uoo purcbaaee are for RUllia 
.and the only alternative to thu. IUppliee being handled by the Corporatibll woald be 
for. the Supply Departmeut t.hemaelvee to undertake the entire work. 

. I  . have the hcmour to be, 
Sir. 

Your IIlOIIt obedient servant. 
S. N. RAY, 

loiftt "8ecy. to the Got/t. 01 Ift(lilk. 

Information promiRed in· reply to Rtarrcd question. No. 247, asked' by Set" 
Yusuf Abdoola. Haro(ln on .the 5th Ma.T{lh, 194<3. 

PROMOTION OF JUNIOR GOODS CLERKS IN KARACHI DIVISlbNAL SUPERINTENDENT'S 
. OFFICE. ,  . 

(al None. The post of Rates Clerks require special aptitude and tbose. Goods Cle~Jt  
who POS8e8S this are chosen to offic::iate in the .. posts, which are out. of their normal Im8' 
of advancement. '.'. 
(b) Government undentlo.nd that the Railway does not propose to confirm thelle men as; 

Rates Clerks Grade II; they will leek I'romotion in their turn in their own line. 

information promised in reply to part (a) of the starred' queRtion No. 960 askew 
by Kun.wcr Hajce I8mailll Ali Khan, on the 9th March 194.3. 

PROPE,RTY CONFISCATED IN SIND UNDER MARTIAL LAW. 
No immovable property has been eonfiscated. Approxill1&te value of movable property. 

confilcated in Siud under Mal·tial Law, is Rs. 57,000. . 
2. The infonnation in pal'a. 1 abow does not. include property. belonging to the late: 

Pir Pagaro, confiscated to the Government. 

Information 'Promi8ed in reply to starred question No. 300 asked by Mr: 
Muhammad. AhRan on .the 15th March. 1948 .. 

RECRUITMENT OF MUSLIMS AND NON-MUSLIMS ON BENGAL AN" ASSAM RAILWAY. 

The number of )lualima.and non-MtIslims recruited in pel'tnanent and temporary vacanoi_ 
during the periods referred to ill as follows :- . 

Period. Permanent. Temporary. 

No. of No. of No. of No. of' 
Muslims. non-_ lKualims. non-

Muslims. ~Ulllim .. 

Recruited dUnDg June 1"941 to June 1942 176. 191 1,280 1,692 
July 1942 to January 194:3 6 3 796 I,08C). 

Information promi8ed in reply to part (c) of unRtnTTlld que8tion No. 58 a8ked' 
by Mr. IJal.chnnd Navalrai on the 15th Ma.rch, 1943 

P·aOMOTIoN OF ASSISTANT STATION MASTERS TO STAT'lON MASTERS' POSTS ON: 

NORTH WESTERN RAILWAY. 

(cl By 8electio~ on the basi.B of. merit w!th. due .regard to seniority. The Railway 
Board a~e prelc~e~ no .rules m thls connection but the m'1-tter is within the cOmpetence. 
of the railway administratIon. 

!nformation promiRed. in repT?! to' Ito..TTei/. quelltion. No. .121 .altlclld b" Khan. 
Bahadur Shall!.h Fn.,l.,-Haq Plrar.1ra on the 16th March, 1943 .. 
, CONTRACTS IN AVIATION WORKR. 

(al In .c~rtai  .,ealel, where the normal. pr~dDre of awarding contracts for wOrk. 
bv competltlve te ld~ra W311 not found rractlcable. due ~o Dr e ~ of works and p.acit,· 
.af contractors. ItVlatlon work. had to be awarded by private negotiaiiona 
(b) RII. 1 , 8 .8.Jl..~ . 
Ie) :sa. 81,.,482. 

. 
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lnformatiolt pl'omi8('d in repl11 tr part (b) of R.ta,.r('d qu.estion Nn. ~, , (J81.,ed by 
. Bh.ai Pa.,.ma Nan.d on. thr fJllrd .\fMC", 1943. 

,HISDI AND Ualw AS .lb:J>IA 0.' PUBLICITY IN THE INFOIlMATION AXD .. BlIOADCA I~W 
. DEPARTMENT. \  . ,  • . 

, (b) I'n the .4.11-India Ra4io the Itllff is not recruited for Hindi and Urdu programmes 
a·s such but for Hinduataai pl'Ogrammea. Taking tl1e matriculation and higher eXllmioaticm 
pa8RI·d al tbe C!riterion the stren,th of Inch .taff in All· India Radio ia:-

Hindi. Urdu. 

Quetted 1 " 
Subordinate 13 . 38 

I II lonna t jOlt promised iT, reply to part (b) of starred question No. 360, parts (b) 
I,.nd (c) of starred q11elltion No. 361 and starred qllciltion8 NOR •. ~f  and 363, 
aal.ed by Mr. Muham.mad Naumlln. on the 94th March, 1"94.'1. 

HI';f'IU1SENTATroN OF MUSLIMS IN HENGAL AND ASSAM RAILWAY ESTABLISHMENT 

OFIo"ICES • 

.Yo. 360.-(b) A statement givin, the required information ia laid on the table of the 
HousE'. 

8tr*me71t showing (1) 'M flumbflr of MUslim clerk.", IItmograpl/.W8 and typists if! til, E'8tablis"meft'. 
O~8 oj ~ B. tit A. Railway, and (e) el~ I'IIwwer of MtJslim8 appoi"trd in tI,tar. rat,gori,s 
from. 18t Janlwry, 19"0 to 31.t Dr.t!f!mbt!r, 1942. 

Strength (Muslims) on 
lat, Ja.nuary. 1940. 

Temporary. 
,u 

. Permanent. 

.'" 

Strength (Muslim!!) on 
3lllt December, H142. 

Temporary. PeJ'manent. 
, 

No. of l1~liml appointed 
from IlIt.Tamlary, )9'0 to 
net December, )942. 

Temporary. Pennanent_ 

--_.-. __ ._-_._--------------
". 

12 83 78 94 ))7 34 

~ A lO ' OF l 8Ll~  IN. BENGAL AND ARSAM RAILWAY ESTABLISHMBNT 
OFFICES. 

Non. :161.-(h) The number of Muslim clerks emplGyed ill the Establishment Offices of the 
~. '" A. Railway was 86 and 124 on 1st April, 1940, and lst April, 1942, reapl'ctively. 
(e) "No. 

RF.:PRESENTATION OF MUSt,IMS 'IN BENGAl, AND ASSAM RAJJ,WAY ~ ABLI  

OFFICES. 

r.·o. 36!'.-(a) Aocording to General Manager'a circular letter No. l85·E/lS·PVI, dated 
5Lh July, 1941, 50 per cent. of vacancies in the E.tablishment Branch81 of the Bengal and 
Aallam Railway are to be r,e8erved for member. of all minority comml1l1itil'8 and not 
e ~Jou8ively for Muslim.. The number of Muslima emplo~'I8d in these offices increased 
from 112 on 5th Juty-, 1941 to 172 on 31st December, 1942, 
(b) Out of 106 vacancies, 49 went to Muslims. 

No,,"-ApPOINTMENT OF PANEl. MUSLIMS Afl (a,ERK8 1!Ii ,C'f:RT.\I:-; Ht:xnAI, ANn 

ASSAM RAILWAY Loco. SUEPR • 
.vo. 36,'.-(a) Yes,. but the rl'ferencl' to (}pneral a ~er'~ .oil'cullll' as quotl'd by til(" 

Hon'hle Member iR not cOI'rect. . . 
'. (h) On one occaa~o ., when a l\~lim approved candidate refused to 8I'l'ept. the PORt 
and no other lIlu.lIm was available, A non· Muslim matril'ulate WAS utilized againat a 
tt:"llporary vacancy for a period of one month. 
(c) The um~er of non·MuRlimll who were appointed during the pel'iod from 1941 to 

January •. 1943, IR. four, ~J1 regarrn. the IIPCond part, no reprpsentation.was. r'eceived from 
an.\· Mushm cllndlClate durlDg !·h,. "criod. 



N LBGISLATIV, '. ~JL  ~II JULY, 1948 
Information promifled in reply 40 part (0.) of B"tarred qtA.elltion No. 365, GIlked b'Y 

Mr. Muhammad AhsaJt. on the 24-th March, 194-3. 

"RECRUITED MUSLIM AND NON-MuSI_IM TALLY CLERKS ABSORBED INHIGB&R POSTS 

• ON B ~L AND ASSAil RAILWAY, 

(a) :y e.; Muslim. were recruited ill excelB of· the quota reserved for direct recruit.ment 
In tb., category of Tally Clerk. grade ... &. 11).....1-28, during the period from lit April, 
1938 to 31st December, 1942. Information for th, period from April, 1936 to March, 
]938, . iB not available. There i. no £'11'. :J &. 30-3--45 on the Bengal and ABII8m 
Railway. The higher grades of RB. . and -~ - --f1() are IDled by promo-
tIon, and communal quota. do not applr ill promotion. 

Information promised ;11 rep1.u to IIta.rred question ]\.'0. 372, asked by Ma'ulvi 
Muhammad Abdul Gha.n.i on 24th, MQlrch, 1943. 

KUSI,1I1 ELECTRICAL CBARGEMEN AND ELECTRICIANR ON CIQ\TAIN STATE RAILWAYS: 

~) & (b) A atatement giving' the required information is laid 0_ the table of t.he House. 
(c) The Rengal and AlI88m Railway contemplate recroiti ~ 3. Electrical Chal'geml'n 

Guring 1943·44. As regards the second part, the answer is in the negative, although it is 
understood t.hat some l'f'lIerve ro!h have been created on the Bengal and Allllam Ruilway. 

Statem.ent llhowing the number oj Elt.etrie Oh4rg_n and Eltctriciam on the Bengol MId A8MUn, 
Eaat Indian and 0u4A Gnd Tirlttd RG,l_yir. 

RalI"ay. 

II' 

Beqal and Aualll 

But Indian. . 
Outh aDd Tlrhut • 

Total No. 
In 

Mervlce. 

7.-
81 
1 

Bleetrieal CharleIll8ll. 

Total No. No. 
of appoiDted 

]l(uoll_. dl1l'hll 

7 

2 
Nil 

tbe Jaat 
tbree 
yean. 

20 

Nil 
Nil 

No. of Total No. 
lIuJlms In 
apDOlDW ... rvice. 
durlllll 
t~i 

yean. 

3 let 
Nil 13 
Nil 30 

-lDeludtll 10 temporary. 
IJnellldtlll temporary. 
Iue11ldea 1 ~. 

Eleetrlclllll. 

Total No. No. 
or ap)lOlnted. 

IIU1UIIII. durlq 

, 
2 
e 

\be Jut 
thl"l!e 
yean. 

.~ 

Nil 
Nil 

No. of 
Muslims 
appointed 
0llri1lll 
the 18l<t 
three ,ean. 

1 

Nil 
Nil 

Information promillcd in reply to un8tarred question No. 65, aB1;ed by M1'. K. C. 
Neogy on the 24th March, 1948. 

SUPPLY OF WAGONS TO BENGAL AND BIHAR COLLIBRIES FOR LOADING OOAL. 

(a ) Total number of collieri8ll in the Bengal and Bihar coalfields with daily ba.-
of /) wagons and under .  .  .  .  .  . 298 

Total number of wagons and of priority 
wagons allotted to the oollieriee referred to 

in Part (a). . 

(II) Total number of wagon. .  .  . 
(0) Total number of priority wagon. aoludUlg 

Provinoial quota wagons 

JanU8ll'Y, lIld. 
4,M7 

4,665 

Febnuu-y,1943. 
6,793 

4,842 

InjorJ»ation promised in rcpl.!/ to, unsta"'8d question No. 69, asked iJ, Mr. 
Muhammad Ashar Ali on the 24th March, 1943 . 

. PROMOTION OF RELIEVING GUARDS ON EAST INDIAN RAILWAY DIVISIPNS 

(a) Thfl qualification for appointment 81 a relieviug guard il his suitability to fill higher 
transportat.ion 8ubordinate posts Auch '8S aSBistant. station muter, assistant yard master and 
. <'ODtrollar and higher post •. 

'(b\ The rl!ply to the first pa.rt is in the Del!8tive; the M!cond part d.oe& not arise. 
(c) None; the iecond part doel not aril6. 
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JllfOTmationpromill6d in f'6pty to starred quelltion No. ~ , asked by Mr. 
Muhammad l\'aunur.n un bellalf of Mr. Muha.mmad Ahsan on the 29th March, 

1948, 
}\OX-OPERATION O}o' SCHEME FOR TRAlNING ~ U8U  FOR Pos'rs AND DRAFTSMEN, 

ETC., ON BE:SGAL AND ASS.'\M RAILWAY. 

(a) Yes. 
(b) No. Apprentice !llechanics ar., given the neccuary training i~. ~ec u.~ical . dra~i  

.and are eligible for appointmel,!t as DI'aftemen (Mecllanical). 011 .t~e CIvil ~ lDeel'll1  Illde, 
it has not been p08Rible to make any special arrangements for tralIllllg ~{u mtl for the poet 
I()f Draftsmen due to the, present emergency. . 
(c) There a,re two Muslim Auiltant Draftsmen on the B. &.~. Ha.llway, who are 

qualified as . Their rcqtll"st for trl1l1sfer to out,d,oor dutiea could not be acceded 
to due to the exigencies of sl'rvice. 
(d) Government rE'(poet thl'y ca~ ot undertake to give the names and qualifications of ~ e' 

individuals l'/'ferl'ed to. ' 

JlIjorma,tion promilled i'n replll to starTcil que ~io  No. 406, and parts (d) a'nd 
(g) of 8ta.l'red question No. 408, u8hed by Mr. Muhammad Nauman on 99th 
MardI, 1943. 

'I'RA:lTSFER OF MUSLIM CLERKS IN THE OJ.'FlCE OF SUPERINTENDENT, WATCH AND 

WARD, BENGAL AND ASSAM RAILWAY. 
,Vo, 406.-one lIu.lim Number Taker who was an approved candidate for a clel'ieal P08t 

a~ employed tempilrarily in the office ot the Superintendent W; & W. M a substitute clerk, 
'On thE' scale 30--3--45--5--{ and was subsequelltly transferred (to make room for t.he 
'8 ~orptio  of a senior clerk who had become lIurpluR elsewhere) 'as a Station clerk on IhA 
I Reale Rs. 30-:-2-40 folr It short tim!' llefore permanent promotion to t,hl' grade of clerk lin 
. ~~al~ Rs, 30-3--45--5--60. 

MAXIMUM AGE LIMlT FOR CLERICAL RECRUITMENT IN THE POSTS AND TELEGRAPHS . , 
DEPARTMENT 

No. ;f08,-(d) MuslimR 22; Non-Muslims 134. 
(g) In no other Department., Competitiv(' examinations for promotion in the Posts and 

Telegraphs Department are bring abolished, 
-------- ~ 

Informatioll promi8ed in reply to' parts (b) to (e) of unlltarred ques'tion No, 77, 
t and lI/lBtarrr.d questicm, No. 82 asked hy Hn.jpfJ Chowdhurry Muhammad 

I Ismail Khan oW t1l(' 29th March, 194:-1. . 
'TIME ALLOWED Fon !xSPl':CTIOX OF STATION ACCOUNTS ON EAST INDIAN RAILWAY • 

. ' Nil, 11-..:(fJ) Yee. I .. 

(0) The time allowed for inspeotion is fixed in relation to the n1imber of transactions and to 
miscellaneous work, Stich .. handling OhargeR, etc. 

(d) The, tilne anowed fOJ'tbe inapeotion of .. tiona ref'er.red to, is 88 given below :-
Fyzabad .  .  .  .  . 14 days Bulandlhahr .  .  .  .  7 day8 

a ~ ~i ';: ~ ~~cti~ i ::. 
~~o~~~ . 8 It Amroha.. 6 It 
'N aJI. 7.. Hardwar. •  .  , ,] 2 .. 
arma .  .  .  .  . ,,;, Gurhmukhtesar. .  . ." .. 
~e 8gures of monthly kamc and monthly ea.rniDga are ndt readily ava.ila.b1e and their 

-ooUeo,tion o-.nnot be llllderta.kien under prelll!lllt conditi01l8. ' 
(e) Yes, Gaya, Aliga.rb and Delhi. As regards lobe third part, time spent travelling to the 

place of inspeotion is a necesaa;ry ooncomitant of inspection work. 

, 

I CHANNEl, "~  PROMOTION AFI INSPECTOR, TRANSPORTATION (ROLLING STOCK). 
'm":O'f 81.-(a) No;. prom~io  to p~ t~ of :Wspector Transportation ( oUiD~ Stock). are 
f e  rom ~ut Indian Railway Tram ExamIners Irade T, and grade I Tram Exammers 

'~ the combined, Iyltem, Old Oudh and Rohilkhun Train ExaminerR gradr 'A' have firftt 
" secut.re prQmobon to East Indian Railway Tram Examiner gradp I to be('.()me eligible for 
promo Ion to poet. of Inspector. 

I to l~~t 'd- ~iOrity of grade I Train Exo.minrl's ,~ c1ptermined from ''the dal.e of promot.ion 

(?) Th.ere. i~ ~ old O.udb and Rohilkhund TmiJi Examiner'llrade J, ~d thl'l"> i. "0 
'speCIal dlBcn!'llDat!On, agaInst old Oudh and Rohilkhund Train Examiners lfI'ade 'A' with 
regard to their 1 eDlo t~ when they secure promotion of East Indian Railway Train Examiners 
;grade I, The reply 'to the second part i. in the! nllftative. 
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Illformation promillc<1 in reply to 1tnlltarrel1 ql/{,flthm No. 84, 1l1l1.eel b!l Mr. 
Muhammud .hllar Ali on tli(' 29tll March, 194.1. 

~ A ' APPO'N'ml' AS '!'UANSPO/t'L\1'ION J l'l' ~(' OJ{  IN MOHADABAD ·UIYlSIOX. 
(0) Experienl,,'e is a desidt'l'atum and no PN'SOll ill promot.l'cl as nIt InspectOl' IIl1le~~ he ilt 
·rable of periOl'1l1ing th .. duties counedpd with t ~ post . 
. Ill) The reply to the fi1'st part is in the I\('glltive. A~ \'pglll'ds thl' 8""0Iu.1 pnrt, i~f 1'D1a. 
tion is not reRdily available and ib ('ollection (,ILImot h(' undl'rtu\','1\ unut'J' "r('st'llt ('ondltlon., 

InfOrmationt promi8ed in reply to a· Buppliancnforll question to 8tarred qlleBfio1t 
No, 4:')6, a8I .. ed by Mr, K, C. NeoPlI O ~ tile :U8t ar(~ , 1 .~. 

PROPAGANDA PROGRAMM'E OF 1'B'E NATIONAL WAR FRON1', 

* * • • • 
I nfm'l1lllti()n l,romifl('c/ in 1'eplu to Btarred queBtion No, 457, alll.ed by Mr. 

K, C, Neogy Oil tlle .'I1I1t March, 1948. 
l\IAC I - t~ J  ON A MOB FROM AIR NEAR R1\NAGBAT IN BENGAIJo ... 

la) Yea. . 
(b) The Chief Mini8ter of Bengal is referring to the BRIDe incident as that. mentioned by 

th" Deput.y Commander·in.Chipf in his reply to question No. '66 in the Council of State OD 
the 25th of September, 1942. The facts are that the pilot of an aircraft saw a crowd on the 
l'ailway lille near Ranaghat about 16 mile. lOut)! of Krishnagar. The aircraft dived five 
times o"('r the crowd in Ol'del" to 8scE'rtain whether or not they were saboteurs. As it was 
not pOBBible to makE' this certain and. 118 the crowd' did not disperse the Pilot fired 15 roundll 
over their heads with no intention of CAUling ('8Iualtie$. No bombl were dropJfed and there 
were no ca8ualties. The occurrence took place on the 21st of Augu.at, 1942 and a report. of' 
the incident was received by the. Bengal GovemmE'nt on the 22nd August. The discrt'pRucies 
in the Chief Minister's atatl'mpnt mnv be du(' to n miaundentanding of th .. material laid 
before him. . . 
Ic) The. answer to thl' first port is in the afth:mative. and liaison waR maintained through 

a civil liaison offict'1' of the Rengal Government attached to Military Headquarters in Calcutta, 
Ail' Fore<' pntrola a('tecl in accordancl' with instructions re('eived from those headquarters. 
Id) Ordt'TB to Pilot!' werE' i88111'd by the Defence Service authorities in acrordance witlt 

instructions relatinjt to the IIRI' of rl'lI[ula1" forcea in aid of the civil power, Pilots were-
told to fil'/' on perpo ~ who, so. fal· o~ they ('ould judge. were commiUing acb of 8abotagt' or 
looting, anrl aircraft sorties were ('mployed to rpl'onnoitrl' and pah'ol i e~ of ('ommunication 
not otherwiSe adequately prot.·ct,pc1. Atrict orders wrrt' given that no bombR were to be 
d~pped and cannon wl're not to hI' firl'd. Rl'8trict.ionR '''(Ore nho pln(,pd on thl' number of 
mOt'hinl' glln. which cOl1ld he nRl'd by multi·mnrhiue !tun fight·l'rs. 

DEATH OF MR. NAOROJI DUMASLO\. 
The KoDourable Sir Sultan Ahmed (Leader of the House): Sir. Jt is with 

gorer. (. !'pgret thnt T hnvE' to refer to th£; rtenth of our frienrt Mr. a.o~oii Dum.sin, 
who WIlS n Me-wher of thh; Assembly when he rtied on t.he t9Dd' of 

12 NOON. .June ISRt. 1\h. Durnasin WAS on • ple('tert Member ()f this House 
from the 29th November, 1923, to the 2bt January, 1926, and .t~~il1 from the 
21st AU~I1 t. 1980, till t.hp end of the fourth Assemblv some time in 1984. Mr. 
DU!nnsi,i died at thE' Rge of 78 after 8 prolonged illness ic~  be(!nme serious ill 
the first week of lost .TUllf' , He was one of tllE.' oldest journalists in t·hE.' B()mbllY 
Pl'esidenc:v fl'nd bnd n cnreer extending about 50 years during which he was aSBO· 
('in tell with Indian statesmen and lenders of political thought in different parts 
of the l'OllJltrv,. He ""tis the oldest member of the editorial staff of the TimeR 
Of Tn-dia. ~ o~ 0 member of thp Bomhay Municipal Corporation for 10 years. 
and for some tirm' of the Bomlwy Improvement Trust, und als::! of toe firo'll: 
Bor'1bay Legislativl' ('ounril crE.'n.t.ed lmelt'r tht' Montford Reforms. Later on, 
he (·,pnt' to this Honse. In this Assembly. in recent times, b,~clllJ~e of his 
ilIm'sH, he did not. sppak very often, but whE.'never he did he spuke with the 
courage of hiB eom·j(·tiolls. Sir. we deeply monnt his lOBS and ~,~  of you to 
cr.!1vey to his family our deepest. sympathies in their bereavement . 
• anblada Muhammad ·Llaquat All Khan (Rohilkund and Rumnon Divi· 

nsions: Muhammadan Rurnl):Mr. President, I join the Honourable the Leader of 
the Bouse on behalf of'mv Purh in moul'ning the Joss of one of our veteran 
colleagues. As the Hohot;rabl{' tbp I,eader of the HOtlse ~ stntE'd, he had 
\w,.>n in public life for 0 very long time. H{' started ~i  career 111l!g beforo1' 

tNot includf'd in tht'st' D~b tp , but a copy baR b8l'n plncE'd in thE' T.ibm,.,. of the HOUS8.-· 
lid. of D. 
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!'lOme of liS were even horn and be l'e del'~d useful services in the p~ere  of life 
ill \1,hich he wus l~llcra ed. I rt.'quest you to, convey the s,YnlpathIes and the 
cO!ldolellces of our ~rty to the members of the ,family of Mr. Dumasia. , 
Dr. P. N. Banerlea (Calcutta Suburbs: Non.M!JbsmmadunUrbulJ)': Sir, I 

ll"s(J(,jnte myself, Hud my Party with the expressiop of sorrow whieh hus be~ l 

uttered bv the HOllourable the Leilder of the House at the death of Mr. DunUl!ll8.. 
~ Will', ~  publi(' Ulan f01'(1 long time Rnd rendered useful servh'e to the country 
in a vnrietr of ways. 1 also desire that we should seud ollr I:ondoleuces to the 
bereaved family. . 
Sir Henry Rtchardaon (NOllliuuted ~oll-Ofticial)  Sir, l1r. DWnlliliu WIlS liked 

and respected by nil Members of this House lind we in this Group mueh regret 
the pa".,ing of' I,his \'ery loyal aud floiclldly nolleaglle. We join mo~t sincerely 
in the selltimclIts which have been expressed. 
Kr. HOO8elnbhoy A. Lall~e (Bomba.y Central Division: l\iuhammo.dall 

l:,e'ill): t.-lir. I risc to join in the tJibllte thllt bas been puid to Mt·. Naol'oji 
J)ulUllf;ie who WUII a Member of 0111' Pllrty. It is ,painful duty for :11e that we 
should huve to perform Ollce again this painful duty so for as m~' I~alty ,is con· 
... ~('l'Iled. He is the second vetel'Hll of our Pal'Ly whom we have lost. Aftt.:r 
"the h'i,-ut.t' that has been paid by the Lender of the Rouse I have very little trJ 
ad,l eXI',cpt to iiUj' thut ] eome fro ~ the same city from which he came here 
an(i in our city we cun never forget the name of Mr. Dumasia as one of t;r,., 
olc1estjoumalists, and a public citizen in the public life of Bombay. A<;; a memo 
b<,t, of the Municipal Cr}l·poration,.he did all he could for the welfare of the 
people pnd :r Ulust say that his uetivities in tbut ~apa('ity never showed any bias 
of UIl,\' (;ommlUlal type ",bat~oever. That is a great trait fo), which \\:e must 
('ertainly admin! II perSOIl spe('ially who has done so lIIuch service I' ld speciall.v 
more in theRe times. 
Wit!l regard to t11i&, Asscmblj', us the Leudcr of the House bo.,s pointed out, 

he served this Assembly on three occasions, but I can tell YOII, Sit', that as 11 
member of our Party we have lost in him a Member who was very froe aud frank 
ill LUI; deliberutions Hlld in this House, We "eldom have peo ll(~ who ilpeak out 
th'Jir mind!l wit.nollt 11JI~' rest'r\'otion und freel~' unu frankl),. His 10sI!! has been 
: l! brellt' loss to us and I beg of you to eonve.v /)ur tribute to the fumily of the 

~
ec{J ."ed. . ' 

,', 1Ir. Pre8ident (Th,e Honourable Sir Abu,ur Hahilll): 1 shtl.rt) the sorrow that 
JU~ heCH expresstld h.v the Leader of the House ond hy the othel' speakers aud 
,1 IlSHo<·:ute myself with the tribute that lias been, paid to t ~ memory of the 
dece't:,;d. Mr. Naoroji Dumasin, who, 8S the Leader of the House has point8f1 
(lilt, had relulered f01' a long time valunble services as a journalist" I sha!! 
fcr\\,ura the condolpllce of the Assemblv to the bereaved members nf thfl family 
of the deceased. - .  ' .  . 

M{)TIONS FOR ADJOURNMENT, 

Ib:Jo'uR,U, OF THE GOVEaNEMENT OF INDIA TO FORWARD }IAlIATMA A"DllIt~ LET'l'EB 
TO MR. M. A. JINNAR. 

Mr. Prutdent ('l'he Honourable Sir Abdur Hahim): I have rtlceived otic~, 

()f .\ tllot.ion for adjournment of the House from Bardar Sant Sipgb. The Hon-
ourable Member wishes to discuss a definite matter of urgent publi(l importance. 
Ir'hl'W)Y, refusal of Government of India to forward the letter of Mahatma Gandhi' 
Ito Mr, '~Iu amIrJ d Ali Jinnah. M.L.A .• Presirlent of the :\Ius1im L('ugue in Mny 
bu~t. . 
f 1 want to know tlt~ fapt&! from (;OVel'llDlcnt about the refusal to fo,rward the 
If'ltel'. • 

~ Honourable Sir JteIlD&1d lIuweU (Home Member): Sir, the GovenlJDent 
of II1UII1 made the public know 'the fact that thev had refused to forward thi>( 
, tc~ in aComr u i~ue of the 27th May last ,where they said that t,be refusal 
,,:as 1D ~ccorda ce Wlt~ their known policy in regard to correspondence or inter-
"Iew!' WIth Mr. Gandhi,' A eimillll' case arose -at the last Session when it was 
t;OI'ght to lJ10\'e the adjournment of the House on the ground of refugpi of Gov, 
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[Sir Reginald Maxwell.] 
el'nment to' allow the Homuay Conference Delegat.ioD to illter\'iew !vlr. Gandhi, 
wht'te I also pointed out that this policy had been in existence for a (~o ider

able time and that there was not,hing new ill it. On that, Sir, you held that 
thiq ~  not 11 new or an urgent matter coming within the meaning l)f the rules. 
I submit, Sir, that this case is exactly of the 8Ullle kind and tllere jo:: no que ~ 
tiOll of policy to discIIs>:. . . 
Sarciar sant Singh (West Punjab: Sikh) My submission in this l'CSpllct is this. 
Mr. President (The Honourable Sir Abdur Rahim): How do you distinguish 

the·e two cases? 
Saldar Set SiDp: This i8 not n question which relates to "the. policy of t ~ 

Govel1lmeht which they bad enunciated before as it is argued by my Honourable 
friend the HOllie Member. The positioll is thnt the Government of India are 
c'Jmmitted to the poli('Y of bringing about an agreement between t.he various 
cOlllInunities in this country, and here was a ebunce of\.bringing about thnt a re(~  

mem. They stood deliberatt"ly in the way find thu!I touted their rlwn declnrell 
cpillion. Therefc))'e the Government of Indiu require to be ~e ured on this point. 
Mr. Prealdent (The Honournble ~ir Ahdur Hahim): As the Honourable the 

Home :\Iember. pointed (Jut, that policy iii nothing new. 
Sardu SaDt Singh: I urn ~'i11  that this if" u ·new point, llltlnt·l.\, the n01\-

iorw!l!'dillg of the letter to l\h. Jinnah whieh wns intemJ,ed for the purpose of 
bringing Mahatma Gandhi Ilud Mr. Jinnah together and to bring ah(lllt an agree-
.ment betwen the two major corrllllu tie~. ill this cou tr~ . :.For tbi;.. tlet the 
f v~~.' me t of Indiu require to be censnred. 
IIr. PreiIldent (The Honourllhle Sir Abdur Rahim): I hold that this motion 

is not Jl) order. Tht' policy r:elllting to ('ommunicl\fion between Mr. Gandhi and 
the out.side public is nothing ·new. It WM in existence, I eliev.~. during the 
lal!t Session also when 8 similar motion waN rllll'd out. of order. 1 h.:.lc1 that. this. 
rnotioll i~ not in ord~r. 

HEFUSAL OF PERMISSION .TO l\Ilt. W. PmJ.LIPR TO SE"; ~1A A ~U GANDHI. 
Mr. Presldent (The Ronourllbfe Sir Ahdur Hahim): The next lUotioll is alsr; 

in the Illlme of Snl'(ll1r SlInt Singh. This has been disullowed h.v tIll> GoverllOi' 
Gtmeml 011 the ground that the motion cannot be moved without det·rimeut to 
.the public interest. T ought to mpntion to the Hou!ole that the )lh)t.ion relate'S 
to the refusal of the Government of India to grallt permission to MI'. \V. Phillips, 
the personal representntiye of Mr. Roosevelt, President of the UniH-a States of 
Am"l'kn, to set' l\IahutulU Gundhi, 

DEPRIVING CERl'AIN LOCAl_ O ~ OF THEm POWER TO CONTROl. FOODsTUFFS 
WITlIlN THEm RESPECTIVE JURISDIC'1'l0NS. 

Kr. President (The Honourable Sir. AbdUl' Rahim): The next· motion is in 
the nume of MI'. Abdul' Rasheed Choudhul'\·. He willhes to move: 
"That the House do adjourn to discuss a mat.tel' of urgent public importance, namely, 

the. adioll of the Government of Imlia in i8suinlt Notificat.ion No. 5-DC(28)43. dated New 
Delhi, the 18th May, 1943, undel' the Defence of India Act, 1939 (XXXV of 1939), amending 
pI'oviso to Bub-rule (2) of Rule 81 of the Defence of India Rules and thereby depriving t.he 
Govl'rnments of Bengal. Aaaam, Bihar and Orissa of their power to control foodstuffs withiu 
their respective jurisdictions and making null and void aU ordel'll pllssed by the said Goyern 
ments up to 18th May, 1943, in this L'Onncction and t ~reby forcin/! up pricP'R of foodstuffs in 
thE' Provinces of Assam. Bihar, Ol'iSSII, specially of ricE' b()yond thO' capacity of purc a~ill  

po ~r of the population of these Provinces ... 
18 thert· Rl1Y objection to thi!l motion being moved? 
The Honourable Sir Muhammad Azbul Huque (Food Ml'mher): Rir, the 

vrj]()h question including this will be ·the rmbject,-matter of debate in thi!! 
om~e in C'onnection with the motion whicl,1 I have tabled. Sir, I ·feel that II 
qllt"st.ion like this cannot be diseussed in isolation from all other factors that nre 
in operation and the conchlAion!l which ht" h8!1 dl'Rwn are not also Clorre<,t.. 
Mr. Prtlident (The Honournble Sir Abdur R.uhim): That is on the meri~. 
The Bonourablue Sir Kuh&mmad Almul Buque: Yes.' In view of the fact 

t1mt'Rllother motion which hilS bpen tabled has not yet been diAClI1'lSt"d, this 
motion wilt not be in order.;· 
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Mr. Prelddgt (The Honourable Sir Abdur Hahim): What is that motion? 
The KODOlU'lbl. Sir XubammlCl Aslnl Buql1e: 'fo discuss the food situa-

tion, including the discussion of the subject which has been taken up in thilS 
adjournment motion. 
Ml', Pre*l,nt (The Honourable Sir Abdul' Huhilll}: This motion raises a 

8[>(tcific question. .  . 
The HoDoUlabl, Sir lIubammacl AslaUl B1Iq118: Thut specific question also 

will come within the scope of the Resolution which 1 have tabled. 
Mr. AbdUl ltaaheed. Ohoadhwy (Assam: Muhnmtnudan) : No; Sir. This is 

tJlIit.e tl ~epal'ate thing. -It is a specific question. This motion has been ta.bled 
in (1I'dei' to discuss t,bis matter which is of urgent public importance, namely, 
the !lction of the Government of Indin in issuing the notifiC'ution under the 
Defenee of India Act. 
Mr. Preeldent (The Honourable Sir Abdur Rahim): b there aay objection 

to leave being granted? 
The BonoUlable Sir lIu~ammacl .binI .aque: I object. 
.r. PreIld.ent (The Hollourable Sir Abdur Rahim): As objeetion hal been 

hlken, ,will those Honourable Members who are for leave being granted rise in 
t heil' plnees? • 

(Less than 25 Honourable Members Rtood up.) 
1If. ~Ilt (The Honourable Sir Abdur R.ahilll): Lells thun 25 Members 

have stooel up and so, leAve is refused. 

FAII.URE 010' THE GOVERNOR ~ AL'  CQtJNClT, TO O ~  AOAlSI'IT LEGIIILATION 
BY ORDuIANcES. 

Mr. fteeldent (The Honourable Sir Abdur Rahim): .The next motion is in 
the name of Mr. Amarendrn Nath Chattoparlh,v:J;va. He waut!l to discuss a 
dt'finite mntter of urgent public importance, ",ill., that the Governor Genera!'R 
Council failed to protest against the practice of jssuing ItI,WS 1:hrough ordina.nces 
b.v the Governor Gt'neral on his own individual responsibility without consulting 
either the Governor GellPrnl's Council at. It meet.ing Or the J~e i 1ative Assembly 
And thel'flh,v lowpring the dignity of both. I think this is too general and 
vague· tlucI ";0 it cannot he allowed. 

DFl'ltlYINO CERTAJX LOCAL O\' J ~  OF THEm POWER TO (,ONTROl, 1'001>-

8TU}'Ft'l WJTIIlX THEJIl RERPECTlV}: ;fumsDicTIONH. 

Mr. PreSident, (The Honourable Sir Abdur Rahim): No. 12 of which notice 
hilS been given bt Mnulvi Abdul Ghani is the SRme as that of Mr. Abdur 
Hasheed Chouclhti'n-and iii< therefore barred. . 
.salvi Jluammacl Abdul Ghani (Tirhut DiviRion: Muhnmmadan): Sir, I 

am refeM'ing particularly to Bihar and Orissa. 
J[r. Prelident (The HonouraJ:>le Sir Abdur Rahim): That doeR not make 

f1 ~' differellre; the question raised is the same. ' 

MAI,ADMIXIRTRATION IN DIRTRIRl'TJOY 01" WmAT . 

• r. PreSident (The Honourable Sir Abdur Rahim): The next· motion ill in 
the a l~ of Sir Zifl rddin Ahmnd who wllnts to discuss the maladministration 
ir. dir,;trii!ution of wheat leading to mi t'rie~ of the 11eople in spite of the presenc'c 
of RufficJent stock of whent in the country 
Dr. Sir Zia Uddin AhDlad (tJniterl o~i ce  Aouthern DiviRion51: Muham-

mt ndnn Rural): Rir; I do not WAnt to move it beN\URe this iR RIRO covered bv 
t, If' previoUS motion. ' .' 

F ArT.tTRE TO RRINO IN 'CIRCTTT,ATTON SUFFlCIF.N'jo Nt1MMR OF RMAU, CorNR. 
1Ir. Prea1dent (The Honourable Sir Abdur 1{ahim): The next mot.ion is in 

thp am~ of the RRme Honoursble Member wbo wants to raiFle the Question 
of the f~lll1re of. Government. in hrinl{ing i~ cjrl1ulation Rufficif'nt numhpr of 
Rmall c~m  le~dlD  ~ the rise in prje'eR of BmaH coinR. 
I t,hmk ,t.hlR qU(>stlOn WRlI debnf:ed lit the ISllt, Res!lion on Mr. Rajorill'l1 

motion. 
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Dr. P. R. BaDerje& (Calcut~a. ~UbUl'b  ' o~-l\ lu tl~madau Urban): It 
was not about hoa.rding but only ~bout the, Seal'clty of COlIll!. . ,. 
• "!'he Honourable Sir Jeremy Balsmau (}'llllillce .Member): The motIon, 1:)11', 

is substantially the same as was debated 'in the last Session. The only change 
in the situation is that it has improved in various parts of the country and that 
the output of coins has also greatly i cre~ ed. .  ,  , 
Dr. Sir Ziauddin Ahmad (United Provmces Southern DIVlSlOUS.: Muham-

mudaD Rural): ~ir, the Finance ,Member promised in the lutH SessIOn thUl htl 
wouhl be miutiug small coins ill large numbers and the trouble would be a.t 
an end. But the trouble is now all the greater and for a paper rupee lJote 
you only get 13 or 14 annas so that its purchasing-power is less tiulU one rll Jt~ll 

in small. coin. 'rhat is why we want to discuss it here. 
lIr. P.relldent (The Honourable Sir Abdul' Ru,him): I think this Illotion ill 

not in order us it raises practically the sume question that was debated ill th!) 
last Session on the motion of Mr. Bajoriu.\ 

, 
'AlI,U I~ 'ro l'UT INTO OI' l~"" IO  THE REClPROCrry' ACT AG,UNS'f THE COLONJ:\), 

AFRlC .... NS !tERIllING IN I D .~. . 
Mr. President. (The Honoura.ble Sir Abdur Rahim): The next motion stande.; 

iI the name of Mr. Deshmukb who wishes to discuss the fa.ilure of GOVtll'mnent 
to! put into operatioll the Reciprocity Act against the coloni&1 Africans resid-
in,.. in India at. present ufter the passing of what is known IIrS the }'egging Act 
bv the Union Governnwnt of South Africa . 
• , .1 ulJdersbmd It day hus been allotted for the discussion of this mutter? 
"!'he Honoura.ble Dr. R. B. Dare (l\'Iember for Indians Overst'lls): ,Sir, I 

:;111 moving tOlll!.,v for )t'u\e to introduce a Bill to amend the Reciprocity Act 
OJ lid IIlso t.o di"wIIss t be 8itllu finn arising out of the T'egging Act. 
The Hoaourable Sir Sultan Ahmed (Leader of the HoU!'!e): Hir, as the 

It,.atter is exceedingly important and we know that ::\fembers of this OUl~e 

!lJ1d the public outside m:e very anxious to know the pOl!ltion, Gpvernment are 
pl'epared to give a d'ay for the discussion of this vitl!.lIy important question. . 
Mr. Govind V. Dllhmukh (Nagpur Division: Non-Muhammadan): Sir, in 

the circumstances I withdraw the motion. 
lIr. Pruident (The Honournble Sir Abdul' Rahim): The n!'xt motion i'l 

tfu-same as the previous one. 

FAILURB TO SUPPLY ~I AID RQVIPME;.'1T, MEDlCINF.!ol, ETC. ON THE l\IAIL TRAIN 

WHICH COLLIDED WITH GOODS CAaRIAGBS AT "BO AO~ NBAR AXOLA 

1Ir. Prelident (The Honourable Sir Abdul' Rahim): Then by ~ ot er 
mction Mr. Deshmukh wishes to raise the question of the failure of Govern-
ment to supply materials necessary for first medical aid, medicines, stretcher:R, 
eM., and equipment u ~  as electric torches, etc., on the mail tra.in, which 
recently collided with goods carriages at Borgdon near Akola. which resulted in 
greater loss of life and limb and property than it otherwise would have been 
if the train had been equipped as mentioned. -
The KonourableSIr J:dward BenthaU (Member for Railways and War 

Transport): Sir, I do not appear to have received notice of this motion 
:llthough I am aware of its existence. 
Xr. Gcm.nd V. DelhmUkh (Nagpur Division: Non-Muhammadan): I Bent 

11 notice on the same day a,s I sent it to the President. 
Mr. Prelldent (The Honourahle Sir Abdul' Rahim): If he has not received 

the notice it cannot be moved. ' 
The Jroaourable Sir :tdward Benthall: But, I clo not necessarily wish to 

"tancl 011 t,hat as it may have gone Ilstray. I would say. however.·tha.t this 
matter of the nc('ident at Borgaon is under investigation hy the Chief Inspector 
of Railways under the Posts nnd Air Department; and in the circumstances 
if this adjournment motion were moved T should not hfl able to make a com-
nrehensive Fltatement until that report is received. I would also point out 
that t.here WRFI firAt-aid f'CJuipment on the frat.n nnel 81i'l0 fnll m~dical relief 
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equipment on the train, and in the circumstances I would suggest that my 
HOlJourable friend sboulsl withdruw the IlIotion. , 
Mr. Govind V. Deshmukh: The mutter undel'..inquiry relates to the respon'.. 

siuiJity for the accideut; the motion relates not to that but to the absence of 
nrst-aid equipment on the train. 
Mr. Prelident ('1'hc Honourable Sir Abdul" Hahim): Will not all these 

lus:tters  thrtt are melltioueu in the motion be gone illto at the inquiry? 
)(r. Govind V. Deshmukh: No, Sir; that is intended to trace the culprits 

who h'y negligence 01' otherwise 'causeu this accident, and will not relate to 
things whieh I l'cek to discuss by this motioll, i.e., inadequaey of medical aid. 
The Honourable Sir Edward Benthall: I would merely say that if tbe 

tld.ioUl ml1l~llt. Iliotion were 1lI0ved I Rhould lIot be able. to. make a' much longer 
speech thun J have alrpady made. 
. Mr. President ('I'h!! Honourable Sir· Abdul' Rahim) ~ Is there any objection 
to Jeave being granted? '. 
The Honoura.ble Sir Edward Benthall: Sir, I have 110 objection bllt I would 

again oppell) to my Honourable friend to withdraw· the motion becRU!le I Ido 
llot t,hink it will 1>€I've H very useful pmpose. 
J(l, President (The HonoUl'able Sil" Abdur Rahim): The motion will be 

tll ~  up at 4 I)'dock, hilt accordingt,o the convention of thiil House, if the 
uusmc!:!s 011 the agenda .il'! finished eSI'lier than 4 Q 'clock, the motion· will be 
taken up RR Roon 88 that business ends. 

H. E. 'rHE GOVERNf)R GENEU:\L'S ASSENT TO BILl,S. 
Secretary or the Legillat1ve .Allemb1J: Sir, information has been receivt!d 

that the following Bills which were plIRsed by both Chambers of the Indian 
Legislntmc during the Budget Se!'sion, 1943, hllve heen assented to by Ria 
Excellency the Governor GellerliJ undel' the provision' of sub.section (1) of sec-
tion 68 of the Government of India Ad, RS continued by section 317 of the 
Government. of, India Act, 1985: 
1. The Motor Vehicles (Amendment) Act, 1943.> 
~. The Government Saving!:! Banks (Amendment.) Act, 1948. 
a. The Indian .RaihvaYil (Amendment) Act, 1943. 
4. Th(;' Ali~IIJ' . Muslim University (Amendment) Act. 1943. 
a. The Code of Civil Pro("(;'clul'e (Amendlnent) Act, 1943. 
6. The Indian Penal Code (.\mendment) Act, l1W3. 
7. The Coffee Market Expansion (Amendment) Act, ]948. 
8. The Indian Finance Act, 104.Q. 
9. The Reciprocitv Act, 1948. 
10. Thfl Tobacco (Excise Duty) Act, 1948. 
11. Thfl Veaetable Product (Excise Dutv) Act, 1943. 
12. The Indian Teo. Control (Amendment) Act, 194R. 
HJ. The Delhi Muslim Wnkfs Act. 1948. 
14. The Indian Army and Air Force' (Military PrisonI' and Detention 

RnlTilckR) Act. 1948. . 
15. The Trade' Mm'kR (Amendment) Act, 1943. 
1ft The Muslim Pf'rsonal I~  (Shariat) "AppJicntil)n (A"!cndment) Act. 

Hl43. 

AMENDMENT TO THE INSURANCE n.ULES. 
'l"he Bonoara.b1e Sir Ihhammad Alil:ul Ihque (Commerce MAmber): Sir, 

I la~ on tbe table A copy of A furthflr Amendment, tl) the Tmmrance Rille!', 19.!JO, 
pubhshed under the· Department of Commerce Notification No. 597-1(1)/41), 
dated the 3rd April, 1948. 

D~JICIf'e."-ftt tif O",n.""ru. ' ~r f. o . NrlC D,/Tli. fl/r ,fIr" Al'ril, tfl,I." 
Nn. /;."'·1 (1)/"". UnaIlTQnt").-In exercilM! of the DO el'~ (\onferrpd hv .u .~tio ~ (H 

and (2) of ~, ctio  114 of th. Insaronel'! Act. 19!8 (IV" of 193Rt the rentral Gn\"prnment iA 
,,!PBud to ,)ired that. the following farther amendDll'nt ~ ll he mati. in th" TnMarRnr'l 
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been previoully publilhed a. l'eq~il'ed by sub'section ~l)' of Rules, 1939, the same having 

the said lection, namely:-
• To sub·rule (1) of rule 15 of the aaid Bulel" the following pl'OvilO shan be added, 
'namelv:-
"Provided that an' election for the holding of which the lat~8t date otherwise penniaaihle, 

under this sub· rulE' is a date in the year 1943 ma.y be postponed to a date not later than 
tl:le 31st December, 1944". ' 

S. R. A~IA , Joint Seey, 

A:\fENDMENTS TO CERTAIN MOTOR VEHICLES RULES, 
Sir Gurunath Bewoor (Secretury, Posts and Air' Depurtment) ; Sir, I lay 0[1 

the tllble u. copy each of: 
(i) Notification No. A.8.54/43, dated the 5th Mav, 1943 issued by the Ohief 

Commissioner of Coorg, under the Motor Vehicles Act, 1939. • 
(ii) Notificlltion No. F·12(8)/43.General, dated the 31st March, 1943, i88ued 

by t~ - C~ie  COl mi~ io er of DeJhi, under the Motor ~icle  Act, 1989; and 
(lll) NotIficatIon No. 12(8)/4S.General, dated the 5th' J'uly, 1943, issued by 

the Chief Commissioner ·of D,elhi, under the Motor Vehicles Act, 1939. 

The Chief CommillioneT. 0/ COOTU, Notificatwn, dated lllm:oTa. tJrf liOr. May, 1,'1.6." 
No .• . ( . ~.-ID uerclM of the powen conferred by ICction 68 of the Motor Vt>hicles 

Act, 1 ~ (IV of 1_1, and the notification of the Government of Inai., Department. of 
COmnlllnlCat.iona No. R.·60, dated the 28th Jane 19.39, the Chief Commi.ioner i. pleaaed' 
te make the following amendment. to the Coarl!; Mof,or Vehicles Rules, 1940, iellled witb· 
hid notilication No. R. F.·43/12l·39" dated the' 26th March, 1940:-

Amentimtnt. 
Aftt,r rule M(b) add the followinC :-
53(c). The fee for the countersignature of a pE'rmit and for itB renewal shall be-
(i) for the countenignature of a pennit- . 

la) for the 1" year of validity HI 
Ib) for every BUblequent year... 8 

(ii)-fo1' the I·enewal of pemlit for every year of validity. 8 

K. CHENGA'PPA, ClIiel C01ftmN.ioner •. 

OffiCI' "f rI,e C'I,;(!/ C"lIIm;SI<;"".r, Dr'''i; .\"oti/iCOlio", Dpll,;. I",. 1~r Morc/I, 1 1~ , 

NQ. P, •. 19(8l/.63.GeneTal:-In exerciae of tbe power conferrjld by claUIIe (f) in 8ub-.eetlon' 
(2) of IIl!ctlon 21 of the Motor Vehicles Act, 1939, read with tht> notification of the Govern-
ment of India. in the Department of Communication. No. R.·60, dated the 28th JUDe, 1939, 
the ChieJ' Commiuioner is pleued to make t.he following rule, ,the same baving, been' 
llr.eviouRly published with hiB Notification No. F.·12(8)/4:>Genel'al, dated the 26th Januarv, 
194.'. • 

RuLIIS. . , 
If any person who on the 3rd day of September, 1939, held a licence to drive a motor 

""hide issued under the Indian Motor Vehicles Act, 1914, or under section 7 of the Motor 
Vehicles Act, 1939, and bas 8ubsequently been employed on military ·Iervic.e outside India 
applil!lI lit any time not later than aix months after hiB releue from military aervice for 
th" renewal of the driving licence held by him under the Motor Vehicles Act, 1939, or for 
a new licence under that Allt, he ahall be exempt from liability to any fee therefor in 
~1{Ce  of three rupees and shall also be exempt from any fee on account of, any test of hi .. 
clJIllpetunce -to drive, 
The foregoing rule shall continue' in force until the expiry of twelve monthR lifter th .. 

end of the present Will' lind shull then cellse to have effect. 
Delhi., tlMI 6t/1 luly, 10.63. 

No. F .. 1 (1l) ~ (7e ~ ( I. - e Chief Commi.li,?lIBr ~ ple~d ,to di ec~ that the following 
modifi('utiolls be made In the rule pI'omulgated With hIS notdieatlon No. F •. 12(8)/43.Generai, 
da~d the 31st March, 1943, b'1ing a I'uie made in e ~rcilW of the POWt'I· eon!el'l'ed by c~aule 
(f) iii ijub·lIt!ctioll (;:') of 8~Ctioll ~ !If the Motor Vehicles Act, 1 ~, r!lad With the Not.dica· 
tion of the Government of IndIa m the Department of Commumcatlons No. R.,60, dated 
the 28th June 1939. 
I. Fill' the words "not Iat"r than aile months" in the lIixth 'and Beventh linel of the nle' 

the worda "not later than one year" .hall be .uhatitated. . 
I I. For the words "twelvt' months" in the second paragraph of the. rule the worda "t.wo 

y('al'H" Khan be BubstitutE'd. 
A. V. ASKWITH, Chief U(muni8IJill/ltT, DeIhL 

THE WAH IXJCIUES (COMPENSATION INSURANCE) BILl •. 
PRE!'IESTATION OF THE REPORT OF THE SEU!C1' COMMtTTEE. 

The BODOuable Dr. B. B., .&m.bldkIl' (Labour Member): Sir. I present the 
Rellort, of the Select ('onlluiUee on the Bill to impose on employers It liability 
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lupay cornpensrltion to workmen sustaining war injuries and to ~rovide for the 
illsumnce of employers agllinst such liability. 

THE DELHI l."NIVEUSITY (AMEND?\IBNT) BILL. 
PRl-:SENTATlOX (J~' THE HKPOlt'l' OF THE SEI,ECT COMMITTEE. 

Kr. 1. D. Ty8aD. (Se('I'etury, Deportment of Education, Health Ilnd LandR): 
. 8if~ 1 present the Ueport of the S('h'd Committee on the Bill further to amend 
the Delhi i r8it~  'Act, lSl22. 

m.B INDIAX BOlLEU,S (AMENDMENT) BILL. 
The Honourable Dr. B. Jr.. Ambedkar (Labour .Member): Sir, I move for 

It'ave to introdllee II Hill further to amend the Indiull Boiler!" .\c·t, 1923. 
Mr. President (The o ~url\ble Sir Abdul' Rahim): The question is: 
"That leave be granted to' introduce a ,Bill further to ameod the Indian Boilers Act, 

192i5." 
'fhc motion was adopted. 
The Honourable Dr. B. Jr.. Ambedkar: Sir, I int.rodu.ce the Bill . . 

THE 11l)BLIC DEBT (CENTRAL GOVEUNMENT) II~I~. 

The BoD01U'able Sir 1eremy Batsman (Finance !\fember): Sir, I mo\'u for 
leave to introduce Ii Bill to consolidate and amend the !t\W relating to Govern .. 
mellt Securities issued b,' the Central Government and to the management by 
the Re!wrve Bunk of India of the' Puhlic Debt of the Central GOYt'rnmf'ut. 
111'. Prellldent (The Hououmble Sir :\bdur ~ im)  The question is: 
"That l~ave bt' grnntf'd to introduce a Bill to consolidatE' and amend tnl' 1:1\\' r 'll\ti ~  

to Govel'Dment Securitil'l issued by the Central Government and to the management by the-
RI'Ml'rve Bank of India of the Public Debt of the Ceotral Gonrnment.." 
The IIIotion wus adopted. 
The Honourable Sir oTll'emy :Ballman: Sir, I introduce the Bill. 

THE MINES i\IATEHNITf' BENEFI'f. (AMENDMENT) BILL. 
The BoDourable Dr. B: Jr.. Ambedkar (Laboul' Member): Sir, I move fol'" 

lea.ve to introduce a Bill to amend the Mines Maternity Benefit Act, 1941. 
Mr. re lde ~ (The Honour!l'ble Sir Abdul' Rahim): The question is: 
"Thai leave be gl'aoted to introduce a Bill to ameod the Mines Materoity Benefit. Act, 

1941." 
The motion was adopted. 
The Honourable Dr. B. Jr.. Ambedkar: Sir, I introduce the Bill. 

rrID~ UOTOR VEIDCLES (DIUVERS) AMEXDMENT DILL. 
The Honourable Dr. B. Jr.. Ambedkar (Labour :\Ieillber): Sir, I move £ot' 

leave to introduce a Bill to Ilmendthe Motor Vehicles (Drivers) Ordinlil1ce, 
1942. 

111'. President (TIlP Honourable Sir Abdul' Rahim): 1'ht' question is: 
"That leave be granted to introduce a Bill to Ilmend the Motol' Yehides {Dri"' I'8~ 

Ordi ll c~ 1942." .  • 
The motion was lIdopted. 
The Honourable Dr. B. lI.. Ambedkar: Sir, I introduc(' the Bill. 

'l'HE CODE OF CRIMINAL PROCEDURE (A ~ID ~1') BILL. 

The Honourable Sir .A8Oka Kumar Boy (I,llw Member): Sir, I move for leave· 
to introduce a Bill further to uUlend the Code of Criminul Pl'o('cdul'e, 1898. . 

,~. President (The Honourable Sir Abdur Rllhilll); The Question is; 
1 That leave be granted to introduce a Bill further to amend the Code of Criminal 
'rocedure, 1898.-' 
The motion was adopted. 
The Hoaourable Blr Asoka Kumar ::Boy: Sir, I introduce the Bill. 

THE AOmCFL'l'URAL PRODUCE (ORAl>I:-;O AXl> MAHKINl') 
AMENDMENT BILL . 

. Ill. 1. D. "1')'son (Secretary, Department of EduC'utinll, Heulth and I.andlol): 
Flir, I mov~ fo~ leave to i trodu(~e R Bill further to ulllt'nd the Agriculturut 
Produce (($radlllg and Mnrking) AC't., 19H7. . 



T.EOlSLATJ'V E A8SEMllJ,Y 

)[1'. President (The Honourable Sir Abdur Hahim): , 
"Thllt leave be granted to intl'odl1!'e a Bill further to amend 

iGlaJillg and Marking) Act, 1937." 
The lIIotion Will! Itllopt,·d. • 
Mr. J. D. Tyson: ~ir, I introduce trie Bill. 

~ 'l'  .J n,Y, U)43 

The question is-: 
the Agricultural Produce 

'l' ' ~ 1 \DL\~ .\101 r A~D l~ IA  AlIt :FORCE (AMEN DMB N'l'l. BI I~L. 

Xr. O. 1[. Trivedi (::iecretary, War Department): Sir, I Ulove for leave to 
illtl'udul'e a Bill further to amcnd the Indian Army Act, 1911, and t,he IndiaD 
J\ ir }<'oJ'('e Act, 1902. 
I[r. President (The HOllOUl'able Sir Abdw' Ruhim): The' question is: 
"Tha.t leaH' Ill! granted to introduee a Bill further to amend the Indian Arm~' . \(~t, 1911, 

and Lh .. ] Ildiall Air Force Act, 1932." • 
Tho JIlotion was adopted. 
lIIr~ O. JI. Trived1: Sir, I i!ltroduce the Bill. 

\. 

THE Cll~l{oC  (A D l ~ \i ) B1LL:' 

The Honourable Dr .•• B;, Khare (Member for Indians Oyt~rilt~al )  Six, r 
Tllol\ (~ror leave to i tl'Odu~e 1\ Bill to umend tbe Reciprocity Act, 194;3. 
Mr. Govind V. Deshmukh (~lL pUl' Division: Xon-Muhanllnauallj: 011 8 

1)i)j'lt. of illf01'll1llt'ion, BlUY Ilmow whether a motion for the consideration of thi" 
H j 11 will he llIode ill this SessioJl? 
The Honoura.ble Dr .•• B. Khan: e~, Sir. 
Ml'. Ptelident (The Honourable 'Sir Abdur Rahim): The question is: 
"Thllt leavE' be granted to introduce a Bill to amend the Reciprocity Act, 1943," 
The, rllotion WIIS adopted. . 
The Honoura.ble Dr ••• B. lDlare: Sir, I introduce the Bill. 

THE CRIMINAL :rROCEDURE AMENDMENT .lULL. 
Th. Bo ~ble Sir A80ka Kumar Boy (Law l\fmnber): Hir, I fIl0\l: 
• ''flint the Bill eo make certain provision for 'appeals' in cl'iminal cuea tried' by a High 

COUl't exercising original criminal juriBdiction be referred to a ~ect Committee consisting 
of Mr. Lalchand Navalrai. Sir Syed Raza Ali, Sir Muhammad Yamin Khan, Rao 
llahadur N. Siva Raj, Sir George Spence, Mr. P. J. 'Griffiths, Saroar Sant Singh and the 
Mover and that the number of members whose preaenc.e .hall be necessary to con8titute a 
mef:'til)g of the 'Committee shall be five." , 
Sir, 1 believe this motion will be entirely IIJlControverRilll. HOllolll'nhlc 

Mcmbers will l'llllollect thut. Uw Bill Will'! eircubt,(ld 011 t1 lllot,ion fIln\'f.·d h)" the 
HOll1)II1'able the Law Member on t.he 16th of Ftlbrllu)'y hU.lt. ~1'1ll' opinions 
rll(~ci ~d di clol'll~ unanimous Ilpprovai of the )Jl'inL"iple of the Hilt. J !It'tld lIot 
flt this stage refer to the "ario1lS points of detail which have heen I'ui,<ed, but if 
the HOllse will Itccept n1J Illotion, I have no doubt they will he cnrciull;..-('())~ i

dered bv t.he Select Committee. I do not think that on th'is· motion I should 
ta.lw up',the time of the House any further. Sir. I move. 
Mr. Prelldent (The Honourable Sir Abdul' RHhim): .Motion mO\'l 'd~ 
"That the Bill to make certain provision for appeals in crimiDaI caM. tried by a High 

COUI:t exel'Cising original criminal jurildiction be refelTed to a Select 'Committe£' cousist,ing 
uf M,r. Lalchand Nawlrai, Sir Syed Raza Ali, Sir Muhammad Yamin Khan, Rao Babadur 
N. Siva Raj, Sir George Spence, Mr. P. J. Griffiths, Sardar Sant Singh aud the Mover aud 
that th,· uumbe)' of members whoHe presence Hhan be necelSal'Y to constitute a meeting of 
the Committee shall be five." • 
1Il'. LalchaDd .avalr&l (Sind: Non-Muhunllll/\dHll Rural): 1 will not tulie up 

"milch time of t,he House. I must a~  that this nmendment is very much over-
due. 1 will explain in Ii few words what th'is Bill aims at. At present, there 
is no right for a 1>el'son convicted by a High Court under the original jurisdict.ion 
t.o nppell.l to anyone. 
Ol'iginnlly" when British l'ule cnlne into ~ore( . thcre were Courts called King's' 

COl1rts "lid also Company's Courts. Then the King's Courts came to bu called 
'Supreme Courts find t.iw Compuuy's COllrts "emnined as such. At that time 
there a~ no appeal allowed agninl'!t the deeil'inl1S given by the High Court. 
Suhsc'll)('ntly when the Charter Willi lillldc. then, too, the Charter provided no 
n'Pvenl. cspe('.iRlly with regard to the three High Courts-the' Higb Court of 
CUIClltbl, the High Court of Madras and the High Court of Bomba~ . 
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It will btl seen thnt su.bsequently t·he Criminal P.rocedurt' Code. provide~ for 
sppeals in the Provinces. but not by these t ~ee High Court~ whIch rernau'led 
exeiusive lor deciding in tiny way they liked wIthout there bemg any opport.ull-·. 
it,v of their decision "being contested. 'fherefore. Sir, from time to rime. there 
has been a complaint thut the High Cour~  should not h£.I allowed to' leave tho!"e' 
decisions unredressed by It higher Court. It is very neeessaty that when there· 
lis f1. decision given by any Court there ought to be nn appeal. That ~ ive  eonfi-
de Cl~ to the people. Now it may be said that because it is a High Court. thtlre-
fore there should be no rt'm~dy to the people ,for going to Rny App~ ate court. 
This would be erroneous. becam~e Judges are not infallible. 

I am very glad th.lt Government have now awakened to t·he necessity of thi8 
amendment. I give credit to Sir Sultan Ahmed who firliit introduced tbi4 BilT 
when he was Law Member. Now that he has the Honourable Sir Asoka Kumar 
Roy with him, I feel Rure that. 1.1 very satisfactory Bill will come out of tlie-
Seiect Committee.' . 

Of course, there are provisions in the contemplated Bill which require to be-
amended and considered. They have also been very briefty desoriberl in the' 
opinions that are now before the House, lmd certain ophiions are sucn that they 
will carry weight, and T hope they will be given full consideration. 
As we nre considering the prinoiple of the Bill, I submit thnt it is necessary 

to refer to certain POUltS. To begin with. Sir seotion 411A allows the appeal. 
With thnt ' .... e nre ull agreed. When we m;>me to 411A(b) then I think that I\ome 
change is required and the Select Committee should consider it. Now t,he ap-
peal is heing given, hilt T think t.he work i" bt'ing done 1f- ~artedly in spite of' 
the ·procednre that is heing adopted. 
'The procedure is this. At. presenj" appenls are alJowed by the BilL For 

instance, in Karachi, appeals are permitt~d frori'l the High Court. decision \vhile 
the High Court sits as a Sessiolls Court. But thnt appeal goes to it on /lI point 
of Inw. The demand of the .public is that appellis should not only be allowed' 
on a qUustion of law but also on n question of fact, In that respe.ct I 'fina a pro-
vision here, but it is llldf~ earted. I think the Honourable Members responsible 
fOI' this ",hollld toke courage. in both their hond", nnd sav that there' will be 
apPl'als niSI) on the question of fact and let not it he hed'ged, or restricted or 
harricaded in such a way :u:: to make it anything but as good as. it wonld be-
otherwise. 
Tn purn. (b) they say that "with the leave of the Appellate Court, 01" upon 

th.> C'ertificllte of Hle judge or judges who tried the CRse that it is a. tit (,lise for 
arre~l. against the conviction on any ground of appeal which involves a mot,ter' 
of fact (.nly, or n matter of mixed law Bnd fact, or any other gl'ound which ap-
peal'" to the Rppellute Court to be a sufficient ground of appeal" then tJw ~prear 
on fncts will be beard. With regard to that, my sIlbm1Rsion if: thitl. Tn sa,v, 
first of all, that a Judge who has decided the case should give a ct'rti/leat.e IIp-
peal'S to me to be not a good and slllutary provision. How wouM the .Tudge 
who decideR the cuse like his judgment to be set aside? Virtuolly in mo!!t; CaRes ~ 

we shall find that such certificates are refused; for what do we .trnd in the;:e 
days? Apart from the fact that they commit mistakeR. we find another thing-, 
that will bal' them from giving Il certificate. The impression we have or t.Jle 
~ubli~ hove is this. that in some cllses their conviction!'! arecollnted for promo-
tion. many other things are done which are taken in toO cO!lsideration. Til thnt 
case how would thev like thnt, their ClOnvictionR shonld ht' !':et ~ ide or f'hpir 
errors pointed' out .'. .  . .' . 
Sir Syed RILla Ali (Cities of the United Provinces: Muhnmnllidml lirblln): 

' l~e I ~mo1l able Member is dealing with a· Judge of ,the High Court. Surely. 
It l~ not.. the c.onvictiCln by the High Court. thAt connt!': either for protllot·ion or 
agamst It . 
. Kr. Lalchan4 K.valral: Well. T am talldng generally. It. may be tllII! tho 
Hlgb Court .Jlldg-e!: may be sitting on a higher pedestal, there is no doubt thlt, 
they hav(: got more intellect. T will admit, all that. but all thE' same thev nrr. 
liable to T!l81{t, mistnkes. And when they makp miBt.okes.-no ODe would lilee· 
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the.t v'hat he i,;; doing should be critieised, and f"OIlI thut point of \·iew this 
provision ought to be ~mmded or collsidered well in t,he Select Oommitttie. 
• Coming to t ~ question of leave of the High Court, thi!< will be dOllble..tl'ollble 
to t l~ ~  Court; this is JUl'lielltion. First of all, Whl'l1 the "preul (loml.>s, 
-the question arises whetber t.lw High Court should go into the qlIe tio~ of fact. Of 
COUNt:', on t,he quest.ion of luw they will go into it. But sO fur as the question 
-of fact ig (loncerned, the Higb Court will ha,ve to decide and then gin' pet'mis-
sion. 'fhed thev should go through the whole record t.o find out whether there 
IS n question of "filet of such a nature that they should give leave. Then whet) 
·the ca f~ comes before them regularly they have to go into the \ ol~, question 
over ILgnin. Why do you give'them double trouble, tind also that will take time. 
Therefore, forthwith say that on the question of law as well as of fact, wIlen it 
is a nrst appeul from the first trial court it should be cons\dered from 011· points 
·of view. .  . 
I find t.hat t.he provision under section 434 is being omitted. t)eetiol1 434 is 

ft :-:nlutury section. When a conviction has been made lind there is n question 
of law in which there is some doubt, then it is referred to other ;J udgeb ot other 
High Court. I should like to know from the Honourable the Law Memilflr why 
that provision is gering to be ()mitted and why it should not ren1l1in. J submit 
thn-t all possible help should be given to the person who is (lonvicted, that the 
decision given in the case should be free from all defects. J hope the Honour-
Ilbhi Member will ('xplain why it is proposed to omit that· sectioil instead of 
retnining it. 
In clause 2 1 find: 
"Notwithstanding anything elsewhere contained in any Act, or &'gulu.tion, an appeal 

und-3r thia section shall be heard by a. Division Court of the High Court compoaed of Dot 
leB!! than two judgel. being judges other than tho judge or judJe8 by whom the original 
trial "'aa held; and if the constitution of such a. Diviaiop Court. '" impracticable, t.he High 
Court. shall report the circumitance8 to the Provincial Government with a view to the trlNls" 
fer of the appeal under section fin to another High Court. ,,. 
III connection with this, defects have been pointed out, which the House 

would find at liuge 3 of the Opinions, The defects are these. 
Undel t.he heading, N.·W. F. Province, we find: 
• 'Burdal' ltaja Singb considel'll that the Bill is a step in the right direction while Niall 

Ziauddin and Lata. Diwan Chand Obhrai, are of opinion that tbe Bill doea not concel'll 'biB 
provillce &II thi, Court ,exercises no original criminal jurisdiction." 
Further on, we find: 
"n makea DO proviaiOM for the trBDlfer of 'applicr.t.loD.8 for leave' .... " 
The BOIlDI1rf,ble Sir Bulu Ahmed (Lea.der of the House): May r '1mgge.<!t 

that these opinioDR will have to be considered by the Select Committee and 
they will be considered there? My Honourable friend is a member of the 
Select Committee. 
Mr. LalchUld Bava.1rai: I do understand that full:v but what". .  . 
JIr. PnII4ent (The Honourable Sir Ab~ur Rahim): 'The liIonourable MClllber 

himself will be on the Select Committee too.. . 
Mr. ~alc a d lfa~raI  I understand that, but my point is this. There may 

be oert.8InMembers In thIS House who may say something about this and thflt 
wi!l ~e helpfu! to the Select Committee. I will not take long. I am only 
pOJ~tll  out-If you Bay. that I may say, page so und ~ I Will do so, but my 
belBf 1S that other Members may also contribute something. 

111'. President (The Honourable Sir Abdur Rahim): Other RonourahleMem" 
'bers will take care of themselves. , 

~. ~uc &Dd lfavalra.l: But what I mean is this. When a tran;;fer is made, 
tho? It IS for the Court to say that the caRe should be transferred. But F'lIP-
~  ~ ~t the Court does not ma~e ~ y order, there is no provision made for 
It. If It J~ transferred hy the PrOVInCIal Government and then it, goes again to 
another HIgh Conrt. and that High Court does not consent. .  . 

JIr. President (The Honourable Sir Abdur Rahim): I think the JIo11OUI:able 
llember is not sticking to his.onginal resolution. 
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Mr. Lalchlolld Bavalra1: Honourable Members on thif; "ide 'Wer~ ~~ry gener-
ous, but what I meant to say was this. However I have one more thmg to ~ .. 
Vay T know wheth!lr t.he contempt ~f court cases also would come u 1~r thIs 
or not? What we find ·is that the HIgh Courts ~v.e got the power to .. t.~. r:Qll-
tempt of· court ond I should think that they are ollgInal cases under dle ollgmHl 
powel'll of the High Court. Therefore it should be made absolutely cienr that 
thie; provision of appeal should also apply to contempt oj cO~l1  cases. T would 
mte to hear the Honourable the Law Member on tbut . pomt. I would only 
point out that recently there have been some excesses or some defects, where 
the High Courts have gone into the question, and in that regard the Contempt 
of CourL Act may ha've to he amended. I do not know if the Government are 
going to hring in another Bill, but I say that an I1I)peal should be allowud. Tlwl'e 
have been cases where it mmnot be sa.id tha.t there have not .been excesses and 
uhust'f;'. If Honourable Members have read that well known pamphlet of 
Mr. Gl\uba, LaIn Harlrishen Lal's son, it points out many defects' and certain 
ubuscs with respect to the jurisdiction regarding contempt of ·court. Therefore, 
that, also should be either ineluded in this Bill or provision for that· "hollld he 
made. 
Then J: aJll glad to see that from t.he Division Bench, nn (l.I!peal to the l'rivy 

COllllcilhas been nllowed. I have nothing more to say. 
Kl. GoviDd V. Pelhmukh (Nagpur Division: o -~fu llmlllacla )  I should 
1 liktl to say just. a few words. As r am riot n member of the Select 
P.M. Committee. I think I am entitled to speak unles8 the Law Member 

prevents me by appointing me as a member of the Select Committee-. 
This Bill proposes to confer a right of appeal on the convicted person as well 

as the Government. So far as the ('onvicted person is eOlwerned, I thoroughl .... 
agree with what the Bill proposes to do !lnd with what hils· flllIen from my 
frienil, Mr. Lalchund Nnvalrai; but so far 8S the right of appeal for the Govern-
ment is concerned. T ·am 110t in favour of it. The High CO,}lrt comes to a 
decision. There has been an investigation and a full trial has been gone through. 
1 Tuder those drcumstanr.cs I submit that there shoulcl be no right of appeal 
from the judgment of the High Court. given to the Government. Then, '80 far 
fiB the right of appeal given to the ac(~u ed is concerned. it should he a full 
right. not mere]v on maHel'8 of law but also on evi(len.ce Or fact. As it is, if 
you take these two sections, 435 and 439. of the Criminal Procedure Code-on 
matters of law, the accused has a remedy. Ro, on the queRtion of evidenre 
and finding of fact, if any extension of the ri~ t of R.ppeR] is to be given, it· 
-should be given and it will really (lount for something. _ 

Another .thing I wish to say is this. I av~ been helped in this matter by 
my friend, sitting on my right. the Congress Member (Mr. Sami Venca·tRchelam 
Chetty). So far as the (~o ferri  of the right of appeal on the convicted person 
!s concerned, there is a. very elaborate procedure but so far as the ovemme ~ 
IS concerned, the Government has not got to go through thi!! elaborate procedure 
of. applying for a certificate as the wording of the present provision stands. 
WIth these few remarks, I support this motion for Select. Committee and these 
observations may be taken intQ, consideration by the Select Committee . 

. The Konoara.b1e Sir A8oka. Kumar Boy: I am glad that the principle of the 
Bill has been BCcrepted. Mr. Lalchand'Navalrai and. Mr. Deshmukh have made 
.ce~i  observations with regard to the details of the Bill. I have no doubt that 
theIr observations will be carefUlly co idere~ by the Seled Committee. 
Honourable Members know that this Bill was introduced· to remove an 

anomaly.. There was no appeal provide4 for under the law against judgments 
of the HIgh Court in the exercise of their ordinBrv original (·riminal jurisdiction. 
There was a limited right to go to a Full Bench upon a certificate of the 
Advocat~ General or upon any question of law being reserved by the trial 
J~ld e hImself. It was felt for some time past that 1\ right of appenl should bE'! 
l' 'e~ to .an. a~cu. ed person in matters arising out of the exercise of original 
cnmmal ]unsdlCtion· by the i~  Courts and this BiIJ owes its origin to that 
feeling. The principle of the Bill has been accepted by everybody and I am 
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,8ure any important points which have iJeell raised will be considered by the 
Select Committetl. 1 need not 1>1I'y anything mo ~. 
Mr. Prelident (The Honourable Sir Abdur Rahim): 'fhe quelOtion is: 
"That the Bill to Dllike cel'ta.i.n provision, fOI' appeals in cl'iminal cue. tried by a Higa 

COlll't e>.:el'ciaing original criminal j lll'isdiction be l'tlferrecl to a Select. 'Committee couailti1I& 
of Ml'. Lalchaud Navah'ai; :Sir Syed Rr.za Ali, l:iir Muhammad Yamin KlWl, Rao Bah&dllr 
.11;, Siva Raj, Sir George Spence, Mr. P. J, ~t l. Sardar Sant Singh and the Mover and 
t.hat. thl! number of members whOle pl'ellenee shall he nec_ary to con.titut.e a meeting of 
tna Committee shall be five," 
The motion waa a.dopted. 

Mr. PrelideDt (The Honourable Sil' Abdur Hahim): The House will now 
take up, t,he adjournment motk>n. I need not remind the House thut the deba.te 
will terminate at the end of two hours. 
TIlt IlODDU&ble Sir Sulta.D .Ahmed (Leader of the Hom.e): As it is time for 

the House to adjourn now, may 1 'Suggest that tht! dcb~lte on the ud ou JImel~1  

motion be taken up after Luneh? ' .. , ' 
JIr. Pnlident. (The Honourable Sir Abdur ltuhim): \'l'l',\' well, if that will 

suit the convenience of the House. 
The Assembly then udjourned for Lunch tilt Half Pust 'fw'o of tht' Ctoek, 

'The Assembly re-as'Rl'mbled ",fter Lunch at Half Pllst Two of the Clot·k, 
S.ved Ghulam Bhik Nairang (one of the Punel of Chllirmen) in the ChiliI'. 

MOTION l"OR Ai)JOUHNMEKT, 
FAILURE TO SUJ/PI.Y FIRST-AID EQUIPMEN'!', MEDICINES, ETC., ON-'I'HB :\lAH. TItAI!>: 

WHICH COLLIDBD WITH GOODS CARRIAGBS AT BORGAON NBAR AEou, 
Mr. QoviDd V. J)lIhmukh (Nagpur Division: Non-Muhammadau): Sir, ::: 

move:, , 

.. That t.he A8sembly do now adjourn.' • 

While making this motioll 1 wllnt to make one point ver,Y dear, It is Do1; 
m.Y purpose ,to fix the guilt Oll Hny Pllrticulur individuul rcgurding the collision 
between the two trains, one being the goods train and the Qther the down Mail 
coming from Bomba.y. It is not m,V purpose ei~ er to contradict the .cial 
figures uS regards the persons who were killed and who were injured. I will 
confine ID'yself to the speeifi.c purpose of this motion which J have mentioned 
vel'.Y clearly, namely, that when the accident did tnke place, the passengers 
were hurt and injured; some of them were l~'i  ver,Y mmr the compartments' 
und some wel'e inside the ('ompllrtr'nents and their limbs were somehow inter-
locked; when passengt'rr; wore in that conilition, 110 proper medicul aid wus given, 
Ai,v main complaint is that there wa.s no proper medi(11l1 aid which <,QuId be 
administered to these persons who .were lying in thflt pitinble condition, I waa 
told that there was medieal aid. Before 1 tabled this motion, I made inquirieli 
from railway officers and from the passengers who travelled by this mail train. 
One of thenl hllppened to oe R doctol', the 8011 of a doctor friend of mine. 
When the aeoident t,ook pinee, there wus not sufficient light, The collision was 
heard at II distunee where there is a village called Borgaon, people came from 
there ,and when the:v '!law the pllssengers in that e.ondition, they adminiiltered 
wnter to those who were thirsty nnd gave sncb otlier aid as the orainary villagers 
l\fe capable of doing. But. fortunatel,v some doctors and some soldiers were 
also travelling h,v that train, When the dO(ltol'S got out and saw this pitiable 
condition, they started working hnt they found tbnt there wa,s not first medical 
aid or such other things which could help them to administer some relief. I 
was told here that thev hHd first medIcal aid. T win tell :vou the character of 
t.he medical aid, It iN "1\ small box ,,;'hi(,h is eUl'J1ed in the gUllrd's van. I hove 
learnt' from the guards Itnd the <it-ivel's themselves that they are given some 
80rt of . training in administering first aid, But, jUiit imagine the sort of first aid 
t.hat they CRtTY. The.v ('arl'~' a few 8 dlll t'~, n. hot-He of tincture of iodine Ilnd 
cotton wool and even these things Ilre not. suffit'ient for more than one or two 
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I cases. I think I carry more first medical aid in my smaU bag than these 
. guards and drivers are expected to carry. My friends have seen, as 0. matter of 

~ fact, that I do carry Barile first medical aid with me. So, when these doctor. 
got out of the compartments,  they' did not know what ~o do with the wounded 
passengers. But they started thinking nbout the t,hing and wanted to have 
some appliances and some other hlullly things which would help them to remove 
the perSOllS who were in that predicament to whi( .. h  I have referred. They 
wnnted to remove those who were wounded to some distimce from the place 
where the aocident took place so that they could he conveniently treated. 
Now, there were no stretchers in the traIn. This statement eannot ·be 

. ,contradicted. It is not their practice t.o cnrry any stretehers in' the vans. They 
carry only a small box. There is nofhing else which <sould be of any use to the 
dootol'&. I have made inquiries and I have learnt that on the Nizam's State 
Railways the.y do carry one or two stretchers in the guard's van. Sir, this 
accident has not taken place· aU .of a sudden: . There have been acoidents in . 
India for the last two or three years, particularl~y on the East Indian llnflway. 
And there have heen case'S of sabotage also. So, this was not the first accident 
t of its kind and therefore the railway authorities cannot say t·hat they did ~ t 

know that any such thing is likely to happen. These have been matters of 
frequent occurrence. So the Government should have taken the necessary 
precautions. 

So fill' as the lights are concerned, there were two or three kerosene .lanterns 
nnd some oil is given to· them to use in these lAnterns. This much light wae 
not sufficient. On some railways-nnd this is certainly the ease in the case 
of foreign railways-to safegunrd themselves against Buch an emergenc.y, they 
40 carry electric torches. the.v (·arr.v stretchers And they also carry 'Sufficient 
surgical material to be of use to dOl'tors who ma.y be able to render help .to tbe 
injured persons. Then, they should curry Rome stimulants for those passengers 

It who huve fainted or for tholle Who need them ufter. some preliminary treatment. 
In view of the fact that the ov~r me t is not I'ureful or vi~ila t about the 
safet.y of the paSBengers and also in view 01 the fnet. that such accidents have 
tdken plaee very frequently, we must, SH.V that. the Government has made no 
nttempts to improve matters. Bven the education, with regard to first medical 
aid that is given to the 81uard ulld the driver is ver.v poor indeed. I am not 
9urpl'iHed that this perfunctory first medical aid is given to them. It iii 
perfull(~tor v because the.v do not consider it of nn." import.ance. I have made 
inquiries and found that there is nothing "£01' them to put their hearts into it 
because they do not get any extrn allowanee or extra pa.v for being aoquainted 
with this first medical aid. As it is one of the conditions that the gunrd and 
,.the drivel' must have this knowledge of first aid , they get acquainted with it. 
anyhow. But the principal thing is thAt eyen if there nre other passengers 
who want to render help to the wounded and injured, there lire not enough 
things by which the wounden pas,!engers could be given relief. That iR tht> 
primar.v object in moving this motion. Tt is enough to censure the Governmt>nt 
for not Observing their duty towards the third class p e er~ from .whom they 
get the major portion of their income. Third !llnss passengers were the llerson!! 
who Buffered most in this, reslleot. Verv Tew ullpet daM passengers were. 
affeoted. We know the condit,ion in which third ClASS pa!1sengers travel; they 
nre pocked like. sardines. If theta were more casualties, I shall not be 
\lrpri e~. The Government derive mUl'h of their revenue from third CIARS 
passengers. The formation of the h'nin is such thnt anvhow first and RellOnil 

~ class p~ e er  are safe and third class passenjOl'el'8 alone soffer. Ver.v few 
precautIOns are taken. They take onlv a small box containing medicines t.o 
Rave the lives 'of passengers. Mv intention was and i9 that Government should 
hereafter make due provisions and not neltlect their primAry dut:v a8 the.v hnve 
done till n09 in spite of the aoeidentR that have taken place on the East Inel'an 
Railwav· which' also . formed the 'Subjt>ct matter of adjournment motionR several' 
times in t,his House. In spite of those adjournment motions from Members 
r.oming from. Bengal and Bihar, the Government remained callous :and diil 
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nothing during the last two or three years to prevent accide t~ of t.his character, 
Sir, I move. 

JIr. Oh&1rman (Syed Ghulam Bhil, Nuirang): Motion mOvt.'d: 
.. That the AllI8mbly do now adjourn ". 

Dr. P. If. BlIleriea (Calcutta Suburbs: Non·Muhammlldan Urban): Sir, 
accidents on railways have been very frequent in recent years, Almost at 
every Session of the Legislative Assembly, adjournment ,notions [ll'e moved 
relating to railway accidents. 1 myself have been respohsible for moving 
several adjournment motions. But what has the Government done? '['he 
Government have not taken any active steps to prevent t e~e iwcldents. At 
least we do not know what steps they huve taken to prevent the J\tilway a(lci· 
dents. On every occasion that an accident took lllace}" human lives have been 
lost and on the present occasion a ,large number of llv~ a  been lost. It 
it; not the purpose of the present motion to disculls the question of guilt or 
.. otherwise of the driver or other officers of the railway, be'MUSe I w n told by 
" the Honourable Member for Wal.' Transport that it is the subject "f Itn enquiry. 
Even then no perSOIlIl have been put on their trial. 

.An 'Jl~b1e Member: Certain persons have been put on trial. 
Dr. P. If. BaMrjea: Whatever may be the present dtllation, the l,resent 

motion does not go into the question of t.he guilt, of certain perllons or the' 
innoeence of certain perllons. But the pre",ent motion mises the question 
which is not of a political churucter, but is of a humnnibrinn eharucter. It 
is the duty of the Gove'l.'nment to prevent accidents and 1:0 prevent loss of 
life as far as possible. For that purpoRe' t.hey should l)J'o\ritle f.dequate equip-
ment on the railways for giving first aid. Then they ioIhould [\11;0 make 
arrangements for thi'ir proper treatment ut as near a place liS possible. These 
things have not bean don,e in the present instance; thefle precautions hllVe not 
been taken. That is why the adjournment motion hAS hoen tabled. My 
Honouruble friend. Mr. De8htnukh. has pointed out thllt the \'iIlllgel'l'l were thf' 
first to render assistance. All credit ,-to the,Ill. Then Mme the doctors and 
they tried to be very helpful, But, what ('an dm'tors do without any 
equipment? Ther£' were no surgical applialwes, there '\'IlR '\ bottle of tincture 
iodine and, so forUI. Of course. when RO mll'J)v Jler OIl~ "'t'rl' killerl nwl wh('rI 
110 many were injured such appHances and medicines were very inadequate. 
It is on aecount 'Jf the inadequacy of the appliances Rnd liledir\iAeR that a 
large number of live!' was lost. It may be said. that Whllt is past is past,. 
But if we refer to the past, the reason is that we hAve to learn "ur le's80n 
for the future from our past experience. If it ill ascertained. if it is proved: 
that the equipment was, inadequate for giving medical aid, then ,the Gov-
ernment should so provide in future that in case of !l,n liecident, liS ff'lw 
human lives be lost as possible. That is the contention .• rr eJ'~l is no politics 
in it, It is a humanitarian qU£lstion, and I hope the HOl1our!lbJe Member for 
War Transport will look into the question from a brond point of view and 
provide against such things happening in future. 
Kr. KuhamlPad lfauman (Patnn and Chot,a NngpUl" ('11m OrisslI: Mliham-

madan): Sir. I .13 not propose to discuss this in the light of a c(~ ll e 

motion. But I do think it necessary that in the present ('onditions in i~  

we live, where the number of railwa:r Itccidentt'; have MSllrnecl rather un 
a.lanning proportion, the Government ought to revise their ways And they 
ought to ta ~ prop'lr steps and proper (!sre not only to eliminate the chun("E!'s 
of accidents but also to face facts and mAI{e necessary .. rrllllg'ementil for Stich 
medical equipment to be carried in passenger trains 8S would be considered 
reasonably sufficient and good equipment for the first a.id arrangement, The 
capacitv of a train, to carry passengers varies probably behveen 800 nnd 500, 
r do, not mean to suggest thAt medical equipment should he (·arried to '/live 
aid to 800 or 500 passengers. It may be reasonably exper.ted that 20 per 
cent of them may have fatal, effect or even spme effect where immediAte 
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medical aid may be necessary and, therefore, 1 liuggellt tbat llIedical equipllltmi 
should be carried for about 60 persons to 80 perawns on the Herage. I have 
. not seen the medical box which is .supposed to he carried by tbe guard in the 
t guard van. Be-lying on the statement which Mr. Deshmukh made tn'the floor 
of the House just now that they curry medical equipment sufficient on·ly to 
give aid to two or three injured perl!OllS, well, ceJ'tuinly that is pitiuule. 
Under normal conditions, i.o., befol'e Hla4 ac:cidents were not 80 frequent. ali 
theY' are now since. 1935. Many circumstullces have been l'esponsible for this, 
sabotage being one. Apart from the fuct that they I!hould llOt occur :md that 
how and why these' occur, we have to face facts and Hailways should make 
due arra.ngements to meet the situation. I do not want to rualce IIny parti-
cular suggestions 8S the Mover did, . ~., auout stretchers and torches and 
kerollene lamps, etc., but I must say that Ull the Pe'l'sian pl'ovel'b goes-
".Ua.lehet bee1t 1VO kar adan kvn :" 

1'ranslation of which is: .. See the time and do whtlt is IIp.eded''. 'l'he 
l11edical departIll:ent on the railways is probably consistills of the best pCr!lOllS 
to advise' as regards the sort of equipment to be carried 1Il ol'del' to cope with 
these accidents and an immediate inquiry should be undertaken on t ~8e 

t lines. That is my only submission in this connection. 
·Itr. L&lchaDd Ifavalral (Sind: Non-,Muhllmmadan l~ul'Ul)  l:Iir, I t.hought 
that . after the Mover moved his motion the Honourable Member in (large 
would reply so that we could understand the position and offer OUl' c:riticisms 
one way or the other. Sir, the allegations made on this motion are 'very 
serious and if the facts are as have been stated, we would be showing our 
weakness if we do not call it a censure motion. It would l>Ul'ely be ~ censure 
motion if the allegations are true. We an:! told in the first place that 
medical aid was !lot sufficient. 1£ that is so, GoveMllne:lt should meet t.his 
serious charge_ With regard to this insufficiency of medic;ul equipment my. 
Honourable friend said that he had made inquiries from pO>isengers in that 

~,trai  and also from other quarters and come to that finding. We do not know 
what the evidence is .011 the other side. Of comse, therl:l cannot be 1\ medicul 
train going with every train and, of lJour!'e, 110 Olle I!xpects that U Jmrtieulm' 
train· is going to meet with an accident; but sufficient material lmd equipment 
is very necessary _ The small box curried by the guard h not sufficient nud 
there should be morc . equipment and material there. 'therefore the excuse 
about the small bOlt of the guard cannot come froIn the other ~ide  

The second allegation was that the lights were inRufficient. Of eOUl'bl', II 
kerosene lamp is carried by the guard ,and also hy the driver t.ut my friend 
was referring to the absence of torches', and I must say that R sufficient 
number of electric torches should be carried in a train in order to have better 
.facilities at tile time of acoidents. The stretchers and other things nre smal.1 
matters, but the! point that weighs with me is that tlufficiellt medical aid 
should be provided. The next thing is that whenever there is an inquiry into 
a railway accident it is always a departmental inquiry,und the public have 
an idea that it is not an impartial inquiry becauRe it is always 
conducted hy one of their own officers. r know it is the Chief 
Inspector . who Joe~ these inquiriel' but very 'often the inquiry has 
! been found to be defective or unsatisfactory; and it is 'Very !lel'es-

Isary . that the publi(: and the passengers should have complete' confidence in 
.,the mquiry. Therefore J suggest that if the inquiry is made by the Chief 
. Insp'eetor there 6ugbt to he co-opted some· judicial oflicer or MRgistmte. 
'1'l!' Honourable SIr ~ ard Bent.b.aD (Member for Hailways &Dd War 

"ran sport) : Sir, I submit that that has nothing to do with tbe I:lotion whioh 
~  confined to the adequacy of medical supplies. 
t Mr. Ohalrmlll (8yed Gliulam Bhik Nairang): The Honourable Member had 
,better confine himllelf to the motion. There is no question of rny drfectiv8 
inquiry being held. 

~ 1Ir. Lalchllld :lavaJ.ral: Then I would say that if the Chief Inspetstor says 
~ that the medical a.rrangements were sufficient it would not command out 
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confidence unleBB Bome impartial judicial officer were aBBocia.ted with him. Ij; 
is only thuB that Government ca.n .abllolve' themBehreB from all blame. 
Mr. Kuhammad Jluauam khib Bahadur (Nominated Non.Official): Sir, 

I do not think that thiB motion has been brought at a very happy moment. 
1£ the matter is not exactly sub·judice it is surely analogous to it because 
there is a departmental inquiry being held. It has e"Ven gone, I am told, 
beyond the stage of. a departmental inquiry and as such· we should llotdis· 
CUBS it. But since the Chair has given its ruling we have got to abide by it. 
My Honourable friend, Mr. Desbmukh, t;aid that guards carry with thelll :t 

first·aid bo):. eOlltaining some tincture iodins, bandages and lint. ThiB 
3 P.M. little box in itBelf was not enough to deal with accidents that might 

occur in a running train. I aUl one of those who think that in the daYB when 
we hud experience of ill·conceived sabotage, probably we should have heen 
justified in making the guards van a small dispensary\or a hospital, but as it it;, 
my Honourable friend, Mr. Deshmukh, cannot e)Cpecb every train that .:Iarrie!; 
pasBengers to behave like a hospital train. What iB a ~ed 'is II. small qUllntit.,v 
of Buclh medicines which might be administerecl in cases when there is an 11.(lci-
dent. If the idea is that we should have n number of· t.orches, a numbflr of 
st·ret<.'bers and a few gallons of tincture iodine, and other appliances that might. 
be J'eqlllred, I cann<;li-possibly support this motion. I wonder whether t.his is 
possible. I do nQt know what is the state of things in England, but I do 110t 
think £ODy passenger train there haB all theRe upplianees.. Incidentally, l'ly 
HOllotH'uble friend said that he himself carries a number of medicines with 
him. .  .  .  . ' 
Mr. Gov1Dd V. Deshmukh: I will give you when the necessity aril:le8. 
IIr. lIuhammad Kuallam Sahib Bahadur: It hardly occurred to me that lIlS 

Honourable friend, Mr. peshmukh, was such an unhealthy person. 
JIr. GoviDd V •. Delhmukh: It is for persoIls like you. I 8m not ~ selfish 

man. 

1Ir. lIuh&mmad lIuulIm Sahib Bahadur: If those humanitarian motivtl8 
are in his view, then probably he is justified. . 

. My Honourable friend, Mr. Lalchand Navalrai, suid that drivers and guards. 
ought not only to have these first-aid appliances, but they should be recruited 
from t,hE medical profession. If that is the idea, I think it is a good suggestion. 
But if 'it is a case of the guards having very good medical education before they 
enter upon their duties-ill the wa.y of first-aid, they probably have sufficie:lt. 
knowledge-I really do not think it is necessary. .  • 
'l'hen my Honourable friend also made sonle remarks regarding the Chief 

Inspector of Railways who is holding the enquiry. I think that 'is absolutely 
irrelevant; I do not want to say anything regarding that. I think, if the aii~', 
way ~ut oritie  had taken the .precaution to provide the t.rain which met w1th 
this ~('.cide t. With such fir~t.aid. material as is ordinarily on the train, they have 
BuffiCIPntly dIscharged thmr duties. . . , 

Mr. BOOIe1nbhoy A.·· L&lliee (Bombay Central Divi io u amt~adu  

Rural): Sir, it was not my desire to speak after the speeches I heard on thill 
mution, but after hearing the views of the Honourable Member who has just 
spoken, I cannot resist making some remarks. The loss of 70 lives to my friend 
seem'> to be,a very 'insignificant dair. 

An Honourable Kember: It WitS more than hundred. 
1Ir. BOO88lubhoy A. Lalliee: It was first given out at 00, but. ub~eql(el1Uv 

the number came do,~ to 70, and I have reasons to believe that that figure is . 
more correct . 
.  . 'Ve are paBsing through wllr· days and thotlsllnds and thousands ofnlf!n ure 
being killed every day, and if that is the mentality of my Honourable ft'iend, I 
have very little to BOy. I wish he IiRd seen some of the people who had bat 
th"ir 80ns and who had seen that their SODB wel'e buried under the debris for 
, three' holll'8. I wiBh my Honoul'able friend hu.d seen that there were peop~e 
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who wen:. shouting for hours together and they eould not be located beCllllRtl 
there W8:f no light 8·t that time. 'I'he accident took place between 4 and 4-30 
A.M. It was a dark night. To nsk for provisioll on t,he trllin for It few hurricune • 
lamp!> fOl such an oceusioll is not IIslting for much. Do ,rOil think gUllrd'r; lump 
and dt'iver's lamp CAn look lifter f<'III' hundred passengers? When y<?u are blluild-
ing crores of rupees e,'ery day, what is thel'EI, after nil, ifyoll spend five hundi'ed . 
01' a thollsandr\Jpeee on equiprnent on each passenger train. This will he It 
cupitul expenditure which you will 1I0t he required to reClIl' exeept at the entI of 
5 or 10 years. If I,here are no a(lcidents, thiH equipment will not be used. III 
fact, these first-nid applitliH'.es, suggested by my Honourable friend, Mr. Desh-
mukh, are such things wJlich CRn be kept itl the guard's VitTi, nnd after three or 
'four yellf'" these can he given over to hOll'pitnls. Thf're 'iR-I repelltr-no rel'III'-
ring expenditure involved in it, !lnd to SlLY thnt we should ncit have c,'cu,;oJ:J,t" 
torches would not, to say t.he lcust, b(' a wiRe eouneel. 
Mr, lIuhamm&d lIu&Zl&m Sabtb Bahadur: I nevel' Raid !'IO, 

IIr. Hooaelnbhoy A. Lallje.: Rut YOII don't want it. 
Our trains curry five to seven hundred passengers through jungles a'ld 

through such stlltiOllb where fol' miles you, cltnnot get even drinking water, le8,'e 
Ilside lIIE'dical practitioner or IIDy kindo! medical outfits. trnd:!r these cir-
cumstance;; if 'an Honourable gent.iemotl were t.o lJ e ~ that in the guard's vlln 
yotl should have tHrfticient first-aid outfit for, Ray, one hundred Jlassengers, it 
should be consideJ'ed as very rellsonahle. Evei'y ship cnrr,ving pHsRcngers going 
out of Ule harbollr lllu; got t.o carry the neceRsar,V equipment uccording to thE' 
llU1l1bt~l' of passengeJ's it, earrieR, Laws nnd bye-Inws are laid down Lhat a 
steulller carrying so Hlany passengers should hHve so much outfit, dispensary Bnd 
what not, But here, when we speak what do we find? We find no sympathy and 
t.h'3 rlljRition i!! rlifferPllt. If you think that alwaYR the nat.llre of 8ccidehtH 
which you can have in railway tl'R\'el are just (l willdO\v paint falling upon' the 
finger, 01' II bruiRe Romewhere on the body while getting !fawn from R comp,a.rt-
ment and for whieh un outfit worth Rs. 'l.5/-is kept is sufficient, then I must 
SRy, it is not fair and right. This must DOW be put right without delllY, we call-
not allow this positioll to remain. 

So far as thiH Ilceident is eoncerned, 1 huve made enquirieK itl the 'lIIutter, 
The Railway authQrities, QS soon as they came to know about this accident, did 
all they could: They sent. out doctors and nurseR from Bombay lind 'tlverythiug 
that could be done '· ... as done. This iSllll very creditable. Very great cllre \lo'lIfoj 
tak<m at the hospital and at Wardhll station und the ruilway pt'ople are It'lOking 
nfter those who were injured right. upt.il now. Thill.' iK really good. But whut 
we want now is und I quite ugree with my Honourable friend, Mr. Deshmul<h, 
that in the trains you must have first-lt!id and. other ntlcessl\ry outfits and you 
must have lamps und torches, so thai; if, at all, IHlcidetlts do hl.ke pillce, people, 
in searching for [heir kith a·nd Jdn lying under the debris, will not in the first 
iustunct' be groping in the dark for want of enough light Rnd secondly to give 
thelLl medical rei'ief, I, therefore, SKY that Ildequate nt'lilt-uid outfits and ~l few 
hurl'ic8ner. and (,orcheR is not a greut thing for the rnilway udministration to Pl'Q-
vide at once and it nlUst be done, That i~ all r have got to say on this motion, 
The Honourable Sit Edward B.llt all~ Sir, a. terrible accident bas oco~lrrlld 

and wo are all naturally disturhed ut the suffering which took ploce. But to 
SIly, a~ Dr.' Banerje:1 said, that, these Ilccidents are of very frequent occurrenne, 
is aD inaccuracy, and I should like Dr, Ba ~r e8 to remember that there' nrt' 
thollImnds of trains travelling up and down the Jines in India and millioll!'l of 
l>asHeliger!l travelling, and the i cide c~ of accidents e~e ~  these times when 
thc trllins are overcrowded i~ ver,v low indeed, lind is rt·nl1;v ,'ery oredit. bl~ to 
the operation of the roilwaYIl. But when an uccident, of this ldnd huppens, it ill 
only n:itural that lUemhers of the puhlic lmd Mernb('I's of. t.hit; House "ilOuhl 
wish to look into the circumstances; und that is the reason why, ill spite of tlw 
faet that my Honourable friend pid ~ lrubmit a notice either to me or to the 
Depart.ment, I agreed this morning to ad,nit disoullsion of tMs motion baC1l1l81! J 



LIt 18LA l ~ ASSEMBLY [26TH JULY, 1948 
LSi .. Edward B~llt a)l.J 

o ~d thnt some' practical suggestions would come from my Honourable friend .. 
• lie to what ~ ould be done in the future. 
1 t;hould first, perhaps, recall once more that the wh61e matter of this acci-

dent is under investigation. Mr. Lalchand N:a.valrai, who haa, 1 think, left the 
HoUtW, us he 'is perhaps not suffici('\ntly interested to hear the explanation, I'mid 
thut [It! was not prepared to accept the examination of the Inspector. I sbt)uld 
lil{(' k point out that the Inspector of Railways, who makes an enquiry into 
these cases, is not. II servant, of the Rllilway Department,. He if> 1m independellt 
11l~)Jector who makes his report to an entirely separate department, !'IO that his 
investigation is imparLilL1. He is charged primarily with finding out, the 138USI!S 
of the IH'cident and the people, if any, who are to bla~. I will SIlY nothing-
more of that because there are staff who are actulIlly being prosecuted aL the 
IIl0lilent; but he is also dlll.rged with looking. into an." connected circumstances, 
lind among those connected circumstanceEo he has an obligation to make IUlY 
l'Olllments that he ma.y think fit upon the med'ical treatment 01 people who !'IIlY 
be injured 01' killed in an accident. 
I think that Mr. Deshmukh could lIot bave been' fully informed upon the 

circIIIJ1Io;tances of the accident. J thinl{ he said that the people wlv) fh·;;t Cllllle 
to the 1'eseue of the unfortunate injured people were t,he neighbouring villa ~.r . 

Well, I 11m informed that there were, iT). fact. four doctors travelling 01' the 
. trait., two of them railway doetor!;, .unci that these medical lIIen innuedin tt,J.'· 
rendered thst uid by making lise of the l~i1" t Aid box, which was, of course, ill-
adequate for an accident, of this ClillleY'sioll, but who also improvised to' ml~et 
the cirlnJlnstlinces. MI". Dtll>hlllllkh' said: 'Whnt could a doctor do if he lWt; 1I0t 
1Id,('\quatp, medical supplies?' Well, 1\ don tal" who is worth his suit. knowII whut 
t,) do ill a CllSC like th,"!:, lind as the report says they set about immediately im-
I'rovi:-;inf, splillt,t; IIlId bundages, and thereby 1 understAnd, Raved II numher I'f 
live!'. Not. only that but. shortly afterwnrdR, there ",:/t(\ assistRllcl' frolll 10(lul 
doctors. I will expillin the importunce of that in R· minute. There was also 
aRRistllnee from the relief train which (,Rme IIpon the scene. 
, Pandlt La l ~ Kanta KaUra ( r(~ idtillcy Division: o - ll atlllll'td ~l 

Rural). What was the actual interval of time between t ~ occllrrence Clud the 
arrival of the rehef train} . . 
The HOIlOUfable Sir :ldward Benthall: You do not keep a relief train on thl! 

spot! There WI\S also considel"nble RSRisttmoe given ~ 19 Blitish Other Hanko.; 
who were travellina on the t,rain and who rendered very valuable assistanne ~  

.extinguiRhirig the fire and helping the dead lind t,he injured. . o~ ~ il~ e~, 
tl1l'refore, in the first place that t,he Honourable Member was un,uiltlt1ed 10 Ins 
Rt,lIt,ement tllat inadequate aid was rendered.. . 
Dr. P .•. Banerjea: On account of lrsck of eqUlpment: he dId not blame the 

doctoOrs. 
Kr. Qovlncl V. Deahmukh: I blume the Government for the i 8d~quac i of 

the equipment. 

The Honourable Sir :ldward Benthall: l~et me p ~' t,he tribute to the doctor!! 
Rnd those who did Rssist, which Mr. Deshmukh does not see fit to pay. 1 am 
saying that the doctors rendered very notable assistance on this occasion m th,) 
interim before the relief trein could come. 
Lot \lr, examine thl' whole problem. As I understand it, the BuggeRthn of 

the Honourahle Member, or some of the speakers at any rate is t.hut eneh pUil. 
e ~e.r train should curry enough equipment to provide for R major IIccident. 
Tl\llt WI\S really what my Honourable friend said, that is what it amounted to. 
In other words, you should start Ollt on ~ e assumption that every train is /Zoing 
to llIeet wit,h . an aC,cident. Well, that is not the principle on which provision 
is made. The principle on which provision is made r.s that the train will IIOt 
meet with an accident I For ordinary /tccidents, insepnrable from Rny moving 
objects, you carry .8 First ~id eq?ipment. ~ e First A~d .eq~ipme~t is not 
. designprl to oope WIth a !l\alor aCCIdent of thIS sort. The prmCiple for d"'lIli ~ 
with tnajor accidents of this sort is the prompt removal to bospitals of thosA who 
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are injured. It 'is the plan that the relief train, which carri~  a special medical 
carriage on it, should be on the spot at the earliest possible moment, aild that • 
that relief train should supply the necessary medical equipment. For this pur-
pOl:le the relief train is adequately furnished with supplies for major accidtmts. 
I~ is not even suggested that those in ChaJ;B8 of the relief train should necessarily 
apply First Aid to the injured, as everybody knows that First Aid inadequately 
and unscientifically applied lllay very easily result in damaging rather than 
heulillg the patient. So the principle of the plan is to move to t.he'spot of a 
seriou;; accident·a relief train 8S SOOl1 8S possible and to remove the illjurtld to 
Otipit~l. But 1 should also mention t.hat it is part of the systenl vf the mil-
ways that station masters ~ ould have in their possession II.list of medical practi-
tioners ill their lIeighbourhood so that if there is tin accident-in or near their 
statioll, they will at once be able to get into tOllch with locnl medico.l aid. 

Dr. P. lI. BUelJea: Iii that the present system? 
The Honourable Sir Edward Banth&1l: That, I u der ~8 d, is the present 

8Jstem. Obviously, that is a sound system. Whereas you cannot carry special 
doct-ort! on every train, to enlist 10CHl aid is a very desirable thing. I mention 
this because it was said by my Honourable friend, Mr .. Desbmukh-l have not 
got his exact words, but he indicated that the Government were callous \n this 
UJutter and gave no attention whatsoever or thought to the poor people who 
wight be iujured in accidents 011 ruilwuyt!. I would _t!ugget!t tlJllt the careful 
thought which has been given to t.he laying down of all those regulations in the 
pnst shows that Governmeut have not been caUous and that, whether or nota the 
fin;t. aid box is sufficient for a major accideut-whether or not that is the case, 
UOV(lrnmellt have gone most carefully into the measures to be tllken to relieve 
R(:eiuents of t.his sort, and if my Honourable friend wishes, I can show him on 
some "ther occasion the ruleN ancI J'egulations in connection with the procedure. 
As regards the. scule of the medical relief· provided in these accidents-that 

I think is the kernel of the question. The· scale laid down to be carried bv 
cnoh tl'uill and by l·eJief trains has been carefully thought out. It is settled 0;1 
tht-adviee of the medical 8ection of the Indian Railway Conference Association 
UII IIl!1s()ciution of aU the principal Railways in India. It is 011 their lid vice, Ol~ 
the Ildvil't' of the medicni lIlell of the ruilways that these scules al't, laid down. 

IIr. lIuhammad Nauman: When W&; thit! scale tixt'd and t,liut ud\'il't! 
received? 
Ill. KOOPiDbhOf A. L&lljee: Before you were born I 
Mr. Muhammad lIaWlWl: It must be t ir~y years ugo. 
The BoDourable Sir Edward. Benthall: 1929 is the date of tile lust paper 

on the subject that I have here. ~._ 
Dr. P. lI. Banerjea: However. you may place Olll' viewtl before tilenl auel 

they may'· revise their opinion. 
The J[onourable Sir Edward Bentba11: These scale8 were laid down !Jy t.he 

medical men of the railways and il.fter each acoidellt the adequucy of medical 
relief is naturally reviewed by tlle Inspector who i~ making the inspection. 
_~ d as a matter 01 interest, although we have not officially received the final 
report, we ~l e had I!ll interim report from the Government Inspector which 
SlaYS: 
• "I think tqe inj\ll'ed persona received ·prompt medical attention and there W&II no nndul' 
delay in the \'('lief train l'eacliing ihe Bite of the accideni." . 
That shows that the Inspector in this case is also examining the question: 

and from time to time Inspectors do make suggelltions as to what additional 
medical equipment or medical arrangements should be made on tile train. 

1Ir. O~ (Syed Ghulam Bhik Nairang): The Honourable Member ll~ 

one minute more . 
• 

ft, HODOUrab1e Sir Kclward. .enth&U: I will olose. Sir, by saying that. 
while we ca~ ot undertake t.hat everv train shall start out on the assumption 
th8t't is goill2' to have a major accident, we willcarefullv examine the question 
of whether the first aid boxes c8J'r,ied on the train are adequate. We will take 
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the ad vice of ilhe medical section of the Indian Rail ways Conference ABBocill' 
! tion, bu~ I cannot admit on this occasion that there was any neglect either OD 
the part of the Government or on· the part of the railway .servants. Sir, I 
oppose. 
Dr. P. If. Ba.nerjea: Mu.y I ask a question? Wha.t would be the objection 

to appointing a tribunal to investigate the whole ma.tter iustead of relying on 
the repor! of the Government Inspector? 

The Honourable B1r IIdward Benthall: This question was gone into some 
years ago and it was decided-l presume with the approval of the House,-for 
1 was not here at the time that the Inspectorate of Railways should be removed 
from the Railway Department in order that they might be a separate and inde-
pendent body, and so far as the Goverulllent !\re concfi!rned, they accept thllt. 
position. \ 
# Dr. P ••• Ban8rJea: The' House hasulwllYs insisted .on a tribunal. 
Mr. Kuhammad Alhar Ali (Luckno\v tmd Fyzllbad Divisiolls: Muhamma-

dan Hural): In this debate I find that both on the side of the prosecution and 
on the side of the defence there are many common points. Both sides admit 
that uwdical aid was provided to a certain extent: The only difference is ahout 
the degree-that the medical aid provided was insufficient to the number of tbe 
injured, 01' it may be said, t-o the number of the passengers. Otherwise, the 
Ruilwnv Department admits that ever:v train does not carry such a great 
11mount of llIE1dical equipment as may he available in a well fitted hospital. 
The Honourable the Ra.ilway Member 011 the other side also says that if there 
Are any valUAble suggestions comi ~ forward ·the Railway Department _ will 
consider them. MallY points being in common, and the difference being not 
verv much. T do not see how mv Honourable friend, Mr. Deshmukh, or Mr. 
Luiehand Nuvulrai, can divide 'the House on this question. -The aC'C'idt'nt 
happerted 011 thl' 4th June, but no report from the Inspector has come yet. 
The period tbat bas elaplled sinoe the aocide'nt is not a small period; it is a 
pretty long period, and I think the Railway Department ought to go into. t i~ 

matter. "-

The Bonoura.ble Sir Edward Benthall: I bave just explained that this is 
not a matter for the Railway Department but for another Department. I would 
ulso ask whether the Honourable Member does not t.hink it fair that people who 
are under a f;eriouR charge should have the charge most carefullv enquiJ'ed into. 
Kr. Kuhammad AIhar.AU: ThiR mAy not be A matter of tbe ail ~' 

Department, it may be the matter of another department. But T urge that thp 
Railway Department should approach. tbe Government Rnd SRy that such seri?\\!' 
IUlcidents happening, reports must come. very soon .. To say on the floC?r of thp. 
House that it iR not a matter C'o cerm ~ the RaIlway Department IS not. II 
sufficient replv to the objection which I have just made. _ The Honourable thp 
RailwRV Member has given a good certificate to some doctors and to Rome othE'r 
people: T mav inform the House that the M\lIdim League waR alRo on thE' sn()t-. 
There WE're many memhen of the MURlim LeR/?ue wh() rendereil very v lu bl~ 
Rervi('e to thE' injured. Therefore. T t i ~ that t.hill ill no weat ot'Msion for Anv 
Vt1rv ~reat, (\ifference hE't.ween the two Rutes of the HOllRe, Rnd. thereforf'. th(>, 
HO{1Re ought. not to dividl'! on t·he (fueRtion. 
Mr. GovlDd V. Deshmukh: T nm very !"lnd thnt th.is adiollmmp1lt mot,ion 11n" 

j!:iven an opportllnity to' some ~~bel'  to open their mouths,. who have hel'n 
811 &10n2 keeping Quiet., und to dE'llVe! RE'rmons. As n mllt~er nf fnm;, to Rhlrt 
with I Wll8 confinina mvself to certam filets. T stllrted With fll!,ts. Thp first· 
t i ~ that, T Raid 11.'R; that T did not willh to ~o into t~e cll,!sf'sof thir, acC'ident . 
. T did not wish ~o fix any guilt 011 anv nel'Ron. but. m spite of that.. when I 
find that some personF. hove ~o e into the mat.ter my .!ltlrp';'illE' i~ very Ill'ent. 
Another misconcention on the part of certAin Mpmbers iR thnt they t o\l~ t 
that I had been advocating that acompariment fnll of medic'ines or 8 cllrrinl!P 
full of doctors should be attached t-o every passenger train. It WiI.R fl pe"'ersion 
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of what I said, it is a misconception of what i said. All that I said was that 
there should be stretchers,. tbere sitrmld be more medical aid, more outfits 
than are there. ;How .nocr. it mean thut I was thinking of a. g\'P.at medical. 
train' or a great compartment filled up -with an Burgical applianl.l6s, operation 
tables, nurses and so ou. What"made them think sol' It was the weakness of 
their case. Those who wish'to support the Government had Dot~i  else to say 
to support the Government. I cannot otherwise think why matters should have 
been 80 exaggerated and perverted as to put into ray mouth Bomething which 
r did not Bay. AB regaMs those who said that it was DOt possible to keep 
anything in the guard's van, have they ever thought about? Do they think 
that the guard 'B vAn is not roomy enough to have a few stretchers put up 
againBt the wall of the compartment? Have they ever thought what Bpace Jt 
would occupy, what space a few torcheB would occupy? The box, if it is R 
bigger one,-would it be a great inconvenience to the guard? How would the 
operation' of the guard be handicapped? Have they ever thought for a single 
moment about all those things which 1 have been putting before t·ht' House? ' 
What I .said was that .the .,.erBt medical aid should .,e increaBed, that there 
s?ould be more appliances than are ordinarily to be fOWla nowadays. I referred 
to (lallousness, becausa there have been major accidents during the last three 
or four years. They have been the subjeet-matter of adjournment mot~o  in 
this House. This is the first time, of course, we are coming befote this House 
in this particular. way for censuring the Government, not for the accident, not 
for how it was caused but because' of the fact that there was 16"16 equipment 
than. there should be. My friends 'say 'LOOH: er~, you are charging us with 
callousness'. Of course, I do. In spite of these accidents, you will not take 
the warning and provide for tbe safety of the-lives of the thil'd cla~  r-8ssengers • 
. The third class passengers are the passengers who generally sufter the most. 
find if in this particular country, the lesson has not been learnt by the Gov ... 
ernment, it is bec'811l1e the third class pa.ssengers a.re poor and ,Ill Dot know 
how to claim compellsation. Otherwise you would not have been .:\11 negligent,. 
if you had beeu l'l'qi,tired to pa.y damages to all theRe people Who have been 
killed or maimed.' How are trail1s run _in foreign countries? Have you ever 
inquired? In America, fot· iustance, there is the guard's van in which stretchers, 
electric torcheR and medical aid appliances are kept. All these thing') are kept 
there. Have they handicapped the runI\ing of the trll.,ins? I tell you the 
instance of this very country. In the Nizam's Railway, in the guard's van, 
btl'etC'hers are carried. How had you say it is not possible? Then, Sir, it has 
been said that. medical aid was given. I say 'it was not .... given. I suy that 
meoical relief arrivtld at 12 o'clock. . 

The Honourable SIr'Bdward Benthall: No, Sir. 
:Hr. OoviDd V;. Deshmukh: What time did the train arrive from Nagpur? 
The Honourable Sir :ldward Benthall: 10 o'cloCk. ' 
x.r. Qovind V. DeSb.mukh: It did not reach before 11 or half-pallt 11 . 
. The Honourable Sir Edward Benthall. One train arrived at 10. 

Ill. Govtnd V. Deahmukh: I tell you that till the time the reliet' arrived, 
number of men were in a state of suspense Qetween life and dea.th. They 
could have been saved by all injection or two, if there were stretchers and they 
had been taken to a different place ... They would then have had a ohance to_live. 
1 said so. in ~ e v~ry beginning whclll I 'Opened my  case. 1 wani to speak 
about thiS dispassIOnately. Arrangemelnts are made but they are poor. .1 
cia !lot say that no medical reliefw8s given. I said that the meaiClli relit" 
train arrived late. There were certain persons at Borgaon. ,There is a hospital 
there. I made inquiries about it. It is poorly equipped. TheV could not 
render any h.elp. A few passengers who were hurt were taken to this hospital 
after some time. I do not S8Y that nothing was done. What I say is that 
if there were more medical aid, more lives could have been sa .... ea. Those 
persons ~o. lost their limbs were locked up under the debris, BO to say, ~  
those conditions for a le ~ of time. I made a full inquiry from the guard, 
driver aDd others as to what happens on other railwaYB and then I tabJ.,d t.his 
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motion. I am not prepared to take it from anybody that my lacis are ~r

rect, uecause I have mnde personal inquirie's. .'It IS the' usual practice of the 
Government not to take sufficient precautions. They ~o not take eWl1lgh medical 
aid. How can we think of a major accident on e~ery train, they say. I' do 
Dot want every.train to have iii. major accident. Accidents have happened 
several times. Unfortunately they have happened in this roulltry several 
tiules, more than ill other countries. Therefore, I say, that. the Government, 
,in the light of what has been said by me.ana my friend,' lilr. Hoose'inbhoy Lalljec, 
tmd others, should be prepared to go into this Dl&tter and furnish l'lorb adeQ.uate 
medical relief. I do not know whether the 'llailway Member is prepared to 
say that he will take st.eps to improve matters. Unless he s'ays .that he will 
take sOORs on the lines .of the suggestions I have maae, I am not prepared 
to withdraw my adjournment motion. . . 
Sir Oowujee Jehanglr (Bombay City: Non.Muhammadan" Urban): Under the 

amendment of the Act, all those killed and· injured will be paid compensation, 
whether they claim it or not. I am speaking of tho amended. Act. 
The Jlonourable' Sir l:dw&rd Benthall: Certainly they will. 
II'r. GoviDd V. Deshmukh: What is the'sellse in saying that? How do you 

know the names of ' the persons who have been killed,? !\o claim mlly be mude 
unless somebody comes into the court and gives the names of the persons con-
cerned. . . 
\ Sir Oowaajee Jehangir: The Honourable Member runs away ~it  his eloquence. 
All t o~e who have been killed will have to be identified and under thrc amend-
mentof the Act, they will get compensl!otion, whether tliey claim it or not. 
It is possihle that some injured peoplewilltgo undetected but those who have 
been killed will have to be identified-and tli.ey will get compensation under the 
f.llllp.ndment of the Act .. limited compensation thougli it might be. 
Mr. Gov1nd V. DesbmUkh: FoUl: or five persons could not be identified at all 
JIr. OhalrmaD (Syed Ghulam Bhik Nairang): The question is; 
"'I'hat the Auembly do now adjourn." -
The motion was negatived. 
The Assembly then adjourned till Eleven of the Clock on 'Tuesdav, the 27th 

July, 1948.' ..' 
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